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the samz to the Ministers concerned. I
hope, the Minister of Commerce & PForeign
Trade who had visited Calcutta will take
an early opportunity to inform th: m:mbers
of what transpired in West Bengal ; I hope,
he will mik2 that report to the House.

e —

14.53 hrs.

BANKING COMPANIES (ACQUISITION
AND TRANSFER OF UNDER-
TAKINGS) BILL—Conrd.

Clause 12 - Cont.d.

MR. CHAIRMAN: Now we take up
further clausesby-clause consideration of the
Binking Companivs (Acquisition and Trans-
fer of Undertakings) Bill.

Mr. Limaye was on his legs.

ot vy oAl (437) - qar7fy w2izy,
o T QT OF AT AT 21 FH ;¥
HIFIL FY ZAFT ] 77 & 2T O -7
auegHz 07 §1 F f30, gzvardt w1 F
gRar @Y 12191 3 3TifE wer ow aie-
¥z qz7 AR 3

MR, CHAIRMAN : Yus,

st vy fony a0 a7 @z 2 &
A gd @ |3 12 & 3T fawie
FT G T A S M7 797 T g A0

MR. CHAIRMAN : You can read out
your amendment,

ot wq foay : A7 gz ag ar fx
A GEqrgAA A1 F IT 9T A% FAAT-
fegi, g3, FrA A1 fawiai & wfa-
fafa 21 1 &g &Y 7 o0t @rd SAFAT
Y ot qrifzar w1 g9 zq9z qr fm feqr-
fazd &, =m0 F gaffe P
wifgd 1 97 # »1ar & f5 ag @53 aq
3 T 3§ W wAY wAIT FAA wC
R &1 3 qdTHza w1 faaa & feg
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SHRI BIBHUTI MISHRA (Maotiharil: T
have got may amendment, Amendment No.
369, which reads as follows : —

Page 6, line 20, —

afrer *Advisory Board' inser(-—

“having  persons  representing  the
virious interests, particularly agri-
cultrises, small  industrialists, bank
employees and small Jepositors.'™

MR. CHAIRMAN : Arc you speaking
on your Amendment ?

SHRI BIBHUTI MISHRA : Yes,
FAA 12 Az Avg 2

There shall be an Advisery Board o aid
and auvise the Crstedian in the discharge of
his dujes.

3T # U Az wHeHz 2y
persons  representing  the
interests,  particularly agri-
culturists, small industrialists, bank
empleyess and small depositors,™

“having
vitriens

QRarw 1Y H 27 0T a1 ¥ gate 4
feaszay cmag g aranar § 9 =@
AT AT 71T 741 fzo arfs qeanga@d
E 7 g7 Avg W TeEler 91 A0g

A AT OFTATAN A€ 3 AT g
FIH FUN ITH ZT AT & malaai &1
¥z F o oarA ARV E S e wAr 3
389 & wfawar wvar framt &1 2 ) 9gq
fgara 33 =9t wr =@ar Y EH A
Taar a1, 3 Afonl 7 =&fani &
T A A0 F7 ZAOT ARA A1 XY AA
¥ feam adi 9 A0 31 38 7 and &
£ 397 9% A A A FA a@ww
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[ fayfa fasr]

& § 1 3T F= qrdl F e gg feaa
AT wAr wTar a51 ¥ famrfers s wwm )
S N Eag a1 ¥ war fenfse
7gY F7 1 framl F1 A T o gaay
AT w+q feaifeed & w9 F 757 fos
aF A @9 § ¥ wa ) gafeu 99
i a1 fadsefeaa adl @ar aifgm)
frawezfea g% war w5 5@ w1
&% F wTar &Y | wEEAw @ feddeifea
zafer 7 @ar X 5 ag 939 ¥ 9@
q FC ATl TFIERlT § = g AT wrEar
IS 1| GTHIT FY @1 AT fF 3@
‘AT ®AZT IHAT AN I FITE 9T 3A-
&1 Zag 91T T 3 aaar Tz

zad arg az 2 f& s @-ge we-
fignfogz § M AMATFTAT TAT § IAF
wfafafr &1 +ff @& 9 & gwwar g
ff gUHI7 71 AU AHZTHT F7F T 377
aifgma

SHRI SURENDRANATH DWIVEDY
(Kendrapara) @ 1 just wanted 1o point out
that my amendmont No. 164 says that
the Advisory Board shall consist of not only
respresentatives of cmployees—1 have said
elected representatives of employees but also
representatives of depositors, banking experts
also and such other persons, as the Gowvern-
ment may, by notification in the official
garetiee, appoint,  Therefore, while Gowvern-
ment is  thinkine —and we are happy that
Government  will ultimately agree that re-
presentatives of wurkers and others should
be there in the Advisory Board—at the
same time {t s possible for  them 1o accept
this amendment which will cover all the
points, 1 think that we should have bank-
Ing experts on the advisory board, not only
depositors,

SHRI N. DANDEKER (Jamnagar) :
Aflter the Minister’s acceptance of the pro-
posal of Shri Muadhu Limaye as regards the
representation on the Advisory Board of
employees of the banks, furmers, workers
and artisans and in the light of any amend-

ment about a couple of representatives of
the depositors also, 1 have ventured to draw
up and sent advance notice of a complete
amendment that incorporates all this. I
take liberty to read it :

Page 6,—
Sor lines 28 and 29, substitute —

“'(2) The Advisory Board shall consist
of two representatives of the de-
positors of the corresponding new
banks, and onc representative of
cich of the following, namely,
emplovees of such bank, farmers,
workers and artisans, to be clected
in such manner and by such authori-
tv as may be prescribed, and shall
also consist of such  other persons
as the Central Government may, by
notification in the Oificial Gazette,
appuint,”

Now et the Law Minister aecept this,
incorporating all the suggestions.,

SHRI NAMBIAR  Tiruchirappal'i) : My
amendment No, 325 s g

Page 6, line 28, —

after *persons’ insert —

“including one representing the em-
ployees  and representatives  from the
respective State Governments,™

15 hrs.

Now the hon Minister has accepted the
qusstion of representation  of employees,
farmers and artdsans, etc, It is all welcome,

But, one point that is lefi out is regard-
ing the State Government. Therefore, Sir,
the State G overnment ought to  be included.
After all, the operation of the banks in the
resprctive  States will get more enthuslastic
support from the pzople, il the Srale
Governm:nt also has a chance to get re-
presented in the Board. Recently, when the
Ordinance was issuzd, there was a remark
from the Finance Minister of Madras State,
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Shrl Mathjalagan, who state that he would
see that the State Government also gets re-
presented in the pationalised Banks, and it
may happen that a particular Bank may
have branches throughout India but it will
bz difficult to have representatives from
various States, But la respect of a parti-
cular State where it has got more working,
I would like that particular State to b= re-
presented. Therefore, Sir, I trust the hon.
Minisier will agree that a representative of
the respective State also may be included.
That is what my amendmant secks to in-
corporate,

SHRIMATI SHARDA MUKERIJEE ;
(Ratnagiri) 3 Mr. Chairman, Sir, As I under-
stand this clause—may be, | am mistaken —
this clause says that the Board, that is, the
Advisory Board, shall be dissolved, and it
will be replac:d by a Board of Directors.
S0, when the Government say that they will
accept the amendment, what does it mean 7

There won't be an Advisory Board, as I
understand it.

SHRI N. DANDEKER : Ii will be an
Advisory Board.

SHRIMAT! SHARDA MUKESRIJEE ;
They are not accepting this Board of Direc-
tors,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) :1 am accepting that for the
Board also. This is transitory.

SHRIMATI SHARDA MUKERIJEE :
That is what I wanted to b: made clear.
Now, as I wuaderstani  it, the MNatlonal
Credit Council was not there in our last
Bill. But it was instituted in a Resolution.
Now, what has to take the place of the
National Credit Council ? W: are going 1o
have a Board of Directors. And, this is
going to come und:r the Ministry of
Finance. We all know from our sad ex-
perience that the public scctor is bacoming
less and less public, and cven less and
less of a sector; it has b:come more
and more bureaucratic and more and more
governmental. 85, if we want this bank-
ing sector to work as {t should in the
pational interest, we should provide that it is
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not inundated with a top-heavy bureaucratic
eiement. Therefore, I suggest that if this
Advisory Board is going to be finished, then
in placs of it, there should be a body at the
national level which will replace the
National Credit Council, something like the
Avex Bo>dy the national banking policy
body. Therefore, my amsndment secks to
provide for this.

AN HON. MEMBER : Tnat should
come under Clause 11,

SHRIMATI SHARDA MUKERIJEE :
But this Board is reduadant ; this clause is
redundant,

SHRI GOVINDA MENON : What is
your amendment No. ?

SHRIMATI SHARDA MUKERIEE :
No. 200. My amendment says :—

Page 6,
for lines 20 to 27, substiture —

“12, (1) There shall be an Apex Bady
to provide guidance 1o the
nationalised sector of banking.
The Apex Body inrer-alia
shall consist of representatives
of agriculturists, cooperatives,
small scale industry, trade and
industry in the private and
public sectors, and three re-
presentatives of Parliament,

(2) The Apex Bdy shall lay
before Parliament an annual
report on the working of the
nationalised sector of
banking,”

What sort of contro! can there be on
this ? We doa't know whether the Mintstry
of Finance can coatrol the whole thing.

MR. CHAIRMAN : [ hope you have
finished.

SHRIMATI SHARDA MUKERIJEE : |
hops the hon, Minister will accept this
amzndment.

oft wgmTE ww (qEE) o I
qiga, AN uisdz 77 av7c T § r g
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[# sEg@TY 2]

as & qqg w1 g 7Y wedfzry ARy
g gRie w¢ fre @ s I & Jaeda
B W & sl wyAITN a1E wAa
aTar s AifE wger 937 ArEE
g 1 arsY I foqd St &7 oz Y
qr foar §, a1 gz 1 o giedz
AR AA W § 1 g qgd gN # A7
31 F qg¥y WY w2 a1 f5 99 FJaeda
Feifers A 3amr S fwad faers
9z & #iftag uditas Aigz & e
T ¥ 3T S A QAT d N F A
fear sirar wifge 7% fasms odaaiz
¥, g0 ¥, Anw S ¥ Ffgw ArgE
wifsrs gf | fad faers dafas ==
dZ ®T AIHIT F 91§ A0AT @Y, IAF A
foar g1 & 29 grs & Fgar wow g
o gafea €1 57 wifen w149t g@ay
a1 gEr ¢ A frard ot gt @t g4
g 3% g0 w3t Hgaw qir F Fg &
gar g
T AiET, & a3 57 3 fou ww-

RiFMdvag s gad & fm
g3, UT g3 AR aA13 g5, & A7 ghax
FERAMEE I Waa § ag a
el AT =1fee 5 2@ axg & o &y
X mmAnw @E Fa g e §
w1gar g 5 7z o 71w B, g FAITT AT
gmﬂmaa%,%:rarrm@. 7z
FBT AT I §, g7 ag WA
¥ fewrn & <A fe Twm oW focy
7 39 95 |

S elor 2 P ls g3
R 1A Y I R S
LUATTE s oo fis 3 A7
Yo 2 A6 k1, B STt g
I8t A 2ub 0ty
2T drrqegly ity gzt
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yoa% frgaa w¢ fagr qar v fex
ferms @ 4, faasr art 91 25 ad
qr, 37 WRN & 39 IAT F1 |/ frav
T | IET FanE gf o

FIFT A A qiv TEAY & fF Y wagw
AT A 15 I § FAF wfafala o
W afgg s g @ @t ® sfm
HT & | T FTLA T2 F N FE gz
g wifge | g Harar & F5 wEre A
I FOA A1 F @ owrea fwar @
st wEa< ¥ 7z gn § f5 og 9a8
g1 8 fF 3 aqe w94t fasemr gE w1
T, @t 381 +1 3 fager fasrear wad
2 %9 TG F AT A9 FQ Al A g
g, Xt ara A 3, wATd § s oF
#tn g sifs 0l & fgal & faers
i § fearAl ¥ ot oF e faen
witfs el & fadi & faers ax &),
sHqfeat § & % &7 fesh Nfs w4-
arfeat & faai & fasrs 9m3 €1

¥ srardy it fas s, v sqraifeay
& A & faars &7 6T Tredr an
t fFgmarant ¥ wfgfafa O & a
af A gAF fedi M ww QAR 7 AR
ag qaga gedq far & fF eag oifear-
Fe ¥ gy gu sfafafe AT d @1 o
fafrezr #t Wi & 97 Ammwg &< f@an
i, Y fafqeex € #<f & AT gy
§T M g 73 wer ow gFAT g
aifaz mfeidiz & g W A gar &
FR AN E, Ty 7 W=y P FFA
afew & sgm g g T8 mfemdle ¥
W s e W RFE, TG
I gAA AR AT Y, NS &
Wy 374 gerar ot o gwar § AR g
Wt ag qre v 3 A wmg } feoOg
A AR AR Agem R g saeT ©
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fra 7% ol 399 w@Fe 57 fr are
% AT & FW Y FW T4 Hea<
nifeariiz & qru fraifea &, 7 s faf-
T U AHIE |

SHRI S. S. KOTHARI (Mandsaur) : |
would like to say a word with respect to
my amendment No. 213. With regard to
the advisory board and subsequently the
board of directors, my amendment is
identical. I have stated here :

“Provided that the advisory board
shall include at least a Member of
Parliament, an economist, a chartercd
accountant and a representative each
of small-scale industries, agriculiu-
rists, employe:s and depositors,*

I would like to go into the details of
of these categories,

MR. CHAIMAN : Thatis npot nece-

ssary, It will be a repetition, We have
very little time at our disposal.
SHRI 8. S. KOTHARI : I shall finish

in two minutes,

MR. CHAIRMAN : T wanted to say
that T was not going to allow that.

SHRI S.8. KOTHARI: I have
something new to urge.
SHRI ABDUL GHANI DAR: Ona

point of order, AT 19 fret Hege )
qte &Y garad 447 37 gy &, @) fne
ag o Y fam #) qiw w2 Fifae

Zhlogr ey ya'(._'__-fff
S G r

The hon. Member
Why should he

MR. CHAIRMAN ;
cannot shout like that.
shout like that ?

I am on my legs, and the hon. Member
has had his say already and he must
resume his seat now,
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SHR1 ABDUL GHANI DAR: Tam
sitting.
MR, CHAIRMAN : The point is

this, Some tim= was fixed for this, and
we have excezded it very much, and the
Deputy-Speaker has already stated......
SHRI §.8S. KOTHARI : I shall con-
clude in half a minute.
MR. CHAIRMAN :
interrupting hic speech. Hon. Members
may kindly co-operate with the Chair.
Amendments need not be read out because
they are almost sell-explanatory. Hon.
Members should also be as brief as possible.
I do not know why Shri Dar should shout
like this,
" SHRI ABDUL GHANI DAR: On
a point of order, ¥ o+ ag & f5 mit av

naA Az gHEHeE o1 @ }, g A
W@ & | 9T A9 TITHE AT CHEATH I
FT ST 39 &, O AT g FHAITE 7
ar &Y g agag F F garwa g, a7
o8 & fa@ #t ow ¢ ffa

o el @ e spay
Sev2elnfrid if o

I am sorry for

A S IIgE it
RS BN R EL L
RESYAINA;

MR. CHAIRMANI: What is the
point of vrder on this ? There is no point
of order,

SHR1 ABDUL GHANI DAR : 1 am
raising a point of order and I want your
rullog on it.

MR. CHAIRMAN 1 I do not think
that there is any point of order,

SHRI S.S. KOTHARI :
that I would like to make

The point
is that no

remuneration should be paid to the
members of the advisory board, Itisa
new polnt which I am making, They

should only be paid travelling expenses
and boarding expenses for any function
that they may perform as members of

the advisory board, They should not be
paid any remuneration or commission.
They should be Members imbued with a
public purpose so that we shall have
people who would honestly carry out the
objectives of Government policy and sece

that nationalisation becomes a success.
Besides, Government must be a model
employer and in order that they may

be a model employer, it is necessary
that there should also be the
representatives of the employees and

also a Member of Parliament so  that
it could be seen that the favourities of
Government are not introduced there or
frustrated politicians or defeated politi-
cians who have to te provided with jobs
are kept of out these boards, That is a very
basic point which I am making.

The same remarks apply to the board
of directors also.

SHRI TENNETI VISWANATHAM
(Visahkapatnam) : First of all, 1 do not
know what the life of this advisory board is.

SHRI GOVINDA MENONMN: It is

very short,

SHRI TENNETI VISWANATHAM 1
It must be very short,

SHRI MADHU LIMAYE: The hon.
Minister should have called it a transitional
arrangement.

SHRI TENNETI VISWANATHA A i
That is the reason why when general
amendments such as the inclusion of depos
sitors, farmers, and so on are suggested,
the hon, Minister says *‘yes” knowing Tull well
that the advisory board would be of a short
durtion. However, my amendment is a
very small, simple and specific one. There
are recogoised organisations of employees
and supervisory staff. It is easy for
Government even for this short time 1o
include in the advisory board represen-
tatives of the bank employees and super-
visory staff through their recognised
associations. It can be easily done without
resorting to any complex election machinery,

SHRID. N, PATODIA (Jalore): 1
would only make a very bief observation
in my capacity as the Prcsident of the
All-India Bark Dcpositors” Association.
Rs. 4,600 crores of deposit in the banks
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comes (rom 1,60,00,030 depasitors,  This
amount constitutes their life's hard-carnad
savings. Out of this number, 1,42,00,030
are individuals comprising lawyers, doctors.
teachers, small shopkeepers, farmers and
all sorts of other people. This is the
class which is not only the intelligentsis;
this is the class which will be capable of
contributing very effectively 10 the econo-
mic thinking and framing of banking
policy in the country; Acceptance of
this amendmsznt will help in attracting
more deposits and in creating confidence
in the minds of the depositors. It is
therefore only desirable that depositors
should have adequale representation in
the advisory board as well as oa
the board of directors.

st ¥ Ax (Fr@aars) o g
wgEm, A TR A

“Page 6, line 29,—add at the end
“and shall include representatives of
emplovees, farmers and artisans™.

¥ #E syraor 7 30 Tg@w g

oft fina wox @ (wgadY) : @wefa
"gley, AT FMET e fR ST 29§
X ¥ gy N7 fzg oy

“Provided that there shall be includ-
ed in such broad at least two repre-
sentatives of the bank employees™

7§ ;A & f a1s § S A a5
¥ qAEdl ¥ ag-aig &6 sAfEl ¥
sfafafe ot &1, aifs smsz war
1T g qifzfadaa g7 fawie & @y
w1 gfy r fear & safa g

SHRI LOBO PRABHU ¢ (Udipl) It is
admitted that the advisory board is a tran-
sient body and it will be taken ever by
the board of directors. This is all very
beautifully vague. It has to be related, if
there is not to be subservience to Govern-
ment, (0 a certain principle. [ would,
therefore, suggest to the Minister to refer

4into legal existeace.
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to cl. 21 where the existing banks c:ase to
exist and the corresponding new banks come
Theo withou: any
discretion to Government, the board of
advisors should ceasc to exist with the exist-
ing bank and as long as the existing bank
continuzs neither Government nor anyo.e
else will have the right to dissolve the
board of directors. If there is a body so
completely at the mercy of Government, it
will be nothing more than His Master's Voize
it will just carry out whatever Government
decides and its advice will be exactly an
echo of what Gowernment's instruction 1o
it are

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA ME-
NON) : If hon. members had understood
the point made by Shrimati Sharda Muker-
jee, there would not have been so many
speeches over this, Cl. 12 says in the pro-
vision that the advisory board shall be disco-
Ived on the construction of a board of
directors in pursuance of a scheme made
under cl. (b) of sub-section (2) of sec. 13.
It is a transitory body. Even so, it is im-
portant that we should accept cerlain
principles on this occasion. 1 accept what
has been said by Messrs. Madhu Limaye,
Bibhuti Mishra and many others that it
should have representatives of employees,
artisans, peasants be . depositors etc, I Jdo
not accept that there shoud be representatives
clected by Parliament, because, the burden
of the song all along has been that there
should be no politics in the administration
of the banks, Nor do 1 agree with Mr,
Mambiar that there should b representatives
of the State Governments becauss the Swate
Governments have little to do with these
things. The advisory board will be working
in the headguarters of those banks and
therefore there will be no representation for
certain State Governments and many for
certain others, I do not accept that amend-
ment. Regarding Mr. Dwivedy's amend-
ment, | would respecifully request him to
withdriw it 1 have repaatad several tim:s
here that the whols thirg shou!d br entrusi-
ed to persons with banking experience. |
did not want to bring banking experts in
the advisory council. After con.idering the
various amepdments, I am moving an
amendment ; I am not moving a new amend-
ment ; T am simply incorporating all that has

:n stated by others in one amendment ;
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[Shri Govinda Menon]

It is not my amendment ; It may be taken
to be the amendment of the House. This
is how it would read :

Page 6t for lines, 28 and 29, substitute—

“(2) The Advisorv Board shall consist of
representatives of the following, namely, the
depositors of the corresponding new bank,
emplopees of such bank, formers workers
and ariisans, to be elected in such manner
and by such authority as may be prescribed,
and shall also consist of such other persons
as the Central Government may, by notifica-
tion in the Official Gazetie, appoint.”

Mr. Dandekar moved the amendment
that there should be to represestatives of
depositors. There can be two ; there can
be more. There can be more than two
farmers, as many in number as is possible.
I have made it flexible, 1 request the House
to aceept this amendment.

SHRI NAMBIAR : You say that they
will be elected—artisans, etc. Who will
elect them ?  What is the electoral college 7

SHRI GOVINDA MENON : That has
to be laid down under the rules, Otherwise,
Government will have to mominate, We
have said : “...to be elected in such manner
and by authority as may be prescribed’,.,
(Interruptions).

SHRI 8. 5. KOTHARI ;: What about
no remuneration 7 Let them have a sense
of duty.

SHRI GOVINDA MENON : This
amendment would meet the confensus that
was heard in the House :

SHRI RANDHIR SINGH (Rohiak) 3
Representation to the farmers in the Board
should be at least fifty per cent, betier still
70 per cent.

MR. CHAIRMAN : The hon. Member
has made this point and the hon. Minister
has heard it.

SHRI K. NARAYANA RAO (Bobbili):
1 seek one clarification. This is a transi-
tory provision in respect of the Advisory
Board, The Bill envisages the emergence

Bill
of a board of directors later on. May I
know whether the spirit of this provision
will be kept in view while forming the board
of directors 7

SHRI GOVINDA MENON : The
scheme will be laid on the Table. 1 have
said that already.

MR. CHAIRMAN : The Minister has
moved his amendment saying that it is al-
most the consensus, What about the
other amendments 7

SOME HON. MEMBERS : Withdrawn,

Amendments Nos. 9, 50,51, 77, 102,
114, 164, 170, 200, 213, 228, 229, 289,
291, 325, 346 and 369 were, by leave,
withdrawn.

MR. CHAIRMAN : The question is :
page 6, for lines 28 and 29, substiture—

*(2) The Advisory Board shall con-
sist of representatives of the following,
camely, the depositors of the corres-
ponding new bank. employees of
such bank, farmers, workers and
artisans to be elected in such man-
ner and by such authority as may be
prescribed, and shall also comsist of
such other persons as the Central
Government may, by nolification in
the official Gazette, appoint,™

The motion was adopted

SHRI LOBO PRABHU : This is a most
beautifully vague amendment : industry is
not represented ; finance is not represented
and trade is not represented,

MR. CHAIRMAN : The question is

“That clause 12, as amended, siand
part of the Bill

The motion was adopted.

Clause 12, as amended. was added 10
the Bill.

MR. CHAIRMAN : Now shall we go
back to clause 6 7

] SOME HON. MEMBERS § Clause 13,
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MR. CHAIRMAN : All right ; clause
13.. We shall finish this chapter.

Clause 13, (Power of Central Govern-
ment to make scheme.)

SHRI MADHU LIMAYE : I move :
Page 6, line 39 —
after “Directors™ insert—

“‘which shall also include representa-
tives of bank employees, farmers,
workers and artisans,” (10)

SHRI DEVEN SEN (Asansol) : I
move .
Page 6, line,—

after *'Directors™ inserf —

“representatives of workers  em-
ployees, farmers and artisans’, (32)

SHRI D. N, PATODIA : 1 move :
Page 6, ifhe 42, —
add at the end—

*sand such Board shall consist of a
representative  of deposliors and such
other persons as may bz agreed upon
between the Reserve Bank and the
Central Governmant™. (103)

SHRI SHIVA CHANDRA JHA:I
move

Page 6, line 38,—
Sor “fifteen™ substitute *ten,’. (115)

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHL) 1 I move :

Page 6,—
after line 42, insert—

**(bb) the reconstilution of any corres-
ponding new bank into two or more
corporations, the amalgamation of
any corresponding new bank  with
any other corresponding new bank or
with another banking institution, the
transfer of the whole or any part
of the undertaking of a corresponding

Undertakings) Bill
new bank to any other banking
institution or the transfer of the
whole or any part of the undertaking
of any other banking institution to
corresponding rew bark'. (130)

Page 6, line 46, —

Jor “vary the scheme”, substitute
**vary any schcme™, (131)

MR, CHAIRMAN : 165 is the
as 115,

same

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : I move :

Page, 6 —
for lines 40 to 42, substitute—

“called, of the corresponding new
bank consisting of elecied represen-
tatives of employees, representatives
of depositors, banking experts and
such other persons, as the Govern-
ments may, by notification in the
Official Gazette, appeint to further
the objective of acquisition of
banks :* (166)

Page 6—

after line 42 insert—

“(d) setting up of a Banking Control
Commission endowed with the powers
of decision as regards the technical
surveillance of the acquired banks with
power ito impose sanctions on them
for violation by its directors.” (167)

SHRI TENNETI VISWANATHAM : I
move &

Page 6, line 42,—
add at the end—
“giving due representation to recogni-

sed organisations of employees includ-
ing supervisory staff**. (171)
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SHRIMATI SHARDA MUKERIJEE :
I move :

Page 6, line 39,—

.

after “'Directors” insert —
“shall consist of representatives of
agriculturists, cooparatives, small scale

industry, trade and industry and eco-
nomists.”” (201)

SHRI 5. 8. KOTHARI : I move :
Page 6,—
dfter line 42, insert—

“Provided that the Board of Directors
shall include at the least a M:mber
of Parliamznt, an ecoaomist, a char-
tered accountant, and a representativs
each of smll-szale industry, azri-
culturists, enloyess and dzpositors :
Provid:d fu-ther that n> rem inzra-
tion, other than travelling and  board-
ing oxp:nses, shall b: naid to the
m:mbers for attending Board m:elings
or performing other functions as Board
members.” (214)

SHRI LO30 PRABHU : | move ;
Page 6, line 30,—

Jor “Central Government™  substi-
rute—

“Parliament or Committee appointed
by it (230)

Page 6, —
omit lines 45 to 47, (231)
SHRI N. DANDEKER : I move

Page 6, lines 30 and 31,
(i) for “The Czntral Governmant" syb.
stitute “The Reserve Bank®,
(i) for “the Reserve Bank™ substiture”
“the Central Governmenmt"', (292)
Page 6, lines 4l and 42,
(i) for “the Central Goveroment” sub.
Stitute *“'the Reserve Bank',
(i) after line 42, jnsert—
“Provided not less than 2 Directors
on such Board of Directors shall be
the representatives of the depositors”,
(293)

Bill
Puage 6, lines 45 and 46,

(i) for *“The Central Government*
substiture  “The  Reserve
Bank"',

Sfor *“the Rescrve Bank" substi-
tute “The Central Bank"”
(294).

(ii)

SHRI KANWAR LAL GUPTA: I
gave some amendments in the morning. 1
am told the Spzaker has admitted them. I
move :

Page 6, line 32,—
add at the end—

“provided that new baoks shall not
be merged or amalgamated with-
out the approval of the Parha-
ment,” [(5) new list].

Page 6, line 38, —
for *“fifteen crores™ Substitute—

“ten crores” [(6) new list].
Puage 6, line 38, —
add at the end—

“Provided that the Brard of Direc-
tors shall include the representatives
farmezrs, employees, depoasitors and
traders™.|7) new list}]

SHRI N, DANDEKAR : I have given
nolice early this moyrning of an am:ndm>nt,
and 1 believe that you have waived the time-
limit alrzady. 1 move : ’

Page 6,—
afier line 44, insert—

*(2A) Every Board of Directors of a
corresponding new bank shall include
two representatives of the depositors
of the corresponding new banks and
one representative of each of the
following, namely, the employees of
such bank, farmers, workers and
artisans, to be elected in such manner
and by such authority as may be
specified in the scheme made under
sub-sectioa (1).”
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SHRI GOVINDA MENON : Same is
the principle here also.

SHRI MADHU LIMAYE : Then no
speech is necessary.

SHRI SURENDRANATH DWIVEDY :

Sir, 1 have moved three amendments to this
clause. In my amendment No, 165 1 have
said that on page 6, line 36, for “Rs. 15
crores™ w2 may substitute “*Rs. 10 crores™.
Today, as you know. excepting the Siate
Bank of India, all these 14 banks which we
arc nationalising have a share capital of
Rs. 4 crores, Rs. 4.5 crores, Rs. 3 crores,
Rs. 2 crores and so on. The Statg Bank of
India is the only bink whi:h has near
about Rs, '0crores or more than that, By
providing here Rs. 15 crores, if by chance
all these banks are amalzamated, which we
do not want bicause the main idea behind
it 15 that there should be comp:tition
amongst the banks, that would defeat
the very purpos¢ and we do not want that
there should be a bigger bank than the
State Biuk of India. Even the State Baink
of India today has bicom: an en)rmous
orginisation to manag: thzir affairs, There-
fore, I want that no bank which w: are
na‘ionalising has a share capital which is
moare than that of the'State Buink of India.
1 want to limit it, therefore, to Rs. 10
crores and I hope the Governmznt would
accept it if they really want that there
should bz more competition and more banks
should come in the ficld,

About my second amendment No, 166
I nezd not say anythiag since the very
principle has b:en accepied. I hopz the
Brord of Directors should also include
represeniatives in the same way as we have
recomm:nded for the Advisory Board. [
hope an am:ndment on bzhalf of the
Govhrnment would bz put forward here, If
that is acceptable 1 do not want to press my

amendment,

My amendment No. 167 is very impor-
tant. I am suggesiing the setting up of a
Banking Control Commission endowed with
the powers of decision as regards the
technical surveillance of the acquired banks
with power to impose sanc:ions on them for
violation by its directors. As our experi-
ence shows, the Reserve Bank has super-
visory control, [t gives directions. But we
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know for a fact that the directions are
violated. They are not oaly violated but
it has become impossible for the Reserve
Bank to be burdened with this responsibility
of having a technical supervision of the
entire funciioning of tke banks. As is
known, Sir, in France where the Bank of
France functions as a'most (he Reserve
Bank in this country, they have recently
nationalised four banks. There are two
other bodies provided for deciding the
policy of scrutinising and other aspects of
the functioning of the banks. One is the
credit policy, the other is the technical
thing about it. I am now laying stress oa
this bezcause those technical matters cannot
be gone into by the policy-making body. I
think i we want that these banks should
function in a proper manner and there
should be proper supervision about the
work, then it is highly essential that we
should provide a Banking Control Com-
mission which is quite independent of the
Reserve Bank.,  About how it will be form-
ed etc., rule: may be framzl, 1 hope this
will bs acc:piable to Governmeat so that
we have a Banking Control Commission at
least for technical supervision of these
banks,

ot wac wr@ g (fRedt @) -
iy wize, g% A & wgw & fw
#3713 (1) § = & g 9 faqr o —
“Provided that mew banks snall not

be merged or amalgamated without
the approval of the Parliament,”

TS AITA F T 47 I71T TH AG A
FAN—

“The Central Government may,
after consultation with the Reserve
Bank, make a scheme for carrying
out the provisions of this Act pro=
vided that new banks shall not be
merged or amalgamated without the
approval of the Parliament.”

=@ gvae o, gurefa i, s A=
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FIT GIRT T A fraar At @ A 7w
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a1 iy 10 AT &fEs w1 Ew
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a8 @ 1 Ta% 91 7g g fr a1 A
effen &% i ¥ MOA CEATHA F1 F@
g4 | 93t 9 €@ wfr A aw vord
nf §—3u% 7z T &F qg A ) qIW,
7z g ot g @ st geeard s
Féf w1 gafe q gaeT @ fr 15
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SHRI LOBO PRABHU (Udipi) : Mr.
Chairman, Sir, we are dealing with a very
important question about the constitution of
a permanent board of directors. There
must be a distinclion made between the
advisers and the directors. The directors are
golng to be there for a long time to time.
Now, my first objection is that the princi-

ples underlying the two boldies should be
different.
My second objection is this. We have

very recenily passed the Social Control of
Banks Act where a very careful thought has
been givea to the representation of different
interests, . As far as possible, the same
pattern should apply because you have got
here a position which is similar. T would
therefore, suggest that we should have the
the same pattern and, in place of the re-
presentatives of directors, there may be re-
presentatives of Parliament because they
would be representing the people of this
country. This is my earnest suggestion and
I would like the House to take note of it,

Then, my another amendment relates to
the substitution of Parliament of its Com-
mittees for Government, Mr. Dwivedy has
pressed very strongly the necessity of a body
independent of the Reserve Bank to look
at the progressive policies or the ex-
ecutive polices of the banks as distinct from
the supervisiory policies of the Reserve
Bank. My suggestion is that (Lis body may
be called a credit body but it should contain
representalives of Parliament.  That would
be the only way to cxclude, not introduce,
politics, They are the representatives of
Parliament and, as in the Estimates Com-
mittee, all partles will be represented and
there will be a proper balance and the
Government witl not use the enormous power
in its own favour. [ earnesily commend to
this House to consider this because we are
dealing with a very importent part of this
Bill,

SHRI 8. 8. KOTHARI : Clause 13 (1)
reads as follows :—

“The Central Government may, after
consultation with the Reserve Bank,
make a scheme for carrying out (he
provisions of this Act.”

Therefore, the scheme would be a wvery
important document containing provisions
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for the actual constitution and future set-up
of the industry and how it would carry out
its objectives. I would submit that the
scheme, after it is framed, must be placed
before Parliament and the express sanction of
Parliament must be obtained for the scheme,
This is very important and nccassary,
because many of the provisions that should
have been included in this Bill, that shou!d
have formed part of the Bill, regarding the
future set-up, etc., are proposed to be incor-
porated In the scheme. Therefore, I would
submit to the Law Minister that the scheme
must bc placed before Parliament and its
express sanction obtained.

Sccondly, T would suggest that an econo-
mist and a chartered accountant, besides
Members of Parliament as has been suggested
by my hon, friend, should be taken on the
Board ; this provision may bz included in
the Bill or if is not included, by convention,
the Government may take on the Board an
economist and a charctered accountant. A
chartered accountant, with his specialised
knowledge on income-tax, law and accounts,
would be a positive asset to the bank. [
believe, Mr. Dandeker, who is a accountant,
chartered is serving on a number of banks.
You may agree or disagree with Mr. Dande-
ker...(Interruptions) The point is that it
should not be a political appointment, He
should be a chartercd accountant and he
would act with the prestige of the Board
and would provide sobriety to the proceed-
ings of the Board.

o @S T IR YgIAA AnEA,
i wif g foor o fgadr st & &
w71 98 393 W foar wan, &t F@ 12
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SHRI SHARDA MUKERJEE: My
amendment is 1 after * Directors” inserf—

*Shall consist of representatives of
agricuturists, co-operatives, small
scale industry, trade and findustry and
economists”™’

I do not agree with the suggestion of
Mr. Lobo Prabhu that there should be poli-

ticians or members of Parliamet on this
because we do  not want banking
also to becom: a place for political

patronage at any tims. Secondly, I would
like the Minister to explain whether he
would include in the schem: what Mr.
Dwiveli had suzgested and what [ have put
in as an amendm:2nt, that thzre would be at
the national level, some body which will lay
down priorities for credit allacation, opzning
branches and such oth:r things, If they were
to bezoms a part of the Finance Ministry
controlled by the bureaucrats and the
Minister, I think it would be disastrous.
My amendment which I have suggested
earlier suggests an apex body. It is caonot
be accepted in the form of am:ndm:nt, let
the Minister give at least an assurance that
such a national body will b: there as part
of the scheme which is going to be formu-
lated in consultation with the Reserve Bank,

SHRI N. DANDEKER 1 I do 10t want
to say anything concerning the representative
character of the Board with regard to
certain industrizs. T only want to say one
word about the various matters referred to
therein. 1 would draw your attention to my
amendments 292, 293 and 294, This was
part of my sp2ech at th: tim: of considera-~
tion of the Bill, that in all these clauces
the Reserve Bank was bring pushed aside
and the Central Government was becoming
the directly controlling authority. [ seek a
reversal of that approach, numely, that the
Reserve Bink should do the various things
that are here required to be dore in  consul -
tation with the Central Governmant, not
vice versa.

SHRI P.C. SETHI : Amendment No.
130 is for introducing a new paragraph on
page 6. The proposed amendment deals with
Central Governmznt scheme covering all
matters  relating to  the constitution or
amalgamation of new banks either wholly or

partly.

With regard to another amendment 131,
it is only an amendment to correct a print=
ing error.

SHRI TENNETI VISWANATHAM
My amendment is to add at the end —

*‘giving due representation to reco-
gnized organizations of employees
including supervisory staff.'"

No long explanation is necessary as this has
already bzen accepted even for a transitory
provision. The case is much stronger for a
permanent provision.

SHRI GOVINDA MENON ;1 A good
deal of the speeches here would perhaps
pot have been made if members had referred
to clause 23 to which we are going later.
Clause 23 says that every rule and every
scheme made by the Central Government
shall be laid after it is made before each
House of Parliament while il is in session...
etc. as in the case of a Rule, We are not
taking power to draft schemes in an arbi-
trary manner. After schemes are made in
consultation with the Reserve Bank, they
will be placed before the House for discus-
sion, am:ndment, etc,

SHRI KANWAR LAL GUPTA : Not
for approval—particularly amalgamation
and merger.

SHR' GOVYINDA MENON : I referred
to the clause and did not read it thinking
that members would read it and 1 can save
the time. Here it is :

“Every rule and everv scheme made
by the C:ntral Government under this
Act shall be laid, as soon as may be,
after it is made, before each House of
Parliament while it s in session for a
total period of thirty days which may
be comprised in one session or in two
successive sessions, and if, bzfore the
expiry of the session in which it is so
laid or the session immediately
following, both Houses agree that the
rule or scheme should not bz made,
the rule or schem: shall thereaflter
have effect only in such modified
form or be of no effect.. etc.”

Thercfore, whatever scheme is made Is
subject 1o the approval of I this House,
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want to make that clear. It is so stated in

clause 23,

SHRI KANWAR LAL GUPTA : Then
why don't you agree to my amendment 7

SHRI GOVINDA MENON : In clause
13 when we say that the Central Government
may, after consultation with the Reserve
Bank, Imake a scheme, that is not siill
complete.

It will b2 complete only after it comes
to this H-ouse and discussed here.

SHRI SURENDRANATH DWIVEDY 1
It may not be discussed also.

SHRI GOVINDA MENON : It may be
modified.

SHRI SURENDRANATH DWIVEDY
It may not be modified also,

SHRI
means, it is agreed o, It
so many days.

SHRI SURFNDRANATH DWIVEDY :
That may be so in case of all Bills,

SHRI GOVINDA MENON : Let us not
do so in this case.  Then again, it was said
that capital should be 10 crores and all that.
Regarding capital the provision here is this.
In respect of the capital structure of the
corresponding new bank, the paid up capital
of any such bank shall not b: in excess of
Rs. 15 crores. It is not stated that it will
be 15 crores, It will bz open wheo the
scheme is framed to change it.

ol fog %7x WU 15 FOF &71 TEY
&

SHRI GOVINDA MENON 1 10 crores
fs not in excess of 15 crores. So, when 1 say
not in excess of 15 crores, it will Include
10 crores also.

Now, regarding amalgamation, I may
say that it is not our purpose to amalgamate.
The Prim2 Minister had already stated that
the object is to see that these banks continue
as scparate entities. But in the matter of a
contingency, in case of any neced to do that,
in the interest of banking, then, a* Scheme
will be framed and brought up before the
House.

SHRI KANWAR LAL GUPTA ; For

approval [ say—not for information.

GOVINDA MENON | That
will be here for

ord Tiansfer of
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SHRI1 GOVINDA MENON : When we

come to Clause 23} we shall discuss it. 1

thought the word ‘agrec® means ‘approve’

also. The word mentioncd in Clause 23 is
‘agree’.

02

SHRI SURENDRANATH DWIVEDY 1
May I interrupt for a minute ? The hon.
Minister seems to be agreeable that the
House should have an oppertunity to dis-
cuss this matter. It is, [ think a regular
feature of any Bill ihat for any rulc-making
within 30 days if anybody gives notice, it is
discussed.  Otherwise it Is not discussed ;
it Is taken as agiead.  Here what we want
is that any scheme which is brought for this
purpase should be discussed Suo moru and
notice should come saying that this matier
is going to be discussed in the House and
the House should give approval. There is
lot of difference betwcen these two approa-

ches. That is why I want to emphasise
this point.
SHRI GOVINDA MENON 1 When

there are very vigllant Members like Shri
Surendranath Dwively in the House, is
there any  difficulty 7 When we place a
scheme for the approval of the House, to-
day, there would be motion immediately
that the scheme be discuss ed,  This is what
we visualise, 1 hope that this is sufficient
indication of the Government’s anxicty to
consult the opinion of this Housc cven with
respect to schemes,  Therclore, it is pro-
vided in clause 21 that the scheme should
come here for discussion, for modification,
agreement, approval etc.

SHRI TENNETI VISHWANATHAM 1
1 don't think he has got the spirit of the
Huouse,

SIIRI GOVINDA MENON : I have got
the spitit of the House, 1 have understood
the spirit of the House to the extent 1 am
capable of understanding.

SHRI TENNLTI VISHWANATHAM :
He need not be offended ; it is an ordinary
Parliamentary cxpression.

SHRI GOVINDA MI NON : Shrimatj
Sharda Mukerjec in her spcech made a men-
tion about the control council It became
necessary in  the case of the Act which was
moved by Shri Morarji Bhai with respect
to social control because banks continued
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[Shri Govinda Menon]

to be juint stock banks in the private sector
and thzrefore a control council was appoint-
ed, in order to give directions. Here, the
entire matter comes to this House. It is
not a joint stock bank. By apex body
what perhaps she mzans is that there should
be some body to give directions regarding
the conduct of the wvarious banks that will
be included in this schome. 1 can assure
her...

SHRIMATI SHARDA MUKERIJEE :
They have the Credit Council. They have
branches also,

SiIR1 GOVINDA MUNON :1 don’t
know much about it. What | submit is,
it is not difficult to include all necessary
safeguards in the schem:  If there isa
mation that this scheme may be taken into
consideration, as soon as anybody gives

that notice, we will take it up. | have
given notice of an  amendment which 1
move :

Page 6, after line 44, insert—

#2A) Every Board of Directors of a
corresponding new bank shall include
representatives  of  the  following,
name:ly, the depositors of such  bank,
employees thereof, farmers, workers
and artisans, to be elected or nomi-
nated in such manner as may be
specified in the scheme made under
sub-section (1)™.

1 use the words *clected or nominated
begcause 1 Fimd that in the case of certaln
categories, it may not bz passible to have a
proper electoral college. Take, for example,
the furmers.  The headquarters of a bank,
let us say, is in Bombay.

SHRI KANWAR LAL GUPTA 1 This
terminology was not there in the case of the
advisory committec,

SHRI GOVINDA MENON : That is
why I say 1 am drawing your attention to
it. 1t dawned me later, In the matter of
the advisory council -1 do not want to steal
a march over hiin —the word ‘nominated”
was not there ; when 1 read it out, Shri
Dwivedy himsell put the question.  The
difficulty would be that in the case of cer-
win catcgories, it may not b: possible to
find a proper electoral college.

Bill

SHRI SURENDRANATH DWIVEDY :
Then it wi'l b: bruer for him to specify
as to which caegory he should nominate,
If h: says ‘elezted or nominated’, all the
workers' representatives will be nominated,
as they are now boiag nominated, and
Michazl John will bz there on every board.

2 should clarify this.

SHRI GOVINDA MENON : As may
b: spezified in the scheme under sub-secs
tion (1). R:girding that, the scheme will
make provisions.

Shri Vishwanatham wanted representation
of sup:rvisory stafl ete,  All thise can
come  there,  After conceding what 1 did
with respect to the advisory council, 1
recognised later that there  might be a
difficulty in the matter of certain categories,
for example, Furmers,

SHR1 LOBO PRABHU :
recognise trinle and industry ?

Dees he

SIHRI GOVINDA MENON ;
be represented, 1 request the
to accept the amendment,

It will
House to

SHRIMATI SHARDA MUKERJEE @
The board of directors is a body different
from that the advisory board.  So I do not
think that the board of directers should have
the same typ: of representation  as the
advisory board because the former has to
be a technical body consisting of econo-

mists, people who understand  and  are
versed in banking and so on.  The advisory
board can have representatives  of these

other sectors that Shri Limaye mentioned,

SHRI GOVINDA MENON :
the hon, member says is the normal
But Government's intention {s
bank employees with the conduct of the
banks.  That is why we say they should
be represented on the boaird of directors.,

What
rule,
lo associale

Shri Bibhuti Mishra and others were
speaking about farmers. In the case of
farmers and workers, there will bhe some
difficul'y in the matter of clection,  There-
fore, 1 said ‘elected or nominated according
to the scheme,”

SHRI SURENDYRANATH DWIVEDY:
He has not referred 1o my  amendment No.
167. Somchow or other, he jumbled it
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with what Shrimati Mukerjee sald. What
I have suggested there is something
different from a policy body. [ wanted a
technical body which will function asa
Banking Control Commission. If there
is violation of policy or directions, it will
be their duty to inform Government.

SHRI GOVINDA MENON: This
Bill has got a limite | purpose of nationa-
lisation of 14 banks, Here 1 think
reference to a banking Control Commission
may not be completely apart.  This may
be necessary in another context,

SHRI S.M. BANERJLE (Kanpur) :
The Minister said  that  there will be some
difficulty in clecting workers” representatives,
bank  employvecs’  representatives. This
is strange.  Everywhere workers clest their
repetentatives, Il the principle of nomi-
nation is  introduced, they will forget the
word ‘elected.”

SHRI GOVINDA MENON :

will not,

They

SHRI S. M. BANERIJEE ; 1 am objec-
ting to it on this ground, I am afraid
even in the cas: of bank employees or in
the case of workers, Government will give

patromage to INTUC,

SHRI GOVINDA MCNON :  If they
are in a majority,
16 hrs.

MR. CHAIRMAN : This discussion

cannot conlinue,

SHRI SURENDRANATH DWIVEDY :
He says that the  consensus was in respect
aof the formation of the adwilsory board.
But nomination has been included there

and it dozs not specifically  siy that
nomination will bz only in the case of
farmers or artisans. It also applies 10
employecs.

SHRI S.M. BANERJEE : [ move an
amendment to the amendment he has just
moved that the word *nominated® should
be omitted.

MR. CHAIRMAN: Hon. Member

Shri 5. C. Jha wants that his amendment
115 should be put separately 1o vote.
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SHRI KANWAR LAL GUPTA : My
amendment also.

SHRI TENNETI VISWANATHAM :
My amendment No. 171.

Shri Surendra Nath Dwivedy : Nos,

165, 166 and 167,

SHRI S. S. KOTHARI : 214,

MR. CHAIRMAN : If somecbody is
asking for a division, then it should be
put to wote scparately, Otherwise, why
S0 many separate volings on amendments ?
I shall now put amendment No. 115 to
the vote of the House. The question is :

Page 6, line 38, —
for ““lifteen’ substitute *ten™ (115)
The Lok Sabha Divided :

Divislon No. 13] [16.04 hrs.

AYES

Banerjee, Shri S, M.
Bharati, Shri Maharaj Singh
Biswas, Shri J. M,
Dwivedy, Shri Surendranath
Fernandes, Shrl George
Halder, Shri K.

Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Jharkhande Rai, Shri
Kushwah, Shri Yashwant Singh
Meghachandra, Shri M.
Mukerjee, Shri H. N.
Pande, Shri Sarjoo

Patil, Shri N. R.

Ray, Shri Rabi

Reddy, Shri Eswara
Sambhali, Shri Ishag

NOES

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F. A,

Amin, Shri R. K.

Atam Das, Shri

Babunath Singh, Shri
Basumakari, Shri
Bhagavati, Shri

Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri
Bhola Nath, Shri
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Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chaudhary, Shri Nitiraj Singh
Choudhary, Shri Valmiki
Choudhury, Shri J, K,
Dalbir Singh, Shri
Dandeker, Shri N,

Das, Shri N. T.
Deshmukh, Shri B. D.
Dhillon, Shri G. S.

Dhrangodhra, Shri Sriraj Meghrajj

Dhuleshwar Mecna, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedy, Shri Nageshwar
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K, R,
Gautam, Shri C, D.
Ghosh, Shri Bimalkanti
Ghaosh, Shri Ganesh
Ghosh, Shri P. K,
Gowder, Shri Nanja
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Hem Raj, Shri

Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Jamna Lal, Shri

Kamble, Shri

Karan Singh, Dr,

Karni Singh, Dr.
Kasture, Shri A. S,
Kcesri, Shri Sitaram
Khan, Shri M, A,

Khan, Shri Zulfiguar Ali
Kinder Lal, Shri

Kotoki, Shri Liladhar
Krishnan, Shri G. Y.
Kurcel, Shri B, N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Lobo Prabhu, Shri
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mabhida, Shri Narendra Singh
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Marandi, Shri

Masuriya Din, Shri
Mehta, Shri Asoka

Mchta, Shri P.M,

Melkote, Dr,
Menon, Shri Govinda

Minimata Agam Dass Guru, Shrimati

Mirza, Shrl Bakar All
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Misra, Shri 5. N,

Mody, Shri Piloo
Mohammed Yusuf, Shri
Mohsin, Shri

Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Muthusami, Shri C.
Naghnoor, Shri M. N,
Mahata, Shri Amrit

Naik, Shri G. C.

Nayar, Dr. Sushila
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhal
Pratap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri §. B,

Patil, Shri 5. D.

Patil, Shrl T. A.
Poonacha, Shri C. M.
Pramanik, Shrl J. N,
Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Dco Singh, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak, Shri Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Ranga, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao, Dr. V. K. R. V.
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Ganga

Reddy, Shri R. D,

Sadhu Ram, Shri

Saha, Dr. S. K.

Safgal, Shri A, S.
Samanta, Shri 8. C.
Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara
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Sayeed, Shri P. M.

Sen, Shri Dwaipayan
Sen, Shri P. G.

S:thi, Shri P. C.
Sethuraman, Shri N,
Shah, Shrimati Jayaben
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shashi Ranjan, Shri
Shastri, Shri Biswanarayan
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shel T. M,

Shiv Chandika Prasad, Shri
Shukla, Shri 5. N,
Siddheshwar Prasad, Shri
Sinha, Shri R. K.
Snatak, Shri Nar D:o
Sonar, Dr. A, G.
Sonavane, Shri

Sursingh, Shri

Tiwary, Shri D. N,
Tiwary, Shri K. N.

Tula Ram, Shri

Uikey, Shri M. G,
Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbha ira Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR, CHAIRMAN : The result® of the
divisioa is : Awes 17 ; No:s 156,

The amenadment was negatived.

MR. CHAIRMAN : I now put amend-
No. 171 to the House.

The Amendment No.171 was
pur and negatived.

MR, CHAIRMAN : 1 shall now put the
amendments of Shri Kanwar Lal Gupta to
the vote of the House.

The Amendments Nos. 5 to 7 (n2w liet)
were put and negatived.
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MR. CHAIRMAN : Mr. Banerjee, do
You move your amendment 7

SHRIS. M. BANERJEE : My amend-
is simple. I support the amendment of
Shri Govinda Menon with one exception.
That §s, I want the word *“nominated"
therein to be omitted.

I move : That in the amendment mov-
ed by Shri Govinda Menon, the word
“‘nominated"" be omitied.

MR. CHAIRMAN : I shall put the

amendment of Shri Banerjee to the vote,

The amendment was pur and
negatived.
MR. CHAIRMAN : Then there is the
amendment by Shri Govinda Menon.

The question is 3
Page 6, after line 44, insert —

‘“(2A) Every Board of Directors of a
corresponding new bank shall include
representatives of the following, namely,
the depositors of such bank, employees
thereof, farmers, workers and artisaos,
to be elected or nominated in such
manner as may be specified in  the
schems made under sub-clause 1)".

The Lok Sabha divided :

Division No, 14} [16.08 hrs.

AYES

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shrl F. A,
Babunath Singh, Shri
Basumatari, Shri
Bhagavati, Shri

Bhandare, Shri R. D,
Buta Singh, Shri

Chanda, Shrimati Jyotsna
Chaudhary, Shri Nitiraj Singh
Choudhary, Shri Valmiki
Dundeker, Shri N,

Das, Shri N. T.

Desai, Shri C. C.
Deshmukh, Shri B, D.
Dhuleshwar Meena, Shri

* The following Members also recorded their votes for NOES :
Sarvashri Suader Lal, V. N. Jadhav, Shrimati Sudha V. Reddy and A Shrimati Sucheta

Kripalani.



Dwivedi, Shri Nageshwar
Dwivedy, Shri Surendranath
Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D,
Ghosh, Shri Bimalkanti
Ghosh, Shri P, K.

Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Jadhav, Shri Tulshidas
Jadhav, Shri V. N.
Jagjiwan Ram, Shri

Jamna Lal, Shri

Kamble, Shri

Kasture, Shri A, S.

Kesri, Shri Sitaram

Khan, Shri M. A.

Kindcer Lal, Shri

Kripalani, Shrimati Sucheta
Krishoan, Shri G. Y.
Kureel, Shri B.N.
Lakshmikanthamma, Shrimat
Mahadeva Prasad, Dr.
Mahajan. Shri Vikram Chand
Maharaj Singh, Shri
Mandal, Shri Yamuna Prasad
Master, Shri Bhola Nath
Masuriva Din, Shri

Mchia, Shri Ashoka
Mchia, Shri P. M.
Melkote, Dr.

Menon, Shri Govinda
Minimata Agam Das Guru, Shrimatl
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra Shii G. S.

Mishra, Shri S. N.
Mohammad Yusuf, Shr
Mohsin, Shri

Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Naghnoor, Shri M. N.
Nahata, Shri Amrit

Nayar, Dr. Sushila
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Pandcy, Shri Vishwa Nath
Pinigrahi, Shri Chintamani
Pant, Shri K. C.

Partap Singh, Shri
Parthasarathy, Shri

Patil, Shri Deorao

Patil, Shri S. B.

Paiil, Shri 8. D.

Patil, Shri T A.

Pramanik, Shrl J. N,
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Raj Deo Singh, Shri

Ram Dhan, Shri

Ram Dhbhani Das, Shri

Ram Sewak, Shri Chowdhary
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Ranga, Shrl

Rao, Shri J, Ramapathi
Raut, Shri Bhola

Reddy, Shri Ganga

Reddy, Shri R. D,

Reddy, Shrimati Sudha V.
Sadhu Ram, Shri

Saha, Dr. S.K.

Saigal, Shri A. 8.

Sankata Prasad, Dr.

Sant Bux Singh, Shri
Sapre, Shrimati Tara

Sen, Shri Dwaipayan

Scn, Shri P. G,

Shah, Shrimaii Jayaben
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shasiri, S5ri Biswanarayan
Shes Narain, Shri

Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shukla, Shii 5. N,
Siddheshwar Prasad, Shri
Sinha, Shri R. K,

Snatak, Shrl Nar Do
Sonar, Dr. A. G.
Sonavane, Shri

Sunder Lal, Shri

Sursingh, Shri

Tiwary, Shri D, N.

Tula Ram, Shri

Uikey, Shii M G.

Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

NOES
Atam Das, Shri
Gowder, Shri Nanja
*Kotoki, Shri Liladhar
Lobo Prabhu, Shri
Malhotra, Shri Inder J,
Muthusami, Shri C.
Parmar, Shri Bhaljibhal

*Wrongly voted for NOES,



313 Banking Cos. (Acquisition & SRAVANA 13, 1891 (SAKA)

*Poonacha, Shri C. M.
®*Sayeed, Shri P. M.
Sen, Shri Deven
*Sethuraman, Shri N.
Tiwary, Shri K. N,

MR. CHAIRMAN : The result of the
division is : AYES : 122 ; NOES : 12,
The mortion wos adopted.
MR. CHAIRMAN : The question is :
Page 6,—
after linc 42, insert—

“(bb) the reconstitution of any corres-
ponding new bank into two or more
corporations, the amalgamation of
any corresponding new bank with
any other corresponding new bank or
with another banking institution, the
transfer of the whole or any part of
the undertaking of a corresponding
new bank to any other banking insti-
tution or the transfer of the whole or
any part of the underiaking of any
other banking instijution to a corres-
ponding new bank ;. (130)

Page 6, line 46, -- 4
for *vary the scheme”, substiture
vary any scheme' ; (131)

The motion was adopted.

MR. CHAIRMAN : [ shall put all the
other ammendments to th: vote of the
House,

Amendmenis Nos. 10, 52, 103, 166, 167,
201, 214, 230, 231, 292 10 24 and of
Shri N. Dandekar were put
and negative.

MR. CHAIRMAN ; The question Is 1

“That clause 11 as amended stand
part of the Bill,”

The motion was adopred.

* Wrongly voted for NOES,

Transfer of 314
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Clause 13. as amended, was added to

the Bill.
Clawse é.—(Payment of Compensation
MR. CHAIRMAN : Now we take up
clanse 6 of Chapter Il which we had held

over,

SHR1 GOVINDA MENON :
move |

1 beg to

Page 4, —
For lines 34 to 42, substitute—

*(3) The amount of compsnsation
determined in accordance with the
foregoing provisions shall be paid to
each existing bank, at its option,—
(a) in saleable or othcrwise transfer-
able promissory notes or stock
certificates of the Central
Government, issued and repaya-
ble at par, and maturing at the
end of ten years from the date
of commencement of this Act
and carrying interest at the rale
of four and a half per cent per
annum ; or

(b) in saleable or otherwise transfer-
able promissory notes or stock
certilicates of the Central
Government, issued and repay-
able at par, and maturing at the
end of thirty years from the date
of commencement of this Act
and carrying interest at the rate
of five and a hall per cent por
annum ; or

(¢) parly in such number of sccuri-
ties specified in clause (a) and

t The following Members also recorded thelr votes s

AYES )

Sarvashri V.K.R.V. Rao, Dinesh Singh, Prakash Chandra S:thi, Bhaou
Prakash Singh, G.C. Dixit, Narendra Singh Mahida, Kushok Bakula,
Marandi, Dalbir Singh, T.M. Sheth, C.M. Poonacha, N. Sethuraman,

Liladhar Kotoki, P.M. Sayeed, Dr. Karan Singh and Shrimati Mohinder
Kaur,

NOES 1+ Shri Abdul Ghanl Dar,
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partly in such numb:r of securl-
ties specified in clause (b), as
may be required by the existing
bank.

(3A) The option referred to in sub-
section (3) shall be exercised by
every existing bank  within  three
months from the commencement of
this Act {or within such further time,
not excéeding three months, as the
Central Government may, by notifi-
cation in the Official Gazetie, specify)
and the option so exercised shall be
final ana shall not be altered or
rescinded afier it has been exercised.

(3B) An existing bank which omiis
or fails to exercise the option referred
to in sub-section*(3A) shall be de:m-
ed to have exercised its option in
favour of the .securilies specified in
clause (a) of sub-section 3).

(3C) Notwithstanding anything con-
tained in this section, any cxisling
bank may, before the expiry of three
months from the commencement of
this Act (or within such further time,
not exceeding three months as the
Ceniral Government may, by notitica-
tion in the Official Gazette, specily)
apply to the Central Government for
2n interim payment of one-halfl of the
amount of its paid-up share capilal
and thercupon the Central Govern-
ment shall, if the existing bank agrees
in writing to distribute the amount
so paid to its sharcholders in accor-
dance with their rights and interests,
pay the same to the existing bank in
securities specified in  sub=section (3)
in accordance with the option exer-
cised, or-deemed to have been exer-
cised, under sub-sectlon (3A) or (3B),
as the case may be

Provided that where the Central
Government makes an interim pay-
ment under this sectrion, it shall pay
to the ecxisting bank by a cheque
drawn on the Reserve Bank such sum
as would enable the existing bank to
distribute : —

(a) in cash one-half of the amount
paid up on the shares held by a
person il one-halfl of the amount
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paid up on the shares held by
such a8 person does not exceed
five thousard rupees ; and

(b) where one-hall of the amount
paid up on the shares held by a
person excecds five thousand
rupees, such sum as would ena-
ble the existing bank to pay to
the holder of such shares a sum
of five thousand 1upzes in cash
and the balance of one-halfl of
the amount paid up on the
shares held by such person in
securizles specified in sub-section

).

(3D) The interim payment made to
an existing bank shall be set off
against the 1otal amount of the com-
pensation payable 10 it under this
Act and the balance of the compen-
salion remaining outstanding after
such payment shall be given to the
exisling bank in securitics specified in
sub-section (3 in accordance with the
oplion exercised or deemcd 1o have
boeen cxerclsed, under sub-section (3A)
or sub=section (1B) as the case may
be.

(3JE) Where the amount of compen-
sation, payable in the form of securi-
ties under this section is not a2 multi-
ple of one hundred rupces, any excess
over the highest such muliiple shall
be paid by a cheaue drawn on the
Reserve Bank.

(3F) Nothing containcd in sub sec-
tion (3) shall affect the rights imer
Se botween an existing bank and any
other person who may have an inte-
rest in such bank and such other per-
son shall be entitled to enforce his
interest against the compensation
awarded to the existing bank but not
against {the Central Gowernm:nt or
the corresponding new bank."” (419)

SHRI MAHARAJ SINGH BHARATI :

(Meerut) : Sir, I beg 1o move :

Page 4, linc 26,—

Sfor *“three months™  substiture —
‘‘one’" year* 16)
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Page 4, line 37,—
Sor “1en™ substitute—
“fifteen™ (7)

Page 4, lines 38 and 39, —

Jor “four and a half” subsritute—

“two"* (8)

SHRI1 VISHWA NATH PANDAY :
I move :

Page 4, lines 38 and 39,—
for “four and a hall per cemt™
subsiitute—
*“threc and a half per cent™ (33

SHRI ABDUL GHANI DAR : Sir, I
beg 10 move

Page 4, line 25, —
after “Tribunal" insert—

“'consisting of a Supreme Court
Judge, Chairman of the Chamber
of Commerce and any former
Finance Minister of the Union
Government™. (66)

Page 4, line 37—
for **ten years™ substitute—

“fjve years" (67)

Page 4, lines 38 and 39,—
for **four and a half**

substitute *'seven™ (68)

SHRI KANWAR LAL GUPTA : Sir, I
beg to move.

Page 4,—
for lines 17 to 21, substirute—

*“6(1) The Central Government
shall give compensation to each
shareholder of existing Bank for
the acquisition of its under-
taking and such compensation
shall be determined on the basis
of the market value of its shares
on the date preceding the issue
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of Ordinance nationalizing the
banks,—" [(1) New Lisi]

Page 4, lige 27,—
Jor “existing bank™ substitute—

“share holders of the existing
bank™ [(2) New List]

Page 4, —

omit lines 29 to 33 [(3) New List]
Page 4,—

for lines 34 to 39, substtute—

“{3) The amount of compen=
sation determined in accordance
with the foregoing provisions
shall be paid to each share-
holder of the existing bank fifty
per cent of the market value in
cash not excecding rupees ten
thousand and the balance in
promissory notes or stock certi-
ficates of the Central Govern-
ment issued and repayable at the
end of live years from the date
on which the compensaiion is
paid and carrying interest at the
rate of six and a half per cent
per annum.” [.4) New List]

SHRI SHIVA CHANDRA JHA :1 bey
to move : —

Page 4, line 37,—
Jor *“1en years™ substitute
“hundred years™ (109)
Page 4, lioc 38 and 39,—
for “four and a half* substitute—

“one-tenth™ (110)

SHRI1SURENDRANATH DWIVEDY :
Sir, 1 beg 10 move :

Page 4,—
after line 28 insert—
“Provided that in no case the

compensation will be more than the
market value of the shares as
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[Shri Surendranath Dwivedy]
cxisted on the day of acquisition
of the cxisting banks. (163)

SHRI S, §. KOTHARI : Sir, I beg to
move ©

Page 4, —
Sor lines 34 10 39, substiute—

“(3) The amount of compensation
determined in accordance with the
foregoing provisions shall be paid
to each existing bank—

(a) in cash ; or

(b) fifiy per cent in cash and the
balance in promissory notes
or stock cenificates of the
Central  Government  issued
and repayable at par, and
maturing at the end of five
years from the date on which
compensation is paid, and
carrylng interest at the rate of
six per cent, per annum, [ree
of Union income-tax™, (211)

SHRI LOBO PRABHU : 8ir, I beg to
move.

Page 4, line 18,—

after "bank" insert—

“‘and to cach sharcholder™ (220
Page 4, —

Omit lines 29 to 33 (221)
Page 4, linc 37,—

after “'par”* insert—

s'and calculated at market value®,
(22)

SHRI KANWAR LAL GUPTA: I

move :
Page 4, lines 38 and 39,—

fpr “four and a hall per ceat”
substitute—

*'six and a balf per ceal.” (146)

Bill
SHRI N. DANDEKER : Sir, 1 beg to
move

Page 4, lines 34 to 42,
for sub-clause (3), substitute—

*“(3) The amount of compensation
determingd as payable to each
cxisting bank in accordance with
the foregoing provisions shall by
paid to it as follows, that is 10 say—

(a) within three months of the com-
mencement of this Act an amount
equal to The paid up capital of
cach existing bank shall be paid 10
it by a cheque drawn on the
Reserve Bank; and

{b) the balance, if any, shall be paid
in freely negoitable promissory
noles of the Central Government
issuad and repayable atmpar, and
maturing at the end of five years
from the commencement of this
Act and carrying interest at the
rate of four and ore-hall per cent
per annum from the commencement
of this Act :

Provided that where the balance of com-
pensation so payable is not a muliiple of
one hundred rupe:s, any excess over the
highest such muliiple shall be paid by a
cheque drawn on the Rescrve Bank. (281)

SHRI NAMBIAR : | beg 10 move 1
Page 4,—
Sor lines 17 10 21, substitute—

*6, (1) The Central Government
shall give compensation 1o each
cxisting baok for the acquisition
of its undertaking by paying is
sharcholders amounts equal to the
three ycars average of lhe market
value of the share each held on
19h July, 1969,"" (333)

SHRI BIBHUTI MISHRA : Sir, 1 beg
to move 3

Page 4,

Sor lines 20 and 21, swhstiture—
“‘as in Bihar Jamidari Abolishing
Act™ (139)
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Page 4, lines 15,

after “promissory notes™ insert
“bond"” (341)

SHRI ILA PALCHAUDHURI (Krish-
nagar) : Sir, 1 beg to move :

Page 5,

after line 39, insert--
*:4) The amount of compensation in
respect of shares and debentures to
be paid to share and debenture
holders shall be paid in a manner
to be determined under ibhe rules
to this Act :

Provided that compensation will be
paid in each in the case of these
who hold shares and/or debentures
upto the wvalue of Rs. 5000.00 and
in marketable securities of 10, 20
or 30 years to those who possessed
sharcs and or debentures of a
value of more then Rs. 5000.” (349)

SHR1 BIBHUTI MISHRA : Sir, I beg
o move

Page 4, line 37, —

Sor *“ten™ substirure “fifiy"” (367)
Page 4, line 38, —

for “four” substitute *1wo" (368)
Page l: line 38,—

Sor “Tour™ substitute *fifty™ (368
SHRI

move 3

ABDUL GHANI DAR: 1

That in the amendment proposed by
Shri P. Govinda Menon, printed as
No. 419 In list No, 56 of amendments,—

in proposcd sub-clause (3) (2),—

(iv for “ten ycars' substitufe-
*‘one year"

(il) for “four and a hal(*" substi-
Tute—

*seven'® (425)

Transfer of
Undertakingsi Bill

SHRI DEVEN SEN: Sir, |
move ;

123

big to

That in the amendment proposcd by
Shri P. Govinda Menon, printed as
No. 419 in List No. 56 of amend-
ments,—

in proposed sub-clause (3 (a),—

(i) for ‘*en years™ substiture
*filteen years'

(i) for *“four and a hall* sub-
stitute—

“iwo and a hall** 426)

SHRI ABDUL GHANI DAR : Sir, 1
beg to move :
That in the am:ndment  proposed by

Shri P. Govinda Menon, printed as
No. 419 in List No. 56 of Amecad-
ments, —

in propased sub-clause (3) (b),—
(i) for “thirty™ substiture— *‘ten™

(i) for *“five and a hall™ substi-
fure— *‘nine’* (427)

That in amendment proposcd by Shri

P. Govinda Menon, printed as Np,

419 in List No. 56 of Amendments,—
in proposed sub-clause (3A)—

() for “three months™ substi-
fute— *‘one month*,

(i) omit “*(or within such further
time, nol cxcceding three mon=
ths, as the Central Government
may, be notification in lhe
Offical Gazeite, specify)™.
(428)

That in the amendment proposed by
Shri P. Govinda Menon, printed ay
No. 419 in List No. 56 of Amend-
ments,—

in proposed sub-clause (3B),—
Sfor *the time™ substitute—

*sone month™, (429)
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That in the amendment proposed by
Shri P. Govinda Menon, printed as
No. 419 in List No- 56 of Amend-
ments,=

in proposed sub-clause (3C),-

(i) for *‘three months™ substitute-
*‘one month”

(i) omit *(or within such further
time, not exceeding three mon-
ths as the Central Government
may, by notification in the OfTi-
cial Gazette specify)™.

(iii) for “onc-half substiture-
“‘three fourth™ (430!

That In the amendment proposed by
SHRI P. Govinda Menon, printed as
No. 419 in List No, 56 of Amend-
ments,-

in part (a) of the proviso to pro-
posed sub-clause (3C),-

for “onc-hall™ substitute “'three
fourth* .(411)

That in the amendment proposed by
Shri P. Govinda Mcnon, printed as No. 419
ln List No. 56 of Amendments,—

in part (b) of the provise 1o proposed
sub-clause {3C),—

(it omit “where one-half of the amount
paid up on the shares held by a
person excecds  (ive thousand
rupces, such sum as would cna-
bic the existing bank to pay to
the holder of such shares a sum
of five thousand rupees in cash”™

(if) for “one-hall™ substitute — *“‘one
fourth™. (432)

That in the amendment proposed by
Shri P. Govinda Menon, printed as No. 419
in list No. 56 of Amendments,—

omif the proposed sub-clause (3D} (433)

SHRI MADHU LIMAYE: I begto
move :

“Page 4, for lines 17 to 28 substifute—
“The Central Government shall pay

compensation to the share-holders on th®
basks of average market value of shares of
the bank concerned in the last 10 years,”

“Page 4,—
Omit lines 29 to 33."

SHRI N. DANDEKER : May 1 have
a copy of amendment No. 419 ?

1 have not got it, 1do not know what

it is.

MR. CHAIRMAN : 1 would request
the hon. Minister to supply that.

SHRI GOVINDA MENON 1 1 have
circulated it three or four days back.

16.17 hrs.
[SHRI K.N. TIWARY in the Chair]

st sar w® g gwmfr wEa,
AT 6L,

Tgd A H FIAN SAE FARIAA 2 )
fagm sasqua mdde & fmmm 7§
frft § fram T Y 2 aw T f&
#ffaas fass 91 398 o 6 ¥ 3T
g1 a2

“The Ceniral Government shall pay
compensation to each distinct bank...™

qgt 9z &% § & 9 a=aeama fam ag
gL "% &% ' fadar ) TAE Qg 4
|1z ¥ THEHE @ T4l #Y avE A

SHRI GOVINDA MENON : That is

not moved.

ft ¥aT WS T But it was circulated.

Frere ezt § 5 X o dagerr W
fadm AT-a=7 ... ..

warefa wgtea - 37 g7 7§ e g,
& TEEI AT FiE

off §aT w1 g - W & wgar e
g Iuw A g7 ANfan )
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Provided that in no case the compen-
sation will be more than the market
value of the shares as cxisted on the
day of acquisition of the existing
banks.
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SHRI S. S. KOTHARI ; Mr. Chair-
man, Sir, I would like to point out that the
Government through an amendment wants to
give compensation to the banks. At one
stage the Government stated that they would
give compensation to the banks themselves,
Later they changed their mind and said
compensation would be paid to the share-
bolders. The Government now has again
decided to pay to the banks. Their ideas
are not yet crystalised and they are trying
to push this Bill through by stcam-roller
tactics in a half baked form. On such an
important matter as compensation, lukhs of
sharcholders are affected.  This  includes
the poor, middle-class sharcholders also.
But now the Government has provided that
they are going to pay or give security
which would bear interest at 4-1/2%7 matur-
ing at the end of 10 years. or 5-1/2% matur-
& at the end of 30 years. Many of the
small sharcholders would liquidate these
securities received as compensation and the
market p fce at this rate of inte:est would
slump down to 80 or 70 instead of 100 and
the consequsnc: would be that the share
holders who do pot have the capacity 1o
hold the stocks and want cash would suffer
a big loss. The bigger sharcholder would
hold on to the security and would ot part
with them till the maturity date and they
would get the full morey.

Thercfore, my  submission is this 1
Either the Government should pay them
compensation fully in cash or 50°; should
be in cash and the balance in Govermnment
securities maturing ar the end of 5 years and
carrying intercst at the rate of 6°; per
annum free of Urion Incomc-tax. Then
only 1 believe that the security would be
able to maintain its par value. This is a
very important matter which would affect
lakhs of sharcholders. If the Goverament
wants 10 discriminate they can provide that
persons  helding shares upto the value of
Rs. 50,000 may be paid wholly in cash and
tnose holding above 50,000 may be paid
partly in cash upto 50,000 and the balance in
Government securities,  But it is absolutely
necessary that these securities which the
Government gives as compensation should
majntain their par wvalue. If the market
valye of the securities given as compensatjon
g0es down, below par, it would amount
to—1 am sorry to use a strong word—
cheating the sharcholders of their legitimate
money.
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[Shri S. 8. Kothari]

There Is another matter about which I
wish to make a reference. This is the
secret reserves that are created by ths
banks. Bainks over wvalus their liabilitles
or undervalue thsir asp:cts and create
secret reserves with the coas:at of ths
auditors and the Res:rve Bink. They are
shown ecither as lithillitiss or through
uid:r-valurvion of asssts.  In tim:s of
difficulty, when the bank is in trouble, it
uses those secrat reserves so that its reputa-
tion may not b: affe:ted, Thess reserves
are morally, legilly and in equity and every
other consilerarion b:longing to  share-
holders. The bank must oain a ceriifi-
cate from the aulitors as to what ars the
legitimite sscret reserves, and it must in-
clude it in the asscts.

SHR! GOVINDA MENON 1 Why not
he wait till the Schedule comes up 7

SHRIS. S. KOTHARI : These are all
connected with compensation. We know
that it Is going 1o be guillotined.

SHRI GOVINDA MENON : Then he

will not speak ?

SHRI S8.S. KOTHARI : I will speak
then also, and an exercising my right to
speak now. This is a point which cannot
be ignored.

In calculating book wvalue, they must
also consider goodwill. Ewvery bank has a
goodwill besides its assets and liabilities as
disclosed in the balance sheet, Govern-
ment must in equity take that ioto
account.

There are all very important points,
Finally, I repzat that compeasction must b:
paid direct to sharcholders.

SHRI LOBO PRABHU : I had moved
three amendments on 28th July and they
have been repzated by Shri K L. Gupta.

My first amendm=nt was that co.np:nsa-
tion should bz 1o sharcholders direct.
Governmzant next day accepted it anl
brought forward necessary amgadm :ots.
It is incumb:nt on the Ministzr to explain
why he has changeld his pasition. Itis
very impottant not o1ly from a practical or
commercial point of view but even from the
constitutional point of view that you pay
the sharcholders who are the real owners,

Bill

If you put them in jeopardy and pay to
the bank, you are possibly going to have
yourselves arraigned b:fore the Supreme

Court for not having compensated the
sharcholders.

My sezoad amenime:nt related to
miarket value, The market value is the
propar  basis for compensation. Shri
Kothari referrel to  discount on  these
shirers, Suporoidng a share sells at B0

inst:ad of .10), it m:ans a confliscation of
1/5th as ¢ »mp:znsation.  §» when you buy
thz shares, ii should be at the market value.
If there is a discount, that discount should
b: reduzed in compensation.

Tne third am:ndment Is that the
current rate of interest is a rcasonable one
because 4:1/2 per cent is neither related to
the dividend nor to the existing bank rate of
interest, It is not fair to penalise the
sharcholders in this way,

These are imporiant
they are conceded, il fair compensation is
not given to sharcho!ders, the Bill will
be struck down by the Sunreme Courr.

obj:ctions, 1If

SHRI N. DANDEKER : 1 confess |
to am at a disadvantage. The first Bill
I had studied had the provision 10 pay
compensation to the existing banks. Then
came a series of amendments which indi-
cated that compensation was ro b: paid
to the shareholers. Now 1 have iust
seen these am:ndments  which are again
concerncd with paying compa:nsation direct
to the banks.

I kiow the reason for this, though I
would like the Law Minister to defend
the proposal. 1 think that is the only
wiay it can be lawfully done because ths
legal pirsons whose assels and liabilitizs and
rights and obligitions are being acquired,
nam:ly the ‘binks, happ:n t» be p:rsons
difTerent from th= shareholders. [ imagine
that is th: reason why it is the banks,
bazk again, that are going to bz paid
compensation and not the sharcholders
who own the banks as persons juridically
different. In the original proposals as
thay were in the Bill and having regard
to the fact that in their capacity of share-
holders, the bulk of them would have to
wait for their money, and in the meanwhile
they would not be getling any return at
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all they were in a cerain position ;
whercas presently  under the Ministeries
amendments they will b: getting soms=thing
like 20 per cent of the valuz of their share
investment in cash. For the balance they
will have to wait for som: ycars ; and
they will get on this, when they d» get,
it, only 4} per cent return, against
their present rcturn at 107 on their
investm:n!. The amandmsnt | suggest is
to this effect : within threc months of
the commencemet of the Act, an amount
equal to the paid up capital of the existing
bank shall be paid to it in cash, With
that, I would accept the further propo-
sition that the hon. Minister has made in
the course of his amendm:nt, provided
that the money paid by th: Government
to the banks and by the banks to the
share holders at least equilled the amount
of paid up valuc of the shares. The
balance can com= in the form indicated.
As regards the balance, they have given
two options @ ten years bonds a1t 4.5 por
cent or 30 years bonds at 5.5 p:r cent,
My suggestion would be that 4.5 per cent
bonds should have a period of maturity
of 7 years ; and 5.5 per cent bonds, 20-28
years, s0 as to  muke both of them equally
attractive.

You pulled up my fricnd here, and
the Law Minister atso asked him to refer
to certain  matters about  compensation
only when we come 1o the Second Sche-
dule. The Law Minister is fully aware
that we shall ncver come to the S:xcond
Schedule because we are going to be
guillottined by the time we come to the
end clasues of the Bil'. Since this particular
clause itself makes  reference 1o the
Sccond Schedule in this form :*...shall
be determined in  accordance with the
provisions specified in the second S:hedule®
1 am entitled to discuss this clause in
those terms, though 1 do not wamt to
discuss here all the details of the S:cond
Schedule.

I want to submit at this stage for the
fnformation of the House that something
like 15.16 per eent of the shares of these
fourteen binks are owncd by the Life
Insurance Corporation of India. The average
policy holder of the Life Insurance Cor-
poration of India is an ordiniry small
man with a policy of 12,000 to 11,000
1 am not, therefore, arguing for some

Underiakings) sill

large *“‘money bags.”” 8:ondly, 6-7 per
cent of the shares of these banks are in
the hands of the Unit Trust of India.
Again the units are very widely held by
a larg: nunber of people holding a small
number of units. Hiving szen th: figures
of Unit Trusts incom:, 1 say that it is
carniag only around 8 par c:nt on its funds
and it was giving only 7 p2r cent return to
Uait hold:rs, The last declaration was 7.1
pei cent, I am told. Even as regards
direst sharehold:rs people whom w: shall
b: hurting most are thz share holders
with small assets, that is to say, share-
holders holding less than 100 shares and
they constitute over fifty pzar cent of the
total sharcholders of the existing banks.
Even those gentlemen here who preiend
to plead the case of the ordimary small
man—I certainly am for the small man,
must know that this qu:stion of the adequacy
of compensation is of the uimoast impor-
tance. It is not a few individuals with
largs holdings who are hurt ; may be
there are half a dozen persons and no
mare, who may be holding 150)-2030 shares.
The rest of them, the bu'k of the shares
is either held dirzctly by small ordinary
people or indirectly by them through the
two institutions 1 referred to.  That is
to say, 75 per cent of the total share-
holders of thsse banks are in effect the
small, ordinary individuals.

There arc two or three outstanding
Issues about evaluation which wc shall
discuss in detail il we ever come to the
Second Schedule but | want to mention
one or two here. One of them has been so
ably expounded by my friend Mr. Kothari,
but I shall express the same idea in simlpe
terms | prefer 10 the question of secret
reserves. S-cret reserves are secret only in the
sense that they are not exposed on the face
of the balance-sheet; they are not secret from
the audltitors and they are not secret  from
the Reserve Bank of India. They form
part of the assets of the bank which are
deliberately written down to a level which is
lower then they are worth; or alternative-
ly, they take the form of excessive provision
for various liabilities which liabilittes, in
fact, do not exist in that magnitule. Third-
ly, there miy be excessive provisions for
contigencies and so on, All these thiogs
are within the full purview of the Reserve
Bank; and under the Banking Companics
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[Shri N. Dandckar]

Act, the presentation of the form of the
balance-shect for banks is indecd so made
that it is is not nccessary for them, in the
intercsts of their financial strength and stabi-
lity to disclose all these matters in their
published Balance Shects.

Sccondly, T would like to turn to the
question of intangibe asscts  generally, and
specifically in relation to the subject of good-
will.  The term *goodwill® isa very difficalt
term; it would tuke o couple of hours to try
and claborate the concept of goodwill.  Bat
1 think the simplest definition of goodwill
is the capacity of a given undertaking to
continue to carn prolit at a certain, level the
sort of profit which is used to earn before
fts transfer or acquesition,

Here, if you are going to proteet, and
not to expropriate, the small shareholder, I
would repeat, there is really involved the
necessity of having to take the valuation of
all the intangible asscts put together in the
form of the expression “goodwill'; and
goodwill has to be valued accordingly, 1
would like, in this conncction, to mention
one things, 1 am mentioning no names; 1
am against names cver being mentioned in
ragard to these matters,  But I have here an
extract of an agreement which the Governs
ment of India themselves signed when they
acquired a block of shares in a certain con-
cern and these were the principles of valua-
tion they put down @

“*Whereas the Buycer, (that is, the
Guovernment of India), desires to pure
chase the said shares in a block and
as a block and Whereas the Sellers
arc agrecable to sell and the Buyer is
agrecable to purchase, (thatis the

! Government of India) such shares in

. a block as a block at a price deter-

i mined after taking into consideration,
among other things, the valuc of the
assets, tangible and  intangible, inclu-
ding the finvestment the know how,
goodwill and profit potentiality and
also all debts and claims and liabilites
as on the date,..*

In other words. quite properly, when
you are valuing an undertaking or the shares
.of a company as a going concern, you just

Bilt

do not merely value the physical assets that
you can see and get hold of. There are
also a large number of entengeble assets that
have got to be valusd and the most impor-
tant such things that hive got to be pro=-
perly valued oo the goodwill and the real
or immovable property.

Now, among the multitude of amend-
ments that the Government have brought in,
I forget which is the one that I am now

thinking of : but there is no mention of
goodwill and there is a proposition
that real property s going to be

valued at 12 tim:s the net annual value of
the property. It is monstrous to suggest
that real property in urban towns-because
the Head Offices and most of the branches
of the banks arc in urban areas—can be
purchascd by anybody at 12 times their net
annual value; it would mean that the value
of the property would be trifling and  the
return on that propsrty ridiculously high,
The real property would have to be valued
by expert valuers, (Imterruption) I appre-
ciate your anxiety, Sir and [ shall conclude
presently.

Su, Sir, while I do not thinks Govern-
ment have any other way out except 1o pay
compensation direct to the owner of the
undertaking, thatis to say, to the existing
banks, I do submit itis possible to pay
compensation 1o the extent at least of the
paid-up capital in cash, on condition if
necessary that tho.e banks should distribute
that money to the shareholders, so that they
can get something to go on with, instcad of
having to wait indefinetly,

scondly, the balance will have to be
paid as soon as valuations are completed and
agreed or adjudicated by Tribunals. In
regard to the mode of payment of the
balance (after som: subslantial payment fin
cash), 1 suggest that the four and half per
cent bonds should have a maturity period of
seven years and the five and a half bonds
should be for a maturlty period of 20 years;
that will give them just a little edge over
the present seven years term securities and
over the present 25 to 30 years' term securi-
ties, respectively.

Finally, having brifly stated my views
about valuation, at this stage, I shall have
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ition &
to claborate it a littlz further w121 w: con:
to the second schadule if we have the tim:,

SHRI NAMBIAR : [ am sorry that |
hav: to present a case which is diam:tri-
cally opposed to what my fricnd on my
right has said. My ame:nlm:nt is as
follows ;

Page, 4, for lines 17 to 21, substitute—
Plcase mark these words—

“6. (1) The Ceutral Government
shall give compensation to each exis-
ting bank for the acquisition of its
undertaking by paying its sharcholders
amounts equal to th: three years ave-
rage of the market value of the share
each held on 19th July, 1969."

The concept of compensation given in the
Ordinancz and afterwards in the Bill is
entirely wrong. [ am sorry | have to make
a small reference to the Schedule here be-
cause withoui that you will not wadersiand
what exactly is the compensation they are
going to  give, In the Szconl  S:chedule,
about principles of compensation it s
said :

“The compznsatin to b paid by the
Central Governm:nt to eizh  existing
bank in respect of the azquisition of the
undertaking thereof shall b: an amount
equal to the sum total of the valu: of
the assets of the existing bank as on
the commencement of this Act, ecalcu-
lated in accerdance with the provisions
of Part 1,..."’

The entire asscts of the bank is to be taken
for the grant of compensation. * Assets™
mean not the paid-up capital or shares
only. They include every propzriy that
:longs to the bank incluling the building,
furniture etc. From this one can uader.
stand that these assets have beea acquired
by the bank from the profits and they bzlong
to the bink and not to the shareholders.
Therefore, the entire assets are not to be
shared with the shareholders. The reason
Is that at the tims of evaluation of market
price the price will be inflated. It is not only
not appropriate, but it is robbing the peiple
of the money that the ordinary people are
entitled to,

Transfer of Under- 11}
takings) Bill

SHRI RANDHIR SINGH (R shtak) :
What is this Com'nunist theory, Sir, I caa-
not understiand — | indlordism withou' com-
pensation ani banks with compensation.
Communists are a coatradiction, It shou'd
be without compznsition, no conpensuion
to anybody.

SHRI NAMBIAR * [ am prepared to
give compensation not at thz then rate but
at the market rate. [ shall tak: it without
compensation when the tim: comss, not
now. Now [ want to nationalise the binks
paying them the legitimute compznsation
and not any cxtraordinary compen:ation.
Shri Dand:kar and others want to get a
share of the se:ret reserves, of what is known
as goodwill and other things. This scheme
as given hzre is [tsell too muzh, This is
only helping the blg monopaly house. An
hon. M:mb:r on this side said that 30 psr
cent of th: sharcholders are common men.
He mnever mentioned anything about the
remaining 50 per cent, Therefore, th: en-
tire compensation syst:m requires a thorough
study and discussion., W: are not ina
position to agree to pay this much com-
pensation,

What is the purpose of taking these
banks ?  What is thc meaning of nationa-
lisation. Il you pay comp:nsa:lon at the
rate as schzduled here and the money that
is deposited in wo:urities etc. is taken out,
the remaining amount is onlv Rs. 200
crores. For getting hold of Rs. 200 crores
for the beefit of the country are we miking
such a schem: of nationalisation. Nitiona-
lisation is not only to get hold of Rs. 200
crores. Mrarjibhai was making R« 250
crores evzry year by way ol d=ficit financing,
by printing new notes. If you wint only
Rs. 207 crores, this nzed not bz done, you
can print another Rs. 200 crores.

The purpose of the nationalisation Is
that the money which is in the hands of a few
rich persons, highlyplaced p:rsons and big
business should not bz left in their hands.
It must be taken over by the S:ate and the
State must utilise 1t for the bensfit of the
people.  This monzy should not agiia go
back t5 them in the name of what is known
as “‘comp:nsation. The whole purprse of
the Bill is, therefore, defeated.

I am strongly opposed to the compensa-
tion scheme provided in this Bill. I there
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fs any purpose in this nationalisation, I
want that the hon. Prime Minister and the
hon. Minister should accept our amendment
and see that the fraud which was being
played on the trust of the people who de-
posited their money in the hands of private
peopls must be ended and that whatever
money that is available in the country must
go to the bencfit of the people, It should
not go back to the hig business people
again. We are prepared to give the share-
holders the market value, computing it
for a period of the three years and arriving
at an average, and pay them as compensa-
tion so that they should not be denied their

due,

st wy famdy ;. faa wft w7
gt aarm mar a1 &5 ¥ fam &y am
F@EMA, A T & fam agi 79T gfax

Leuig

wwafa AgiaT : @2 wigAa fafreee
3 gu ... (swawm)...

SHRI N. DANDKER : 1 join Mr.
Madhu Limaye in saylng that it is a con-
temptuous treatment of the House given by
the Finance Minister.

sit fagfa fr . W@ gzer wiwEhs
(70339) &7 #»ra | ¥ 21 za¥ ot famr
g g

“in the Second Schedule and in th*

manner hereinafier set out, that is
to say,—""
gu¥r sz XA wy g fAfefEa sz
faar o
“ag in Bihar Jamindari Abolishing
Act.”

A g T (70340) 77 § fr
ax oI 2 ®Y g1 fzar oy

7 v wdEiz @z g fw wifse
T Nzg” Faw arzm’ ag fan
il 1 YT W T AT T AT, AA IIH
50 x7a TAT § W 4 9 Fr F D TET
fear 2

sa & w9k 170 aAATAr W@ g O

gt i e oY TiewT qdat ¥ fag
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AT Mtz @ &1 Fze aAHT X wrga
FAar, FEATIAT qde fhar 5 qdfard
marfser £ sty 1 fagre § srdfardr oar-
foas gur 1 fazre & sffardr warfoma
¥ 3% 77 A1 {5 FAg q77 § peyAgs
fzar st w9 35 oFE A 0z Hifan)
7Y faar § 5 wifaw agr § Feredgs
fear stvpmr a0 1 Az qar fzar s
ar Az & femr s 1 3zt fear & e
a7dz grEex fgar s gafs gzt gER
Fzat 3 zd awm A A A i\ Tm
AT 7ez A AT qTHT L (WAAE)..
at & o fafaezz wrga & qgm wEaT
f@ s fazic & fao afizrd oarfewa
gz am fea, Fiedzgaa aie frar—
Fg iy faad feat & qra stryr oFe
AN ol & qrg Stars oge, R & 99
g THT A fEAET ¥ 91" 9T omr—ae
war fr  Stad gqrzg A 21 50 qede
feqra 03§ a1 fF oF wHz ar s
TFT FAT F 1 F qEfTIT Arw @ Wi
WE L AR WA AN At TdY &
I7% fam a1 w40 are wEr AT M
aw w1 garfaar 7@t fasr | J ganfaar
fr=r ag atga | faasr ) & 100 &97 &7
TIEA 91 IAFI IZIA AF7 S0 =77 ¥ I
fear . & FZAVE AT AR AZRVEIT
FUTT | FHIfF AIHT ga 7 § AN Afa-
mia § 2 fF gvas afeeg 2 anfzd @
g wti= FfF0 5 fagre & qbar £
zrAR & 7 feaar gawr weaa fzan
faare & wdfardl #Y T aw §3Ez ard
q7&z fam agqr w7 f &% & wa7 gy
FY gTHIT AE AT LA 20 Az &
7z Pefesfmas 341 femr Ar <@ &1 o
o Y afaa & fage 1 awFR Ak
ez &Y gETFT AT & A IFY T Migw
grt & aY frT oy Y7 At Fx @ E P
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17 hrs.

qAAT SEAT AT G T @ F
Taai & fau | o7 gw S Sw e T oAr
7z foerdio & fed fadr & sha
wrgw At 1 S S s gr | 1
wfredr @ 5 @R A afayw @03
= T A Fmi A frwe Ad  fEm
faegia "ot 1 @y faar a0

ol foar @ fF ofegd Az, afz
AT afefFdz & wq & fear gmr a9ifs
HGHIT & qI9 9971 §9AT UK g9 Fg1 &
gt ?oar &Y arfasw § oF a9 g4 ard
T 19 3 | AfFT 09T FH T AT
a7 ST | e g &1 di-dR
FET A0 Fifga, gawar 78 afgr
¥ @i g4 AT §, 9 AGAIT §, IS
HEATEF Y W & A AEFET 97q
A § | AT IF FAT TIFL F 09 0F
Wt wEATT AZY &, AT AT 22,23 ag @
ST FT Gr g | gard wrfas qwar g |
zafen gF &1 QT FEar & 9F F
FW Fear Afgh ) & qgAr angan ¢ fw
qIE 91T 9LHE AGHIL Fgl q 21 7 929
a1 fF 75 $AT o AATAAT AT 1 AT
FEare ¥ 931 fF FAdagT 125 700 Go
grm | uF 2t faT & arg 300 £30% T &
Jrgar | ar 300 FAT F T A&
for o Fgi & T@r A 7 gafeg
geFT F1 Tfgy  TF % g3E o St
Rz T | A §AEA & oA T 9
#z % gara 3 qedz ¥yer faar @
fagre 3§ sritardi &1 @1 aedie ¥ 1 7
AT TURE BT §, HLHIT & T U
faae w<& A% A9 F1 EFI FEA
aifgr A =g g fe 8 dvea
g o & fao Adf 3 wmfed aw
sl 1 gz @ wfgr  fr S Sfed
aUs g1 F1 |

st frm =+x w1 : @wafa Y, €3 (6)

Transfer of 342
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9T ¥ A7 wqeT §, ol @A & qar-
fom® § wgar wrgar § 1 |wrafa &, gf-
oy a1 & FuivAme & fewmw g )
#71 garaq o7 5 ag g @ fedie 3
feam oa 1 ®fET Fmar snaa faaw & fe
fedfte adt fFar o mwar &1 @< dET
EUR T & SaH §UFIT FATFAT A
a7 @Y & Fra e 1 10 @I A% 4
AR aEe & g 1 zEw & faAw
F@E 1 47 ¥ W dRd 9 § 7 ol
UF WA gIEq A0 F AW F @
#, sz 37 a1 A1 2 R 75 wEE @
T FA T 9T AT FIF F 0 3T S|
% ¥ WgT g #? adt S wax
gleed § foasr feg 407 g § alx
m AF-g-0F F gazar g 75 w07
To FATHTT T3 7 A 19 & IZ @I
T ANg® F Tz FT I

Ao I gafed fear fF @t
TYAT AT § I T AATHA FT FAT gF HC
sawt faw@ & s & gedae foqr o )
TH 75 0% wo # g figw S A5
47T g57 8, dew qrwar O g gFAar
fage # Gerfas ce a7 ¥t &, @@
A agaT & fawra & s ) avy §
T AT FeEF F1, W Tmy A HAANA
g, FALAEA I WA S F fagw ¥
fass 1

T FHGATA AT & A 10 wre
#1 wag 100 a1 Far =Tifgd 1 AT qC-
FIT F FATATT AT a1 100 g1
1T ¥ 1T 1T A1F JTWT UF A7 &9 O-
fz, g 10 71 dar wfy d5a & fgaa
g2 SO F @y F A 40 §1%
arE FRRTT A frag w1 wd, W fE
% ¥ Wax Seed S gvew 10 @19 A
FRARET A W W g ! &
Tigar § F 59 wwg w1 a@Er 100 /s
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[t fag <= &)
scfemr g | &9 9§ gArd ArAsa
T WA, W d g AT A
WX a9 §WIT a@iEd B GHAT DEHH
¥ & a1 sfeq # g
§ f 10 @ &1 Twg 100 g &< foan
W A T ATH 32 0F q¢ A 9%

gz afg ag & s d awA
Al gl

SHRI P. RAMAMURTI (Madurai) :
First of all 1 want to say that the Govern-
ment is treating this House in a shabby
fashion, After all when this question of
compensation has been raised, they have
furnished us a very complicated formula.
They should at least furnish this House the
total amount of compensation that will be-
come payable under this clause. We know
that the Government itself isin the dark.
They do not know what itis. [ do not
want to go into the question of abolition
without compensation because under the
Constitution they cannot do it. 1 want to
point out that this question has taken place
earlier also when the Imperial Bank of
india was taken over by the Staie, The
rate of compensation was computed on the
basis of the market value of the shares pre-
valent at that time, This was the simple
formula that was adopted when the Imperial
Bank was taken over, I do not know why
the Government should now adopt a diffe-
rent and cumbrous formula, First of all
they should take the assets and liabilities.
As far as banks are concerned, by the
very fact that they are banks and by the
very nature of the business they are carrying
on, they acquirc large amounts of assets
disproportionate to the amount of share-
holding they have. This is the type of
business. After all the shareholders are the
owners and once you acquire the shares on

yment of fair compensation which, even
zcordinu to the Supreme Court’s norms,
is the market value, then you become the
owner. Why should you make a gift of it
to somebody else— that passes my compre~
hension.

Secondly 1 would like to say this,
When the Madras Electricity Uodertakings
were taken over by the State in 1954, they
worked out the compensation to be given
on the basis of the written down value of

the assets. That is the book wvalue
of the assets  minus the  deprecia-
tion and not on the market value of the

assets, This has been upheld by the
Supreme Court as fuir compensation, After
all these things which are within the know-
ledge of the Government, why Government
adopted this praciice, is a thing which 1 do
not understand. [ understand, unfortuna-
tely for them, that the Atworney General
has given them the adwvice that if they go
back on that now and if they adopt a diffe-
rent criteria then the Supreme Court may
strike it down and say that this is wrong ;
because, at that time of the Ordinance the
Government provided for a different type
of compensation and now they are provid-
ing for a different type of compensation and
on that ground the same may be struck
down. That is why Atlorney General has
given this opinion. [ don't know how the
Attorney General could give such an opi-
nion, or such an advice. Accepting that
kind of advice would mean that this
Parliament is not a supreme, sovereign
body. Whatever is done in a hufl by the
Government must be dittoed by this Parlia-
ment, and Parliament has no right to strike
anything down. That would be the impli-
cation of that. 1 am sure that the Supreme
Court would not take such a stand.

Therefore, I wish to submit this : Even
now you can hold over this particular
Clause. You can come forward with a
new amendment, Why have a cumbersome
machinery for going into the assets and the
liabilities 7 In the end what will happen
is this : You will have to give much more
than necessary. [ am told that it will come
to Rs. 120 crores to be given by way of
compensation, under your formula. What
I suggest in my amendment is that the com-
pensation should be on the  basis
of the market value of the shares as
on the date of the ordinance or the average
market value of the shares for a period of
3 years prior to that date, [ accept any
one of these things. [ am sure that the
Supreme Court would hold this to be a fair
compensation. I request the hon. Minister
to accept this amendment, and not make a
gift of money to these tycoons.

=t vt fag . wwefa weiea, &
FARAHTE o @1 faga & 9w
ag "WggH &1 & 6 0 4 a1 918 4 9%-
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§z getez faqr o, o Tad §, @
qg fefewfaam ¥ 1 ST sz @
foen & fafagen § aa 91 == &
ot wifgd a7 1 ST aETd v sanfe-
o9 goT a9 9g wur 5 aderd 8
g% T3 2 f¥ 9z F99/TE 07 | 97 Sz-
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AT #Y g7 4 o@e faan I @it g
=t & o< fgar wdmr 73 ga ¥ &@fa-
a1 & fyuras & fasre 21

# a7 wg =g g 5 ag faw wia-
foom #7 a1% wF FTA G W EIT F
TAFT *TF 91 @ § W Al ¥ gl
#1T d%a€ @M ¥, fearl & S A
T FA §, 919 £ qaEHE UG W o
AR HY AT A0 2, forA o €Y araad
gart weqfaer e W wgw § Sete A
=ifzd & wgar g & g7 =i ¥ 100 %
ad & IqY 400 ®o agw FT foar & |
I FEERTT I A A qw@ AL L,
A AT wf wEEA  wEAEA AT Y
M5d & 1 oY 24 owdT &1 dfedz AlgE
& va®! & wrA 30 & qroa) qea fafa-
L O ¥ FgAr W@ ¢ fs Y haer
g TETET A1 93X Fifeeama # w9
£ a1 addz FT g B, I9F fasTE w4
B! feum & g uF ard-ferw ailn
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T AT @A HA ¥ S nEfeew
foam & fou <@ & 78 me-fees Ao
T F faq o @ witar St A
T s me Nt rift D sw ¥ Fq A
il ¥ wvg @t wifer afe sar &
SATRT T9AT IMFT N AT F FEH aA
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®@ SyaTHE & foe &t T A% | W
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(=t =g famir]
HEAT & IFTT 74 T A@AT 1 q@
‘wraE fEAE S gfafaar g d
IR FEATT F IR H o foar § ag
& amast 97 FT gAA A190 §, Pred g
=T 5 g9 o ww wge ar dfaara
F #1 T T T T Y, 25 FT A
50 F0% 71 g @FAr 2 100 wAT wwar
IHXF sawEr 2 7y F 0 odmfE ¥

swmare ‘Fwd’’ ¥ oag faar gar @

fF:

“There are many ways in which the
amount of compensation can be
determined. Of these, two are b:tter
koown. The first is to pay on
the basis of the averags share market
quotation of the particular share for
a sp:cified period of tims"—

T A2 3 915, 5/ A g

“This implies paym:nt of a price
at which the share was valued by
the market, The sezond mode of
determination of payment is to fix
it in terms of the excess of assets
of bank over its liabilities, that is,
its nett worth which equals the
paid up capital plus reserves,
This is the mode which th: Govern-
ment has announzed in the Ordinance
for paymant of compensation to
the share-holders of these banks.
Calculation of payment on this basis
for each of the 14, and where
applicable each of the different shares
of the bank, is presented in *state-
ment 4 "——

i & 3z A0 A A@gA ) A4 H qg
g g fs:

“It is interesting to note that il the
share price in the market is accepted
as the basis of compensation, the
shareholders would get a smaller
amount by way of compensation.”

g femma fear &

“As indicated earlier, Government
would be paying about Rs. 65-70 cro-

res by way of compensation to the
shareholders of these banks. If, how-
ever, the market guotation had bzen
adopied as the basis, the total compén-
sation would have worked to around
Rs. 50 crores.”

TROTFAFaE a9 fFaHg ¥
o Argarg & faw &1 guda @ § fag
9 U3 ¥ qI9A &% a1 9rdr, ag ¥ ang
AT ARATE ) AT FT GAF E)
I9F g § ot afqwrc d...

N wo g TgE @@T RaEw
&?
ot 7 fead : Wda ¢

ot o Hog © IJIW 3 B AT 40
agag ?

Magfoad: Fzgsgwgarf
BeHzE VW ¥ wHsdz gafeq wwd
AL

wamaft w@ag : IFFT AT AqA A
F1

oft Ag femdy: & gam @ @t T
=151 91 5 399 ag 3= 4 fF e
ag o oifearie w1 g WA @ W
arrfas sz anfas aafadftes s a8
aaragn | mit fFafm st g e
1§ afcad %1 smazasar 4df &1 ad-
HIA FIFT & a3 TAF T | ¥47 q9g &
fF w2 gat aAFT F wyanar fagd )
gFar § % 25 #0% av @9 #3047
qarg &UT wAT  wfas 1 931 q@)
FTAH & HIFE T¥ qamd

o= # 50 & fr¥gw w3 ARArE
f& a7 a= T ooy Frafat § ofcads &<
TH § | T A aw afEdw 7O a
T I AL U, g fY grm AT Iy
gsHtg FUT § IF 9 F0F w97
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I FT FIT | T T FY a9 AT A=Y
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qz W1 az7 ¢ ag faegm amc @ W@ ¥
aFIT 77 faqm qgs awm, @Ay Ff
Tarsw g &1 Y o T fag A
A7 ot faygfy fam ¥ a3 o=y aF fig
& | 35T g aror #¥7 2 7 e fafa
ez favig 7gl seasy 1 w7 G
3% wgr a1 fF grary nHedz T
FEF GFY  gUT HA H ZT K A
FTAT 9 AT T St g€ A7 7y YA
g asr f& gast qra fear ...

O% HIAHIT AIEq ;. WTZAT &rT 9gi
aglt Ay =fge )

st ayg fowd : agafers aa 2 1 7
v faw #t arg@z +L R &, T zwAgH
F1 g7 @ § 1 TEH A GAT F A7 IAF
AT T | FHIL M A0 HT gHITY
FTAET & FAT AT AAT....

st arzw fagrdt aaddt (FsungT) .
7g A% qra § AT T anit arT H

ot ay fond ;. az Fer AW ar fs
mfrz ¥q7 q1g7 AR AIST FI
FfF oura w4 N7 fam ool 7Er 225
@ AR gAFT AAT A AZY 2 wA
ITF AMEMTT T FF A qeAnH
FT A1 ? g o 3TN g3 faar @y
FWA @A W g wA SAifqwar o @
FEEA A TF AT E

g A gAAr A vz Angar ¢ fe
ag svxT garad &% & Feg ot ag A
qimr 7 ATETIOT AAAT & FqT, Teq Ay
P AMAgAE T B0 -
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2 fF iy niizdz qv arg farare & st
qHTaT F1 o AT & IwH a9 qfeaq
Ladl

SHRI S. KUNDU (Balasore) : 1 would
have opposed 1he puyment of compensation
had not therc been some  provision
in the Consiitutlon about  payment of
compensation.  If you do not provide for
payment of compensation, the entire Bill will
be declared ultra vires. In these limited
circumstances, wec  have to consider the
matter and our amendments are designed
to keep down the quantum of compensa-
tion. The Government have suggested the
vilue of the compensation as the total of the
assets minus the liabilitics. | have given
a two words amendment. Instead of the
amount being equal to the total assets
minus liabilitles, it should he ‘assets
on' that  wvalue, That  gives  you
the choice to work out three or
four formulas, Shri  Madhu Limaye
has given two formulas, There are other
types of formulas and we can think of them.
A reasonable amount of compensation can
also be found out by some formula by
which you nced not have to pay even
Rs. 10-15 crores not to speak of Rs. 50
crores or Rs. 100 crores. Nobody knows
exactly how much it is going to be,

In clause 6A it has been said that
there would be some sort of bilateral
talks and once the talks fail, you would
refer the matter to a tribunal, 1 am opposed
to the refercnce to a  tribunal, If you
refer to the tribunal, then from judges to
judges, it will differ ; they will differ about

the claim 1o compensation. There will
be a lot of arguments about  putting up a
legal claim, and to claim a reasonable

lot of amounts
compensation,

amount of compensation,
will be spent in giving
Thercfore, 1 have said that once an
agreement is not there, it should come
within the purview of the Guovernment
and it should be decided with regard to
the policy and the schem:s which you
decide to m=et the social purpose ; that

way, the compeisation should b: pad
and it should not bz referred to the
tribunal, Once it is referred to the tribunal,
it will entail a prolongzd  period and

nobody knows when actually they wiil get
the compensation,
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[Shri 8. Kundu]
17.24 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

So far as Shri Nath Pai’s Bill s
concerned, there is no relevance ; whether
you pay Rs. 50 crores or Rs, 100 crores,
you are going to pay it, because the
Constitution wants you to pay. Under Shri
Nath Pai’s Bill, it seeks to restrict the
power to Parliament. Even in that event,
the payment of compensation when you take
out a certain property would be limited.
I hope Shri Madhu Limaye knows it,
Therefore, I request that the Law Minister
should give a cool thinking to this matter
and accept my amendment.

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) i I have a very simple amend-
ment. My amendment at least to a certaln
extent follows the spirit of the Govern-
ment amendment. So, I commend itt>
the Houss, T have said :

after line 39, inserr—

*“(4) The amount of compensation
in respect of shares and  debentures
to be paid to share and dcbenture
holders shall be paid in a manner
to be determined under the rules
to this Act :

Provided that compensation will be
paid in cash of those who hold
shares and/or debentures up to the
value of Rs. 5000.00 and In marke-
table securities of 10, 20 or 30 years
to those who possessed shares and
or debentures of a wvalue of more
than Rs. 5000 "

Sir, I would just commend this amend-
ment to the House. I do not wish to
say much becauie much has bren said
about it. One thing has bzen emphasised;
that in acquiring and natisnalising the
banks, we have to think of the goodwill,
I think if we oaccept th: amzndma2nt, it
will only b: in agresm:nt with whu the
Goavernment propoie to d>. [ am happy
about what they propose to d», b:ciuse it
least that will prassrve th= goolwill and the
nationalisatior procaes  will  crtvinly go
dpace.

It is pointless to criticise the Govern

Bill
they will pay so much of
The Government have said that
yearly the interest would be something
like Rs. 3.75 crores, It is not such a
lot considering that they are going to
acquire from these banks Rs. 2,700 crores.
What about the sharcholders ?  You cannot
just throw them away, and just because
they have some assets in the banks, it is
not that they are persona non-grata. 1
hope that my amendment will be considered.

ment that
interest,

I wish to make just one more point.
There should be a lively linision between
the warious credit institutions in the
country like the Industrial Credit and
Investment  Corporation, the Industrial
Finance Corporation, etc.,, so that when
they give credit or loan, they will also
keep an eye on the smaller entrepreneurs,
the smaller businessmen and the smaller
farmer whenever they went credit,

That is &1l that I have to say, and I
commend my amendment to the acceptance
of the House, and T hope the Minister will
take the spirit of the amendment into
consideration,

SHRI GOVINDA MENON: Mr.
Deputy-Speaker, Sir the discussion convered
a large ground. It covered not only my
amendment to clause 6 but also the pro-
visions made by Government in the Sccond
Schedule.  In the face of the serious
charges made by certain hon. frlends here,
that Government have adopted a method
of valuution of assets which are far in
excess than was necessary, [ want to take
some little time, because the Schedule was
referred to.

We ought to pay
the acquisition of these
because the Constitution requires it but
also bezause we believe that here In a
democracy, It is proper that we pay for
acquisitisn for a pubiic purpoze.  Will
you please allow me five minutes to read
out what the assets are which are describ:d
in Schedule 117

compensation for
banks not only

(a) is **the amount of cash in hand", Waen
wo take over one of thise 14 banks thet w.
say that the am>unt of cash which {: thare
in the chest of the batk is part of the assats
taken. 1 put it to the House whather it
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would be fair when you take Rs. 1,0000
from a chest to value it other than Rs.
10,000. (b) Is “the amount of balances
with any bank". One bank may have bala-
nees with another bank. That is also cash.
(c) is the **market wvalue, as on the day
immediately before the commencement of
this Act, of any securities, shares, deben-
tures, bonds and other investments, held
by the bank concerned”. There is an ex=
planation which gives how the mirket wvalue
is to be calculated, (d) is “the amount of
advances (including loans, cash, creadits,
overdrafis, bills parchased and  discounted)
and other debts, whether secured or un-
secured, to the extent to which they are
reasonabiy considered  recoverable, having
regard to the value of the sccurity, il any
the op:ration on the account, the reported
worth and respectabillity of the borrower,
the prospects of relation and other relevant
considerations”, To (e¢) | will come later
because there is som: dispute regarding it.
(f) is “thz total amount of the premia paid,
in respect of all leaschold prop:rties..." (g}
is ““the written down waluz as par books,
or the realisublz valuz, as muy b2 coaside-
red reasonable, of all furniture, fixtures and
fittings ;**.  (h) is *the mirket or realisa-
ble wvaluz, as may b: appropriate, of other
assets appearing on the books of the bank...”

Except (¢) which is “the market value
of any land or buildings'" all that is taken
is almost like cash except, of course, lurni-
ture, With respect to this matter I think
it would b= wrong to charg: Government
of having over-valued the assets because we
taking money., Regarding market value of
land or buildings we are introducing an
explanation which would mean that the
value of a building will be twelve times the
net available rent for the building. I put
it in a short formula. That is what Shri
Dandekar objected to and to that objection
1 raise serious objection bicause for any
real property a return of 8-1/3—percent that
is what twelve times mcans —will be consi-
dered to be reasonable, It was suggested
by many friends that the valu: of shares
alone nced bz given. The presumption that
that the value calculated as per this schedule
will be higher than the market value of the
shares is not a pressumption which s
warranted. We have to wait and see.

Then there is another thing. It is not
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the shares which we are purchasing. What
we are purchasing is the undertaking and
when we are purchasing or taking over an
undertaking payment has to be made for it
We do not pay anything ecxtra or anything
other than what is reasonable in the cir-
cumstances.

I want to say one thing more. This
taking owver of bainks is not a new pheno-
menon.  In the year 1959 seven or eight
State Banks in the princely States were taken
over as subsidiaries of the State Bink of
India and in doing so this was the procedure
which was adopted. So far as the Stale
Bank of India Act is concerned, because it
was only one bank which was taken over,
the Imperial Bank, the value to be given to
cach sharcholder is given as so many rupees
in the Act itsclf. That 1 undersiand is
really the break-up value of th: shares, It
is the break-up value that was given with
respact 1o the subsidiary buanks. I know
that pzrsonally because at the time I was

the Finance Minister in one of the State
Governments.  Therefore, my submission
is that when it is proposed to take over

these undertakings, the money of the banks
is taken over and we have to pay for that,
That is all what is given here. If you have
heard the speeches made by certain friends,
it would appear that we were trying to give
much more than what is warranted.

One point made by Mr. K. L. Gupta
was answered by Mr. Dandcker and, there-
fore, my difficulty is lesscned.

SHRI KANWAR LAL GUPTA : Why
don’t you answer?  What is the reason of
mking changes again and again 7

SHRI GOVINDA MENON : The final
thing is the final thing. 1 have moved only
this amendment. Why do you attack the
processes of thoughts which went in my
mind 7 The amendment which I have mowvel
is thz final amendment,

What I submit is this. The presump-
tion is not correct that ecvery share-halder
is anxious to get the valuc of the shares.
If that were so, they would not have gonc
and purchased the shares in these banks.

Oae difficulty and that is a legal diffi-
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[Shri Govinda Menon]

culty which Mr. Dandekar referred to this
that under the Banking Companies Act, it
is open to these banks to do business
other than barking when  banking
is  taken over, During the  last
five or six years, there have been many
operations both by the Reserve Bank and
by agreement bctween banks under which
banks werc amalgamated. 1 know personally
that many of the bigger banks took over the
assets and liabilities of smaller banks and
got them amalgamated with then. This is the
process which was adopted, There were cer-
taln other banks about which the Reserve
Bank thought that the capital had got eroded
and what happened in those cases was to
proclaim a moratorium and take the assets,
value the assets and value the liabilitics
and give the proportionate amount to the
deposftors,  Therefore, in this matter, we
have not made any departure.,

Certain fricnds have taken the liberty
1o say that the compensation payahle will
be so many crores of rupees and all that,
1 do not want to say what exactly it would
be, because it is not possible to say.

SHRI MADHU LIMAYE :
quoted the Commerce.

I have

SHR1 GOVINDA MENON : The Com-
merce is not omniscient in this matter

SHRI MADHU LIMAYE : You quole
your own figure,

SUHRI GOVINDA MENON: 1 have
got my own figure. These things are done
{n consultation with the Reserve Bank which
has developed a certain expertise in the
matter of banking.

1 have no doubt whatsocver in my mind
that the mode of compensation provided for
in this Bill in Schedule I1 is a fair one
which will be fair to the share-holders and
to the Government. When you speak of
the quantum of compensation, you should
ultimately look at the share-holders because
these banks are not the property of certain
millionaires. The method of banking is for a
few people to deal with the money of the
many. There are the depositors ; there are
the share-holders. The management of the bank
often has very liftle by way of capital in the
bank. Therefore, when we commonly refer
to a big bank as the bank of Mr, so and so,

there is no basis for I1t. He is dealing with
the money of Others, Therefore, we should
keep in mind the share-holders and what
we provide for by way of compensation to
the sharc-holders, thousands and tens of
thousands of them throughout this country.

One an earlier occasion, 1 said that
payment will be made to them and a pro=-
vision has been made that if they ask for
it, half the face value, I mean, the paid up
capital of the shares will be given to them.

Mr. Dandeker raised an objection that,
in valuing these asscts, we have not made
provision for goodwill, and somcbody else
ralsed an objection regarding secret reserves,
I am not an expert in banking, but let not
thosc who arc experts here try to confuse

me by saying this and that. After all,
what are the secret reserves? The sccret
reserves arc made by undervaluing the

asscts and overvalulng the liabillties. When
the Tribunal Is there to value the asscts and
liabilities, there will be neither undervalua-
tion of the assets nor overvaluation of the
Habilities.  (Interruption) The secret re-
serves get publicly taken into account when
the valuation is made,

Mr.  Dandeker spoke of goodwill.
Goodwlll arises in trades and other under.
takings but not in a case like this where the
assets are valucd and the liabilities arc
valued and the value of assets minus
llabilities is given. Afier all, in the
Balance Sheet of any bank, do you provide
for goodwill 7 There is nothing like good-
will which has to be taken into account in
this matter. Thercfore, 1 want to assure
this House that. in providlng for waluation
of the assets and liabilities of the banking
concerns which are proposed 10 be taken
under the scheme provided in the Second
Schedule, we have adopted a reasonable and
fair method, We have kept in mind the
fact that the ultimate beneficicries of the
compensation will be tens of thousands of
shareholders here, It may be that, afier
the banking undertaking is assumed by the
Government, some of the companies may
think of doing other business ; they can do
it only with the consent of the sharcholders
who will agree to that course. Therefore,
1 would submit that there Is nothing eclther
in Clause 6 or in the S:zcond Schedule
which is detrimental to the interests of the
public of this country.
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A point was raised as to why should
you pay 4} per cent for 10-year securities
and why should you pey 5§ per cent for
30-year securities. I will put this to those
critics, Suppese Government decides to
pay in cash, what happens ? These are
the borrowing rates now prevaillng in the
market, If Government wants to pay in
cash, then they go to the market and take a
loan of money ; if ten-year security |is
floated, the current rate is 4} por cent
and il it Is 30-year security, then it is 5}
per cent, [ want to assure the others who
spoke of Zamindarl abolition and other
things that the matter is  entirely
different,

I would, therefore. submit that the
amendment which I have moved may be
accepted.

AN HON. MEMBER : What about

half-an-hour discussion 7

MR. DEPUTY-SPEAKER : We shall
take it up time permitting.

SHRI NAMBIAR : Can we be sure
that it would be taken up ?

MR. DEPUTY-SPEAKER : If the

House is co-operative cnough, we can [inish
this Bill and then take up the half-an-hour
discussion. In case that is not possible,
we shall take It up tomorrow or the day-
after.

SHRI RANGA (Srikakulam) : [ don't
think that this Bill can be finished today.

MR. DEPUTY-SPEAKER : Fvery time
. this guestion is raised. 1 am prepared to
sit in the House. Those who take this
measure very seriously and want to  scruti-
nise cverything, will have to be patient,
There is no other alternative. (fnrerrup-
tion) It has been sufiiciently notified.

SHRI N. DANDEKER : On Friday It
was not notificd that we would sit until
any later hour today. [Please do not
suppose that because I have an engagement,
1 am pot serious about this Bill.

MR. DEPUTY-SPEAKER : You may
see the record. Whether the Bill is impor=

®Number of ameadments negatived : 1
110, 146, 163, 211, 220 to 222, 283, 333,
Madnu Limaye.
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tant, or the personal engagement is impor-

tant that this is the indivi-fual's concern,

SHRI RANGA : 1 have nct given notice
of any amendment myself but I am duti-
fully sitting here and paying attention to
the discussion here like any other member,
The only other member who is here listening

a little more patiently is Mr. Govinda
Mcenon.
MR. DEPUTY-SPCAKER : Your

listening will pay you.
SEVERAL HON, MEMBERS : rose—

MR. DEPUTY-SPEAKER : Plcase re-
sume your scats. Even il we have to sit
longer, it does not malter. We have got
to finish.

SHRI NAMBIAR : We can sit
time and finish.

any

MR. DEPUTY-SPEAKER : I will put
all the amendments toge.her cxcluding
Government amendment No, 419,

The amendments* were put ancd
negatived.

MR. DEPUTY-SPEAKER : Now |
will put only the Amendments to Guowvern-
ment amendment.  There are amendments
to Government amendment by Mr. Dar and
Mr, Deven Sen. | will firsi put them to
vote.

The Amendments Nos. 425 ro 433
to Amendment No. 419 were put
and negatived.

SHRI GOVINDA  MENON : The
amendments which we want 1o move are
419, 126, 410, 411 and 412.

MR. DEPUTY-SPEAKLR : I am on
clause 6. Original amendment 125 which
is now being amended by Government
amendment 360, 408 and 409.

SHRI GOYINDA MENON : Regarding
clause 6, | have moved only one amend-
ment No, 419,

o4 (newlist) 610 B, 33, 66 to 6K, 109,

339, 341, 349, 367, 368 and thuse of Shri
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) L:'IR. DEPUTY-SPEAKER : The ques- its option in favour of the securitics

tion is 1 specified in clause (a) of sub-sec-

Page 4,—

For lines 34 10 42 substitute —

‘¢(3) The amount of compensation
determined in accordance with the
foregoing provisions shall be paid
to each existing bank, at its option :

(2) in saleable or otherwisc trans-
ferable promissory notes or stock
certificates  of  the  Central
Government, issued and repay-
able at Par, and maturing at the
end of ten years from the date
of commencement of this Act
and carrying interest at the rate
of four and a halfl per cent per
annum ; or

(b

—

in saleable or otherwise trams-
ferable promisiory notes or stock
certificates of the Central Gov-
ernment, issued and repayable
at par, and maturing at the end
of thirty years from the date of
commencement of this Act and
carrying interest at the rate of
five and a halfl per cent per
annum ; or

(c

—

partly in such number of sccuri-
ties  specified in clause (a) and
partly in such number of secu-
rities specified in clause (b), as
may be required by the cxisting
bank.

(3A) The option referred to in sub-
section (1) shull be exercised by every
existing bank within three months
from the commencement of this Act
(or within such further time, not
exceeding three months, as the Cen-
tral Government may, by notification
tn the official Gazette, specify) and
the option so exercised shall be final
and shall not be altered or rescinded
after it has been exercised.

(3B) An existing bank - which omits
or fails to excercise the option referr-
ed to; in sub-section (1), within the
time kpccii'ied in sub-section (3A)
shall be deomed to have exercised

tion (3).

(3C) Notwithstanding anything con-
tained in this seciion, any existing
bank may, before the expiry of three
months from the commncement of
this Act (or within such further time,
not exceeding threc months as the
Central Government may, by notifi-
cation in the Official Gazette, speci-
fy) apply to the Central Govern-
ment for an interim payment of one-
half of the amount of its paid-up
share capital and thercupon the
Central Government shall, if the exis-
ting bank agrees in writing to dis-
tribute the amount so paid 10 its
shareholders in accordance wtth their
rights and interests. pay the same to
the cxisting bank in securities speci-
fied In sub-section (3) in accordance
with the option exercised, or deemed
to have been exercised, under sub-
section (3A) or (3B), as the case
may be :

Provided that where the Central
Government makes an  interim pay-
ment under this section, it shall pay
to the existing bank by a cheque
drawn on the Rescrve Bank such sum
as would e¢nable the existing bank to
distribute—

(a) in cash one-half of the amount
paid up on the shares held by a
person if onc<half of the amount
paid up on the shares held by
such a person does not exceed
five thousand rupees ; and

(b) where one-half of the amount
paid up and the shares held by
a person exceeds five thousand
rupees, such sum as would cn-
able the existing bank to pay to
the holder such shares a sum of
five thousawd rupees in cash and
the balance of one-half of the
amount paid up on the shares
held by such person in securi-
ties specified in sub-rsecxion (3).

(3D) They interim payment made to
an existing bank shall "be set off
against the the total amount of the
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compensation payable to it under
this Act and the balance of the com-
pensation remaining outstanding after
such payment shall be given to
the existing bank in securities
specified in sub-section (3) in accor-
dance with the option exercised or
deemed to have been exercised, under
sub-section (3A) or sub-section (3B)
as the case may be.

(3E) Where the amount of compen-
sation, payable in the form of securi-
ties under this section §s not a
multiple of onc hundred rupces, any
cxcess over the highest such multiple
shall be paid by a cheque drawn on
the Reserve Bank.

(3F) Nothing contained in sub sec-
tion (3) shall affect the righls inter
se between an existing bank and any
other person who may have an
interest in such bank and such other
person shall be entitled to enforce
his interest against the compensation
awarded to the existing bank but not
against the Central Government or
the corresponding new bank.,” (419)

The Motion was adopted.

MR. DEPUTY:-SPEAKER : The ques-
tion 1s 1

““That clause 6, as amended, stand
part of the Bill,™

The motion was adopted.

Clause 6, as amended, was added
1o the Bill.

SHRI D. N. PATODIA : Just now
before voting you mentioned about the final
rcading of the bill to be completed to day
Under Rule 93(2) where a Bill has under-
gone amendments the motion that the Bill
as amended be passed shall not be moved
on the same day on which the consideration
of the Bill Is concluded, unless the Speaker
allows the motion to'be made.

‘MR.: DEPUTY-SPEAKER : This Is
premature. That is at the third reading of
the Bill,

Undertakings) Bill
Clause 7— (Constitution of the Tri-
bunal).

SHRI
move 1

ABDUL GHANI DAR : I

Page 4, lines 44 and 45, —

far *“Chairman and two other Mem-
bers" substitute—

““Chairman, a Supreme Court Judge,
Chairman of the Chamber of Com-
merce and any former Finance Mials-
ter of the Union Government,” (69)

Page 5, line 2,

omit "ol a High Court or". (70)
Page 5,

Sfor lines 3 to 6, substitute—

““other members of the Tribunal, one
shall be an ex-Finance Minister of
the Union Government and the other
shall be Chairman of the Chamber of
“Commerce.”™ (71)

SHRI SHIVA CHANDRA JHA:I
move .

Page 5, lines 1 and 2,

Sfor **or has been, a Judge of a High
Court or of the Supreme Court,”
substitute—

*“a social worker of all-Indla level."
(111)

Page 5, line 14,
after **persons” insert—

*“Including the bank employces” repre-
sentatives.” (112)

MR DEPUTY SPEAKER ; | wish to
know whether Shri Patodia Is moving the
amendment.

SHRI D.N. PATODIA : No.

SHRI SHIY CHANDRA JHA 1 1am
moving both. '
SHRI P.C. SETHI : There is the Go-

vernment Amendment No. 126. [ move ;
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[Shri P.C. Sethi]
Page 4, line 44,—

Sor *a Tribunal™, subsitute-
““ope or more Tribunals
which™ (126)

each of

SHRI N. DANDEKER—rose
MR DEPUTY-SPEAKER : Are you
moving 7

SHRI N. DANDEKER 1
I am not moving.

For Clause 7

SHRI NAMBIAR : I am moving No.
320 and 321 ([Inrerruption) No. 420 Is left
to somebody else. I move 3

Page 4, lines 44 and 45,—

for *1wo others members substitute-

“three other member including a re-

presentative of the ewployees,” (320)
Page 5, line 2—

Sfor “two™ substitute “‘three' (321)

MR DEPUTY-SPEAKER 1 All right,
Mr. Mishra Is absent. Government amend-
ment Is there.

SHRI GOVINDA MENON : No. 410.
SHRI ABDUL GHANI DAR—rose.

MR DEPUTY SPEAKER : 1 will give
opportunity at the final stage. Your agru-
ment is not going to covert them to your
point of view. So, excluding the Govern-
ment amendments, I will put all other
amendments 10 the vote of the House,

Amendments Nos 69 1o 71, 111, 112,
320, and 321 were put and negatived

MR DEPUTY SPEAKER : 1 will put
the Government amendments

The questlon is :
Page 4, linc 44—
Jor “a Tribunal™ substitute

“onec or more Tribuoals each of

which™ (126)

The motion was adopied.
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MR. DEPUTY SPEAKER : The ques-

tion {s ;

“That Clause 7, as amended, stand

part of the Bill"*
The motion was adopted.

SHRI N. DANDKER : What kind of
tamasha are we having ? People who have
given amendments are not being given even
5 minutes to talk about them.

MR. DEPUTY-SPEAKER : To say
‘tamasha’ on this occasion is most unpar-
liamentary,

SHRI MADHU LIMAYA :
point of order...

Sir, on a

SHRI N. DANEKER ; I am talking of
those who have got amendments.

MR. DEPUTY SPEAKER : 1 know,
you are taking things seriously and do not
want to make any comment where there is
very little chance of new ground being cove-
red, That is your good sense, Thercfore,
the procedure that I am following is this.
Where there is real point 1 will certainly
give opportunity, But where there is no
point, for the sake of making a speech, 1
do not want to waste the time of the House,

o Ay foAg ;. gvers wERA, AT
w7 ¥ 77 fa® qre #ar wgA F—39
Tq ®Y gw W aFa 3, sfFT adt aga
R FWwAT § | A oF gwT A9 A
@A AMZAT g—IAH AN 1A F AT
FWIAT g WAL §, =L AL A fax
HqE & TEY FSST ) a7 w7 7@ am
YT it #srda wgeaqer § IAFr A fam
g | Y T 15—FF 9T wEAT R
farai aT gw | B Y qFTd g awar
2, = 23 T & AfwT g e
¥y g darw 25 foad 36 (T €N)
FI A wATHT § AT dwve wugw,
form o€ & & Jroar arEd &L

SHRI KANWAR LAL GUPTA
Clause 14 is important,
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st 7y fowmd: 14 8 W qPpe

gfat

MR. DEPUTY-SPEAKER 1 1 entirely
agrec, Let us concentrate on these clauses,

SHRI D.N. PATODIA 1 Clause 16 Is

important.
MR DEPUTY-SPEAKER : I agree,

SHRI TENNETI VISWANATHAM
Clause 24 is also important,

MR DEPUTY-SPEAKER 1 I Will take
it up.

We wlll concentrate on 15, 16, 23 and
24, 1 will allow Shri-K.L., Gupta some
opportunity before clause 14 Is put to vote.
Then we come to the Schedule. As for the
other clauses, we will dispose of them gquic-
kly. This is a good idea.

ot wagm T W frEr wER
|IgA, AW ATAZ( GAMAT a1 fF F=a 7
gk Ay ¥ fon asx I A
Ty ¥ g owma Al frmr e
agl faar, & adY ams qrar 7y fomy
fodt =g # aed g% 76 §, §ER
Aré g FATT FY AE] ARE a5 § )
3 M FY  FAFATR F—ATGifE
19 wNFT g7 a3 F—& A g
2 fF sTox argar #3% g AFT *49) AN
fear ..., (s7awm) ... 99 ¥ = 6
ox Q1ear wrgn, & fGaTAw F AR d gy
%A wrgar At THA vy fFwaAar 6 H
¢ & 7d, goifs ag agt a1, Jad waA
=% fE 7 0z WMaAT 1 ww 7 9T AT
qFm @ #ET 8 9T dreAr, W
8 o A1wAT T A FT AW 7w T
wfree Aza, § ew wion &7 @ g
fe &= a7 793 a3 §—NgErt w7
ot araEn fean g, Ia%) a6 ifag
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MR DEPUTY SPEAKER 1 At the final
stage, 1 will give him an opportunity.
Clause 8—(Tribunal to have powers of
a civil courts)
Amendment made :
Page 5, line 17,
for *“The Tribunal™
“Every Tribunal'*(413)
(Shri Govinda Menon)

MR. DEPUTY SPEAKER 1 This 32
verbal amendment, The question is 1
“That clause 8, as amended, stand
part of the Bill."
The motion was adopted.
Clawse 8—as amended, was added to
the Bill.

substitute
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18 hrs.

Clause 9—(Procedure of the Tribunal)

MR. DEPUTY-SPEAKER : We take
up clause 9.

Amendments made
Page §, lines 26 and 27

SJor “The Tribunal”,
“Every Tribunal”. (414)

substitute
Page 5, line 29, for *‘The Tribunal,
substitute

*a Tribunal" (415)

Page 5,—line 11,

for “the Tribunal”, substitute ‘‘such
Tribunal® (416)

(Shri Govinda Menon)

MR.
question 1s :

DEPUTY-SPEAKER 1 The

“That clause 9, as amended, stand
part of the Bill."

The motion was adopted.

Clause 9, as amended, was added to the
Bill :

oft fagfa faw : Iureay adizg, 7T
Y ow i v ?

MR. DEPUTY-SPEAKER : Unfortu-
nately, you were not here. There was a
consensus that all amendments except those
to certain clauses shall be dropped.

The question is

“That clause 10 stand part of the
Bill.”

The motion was adopted
Clause 10 was added to the Bill.
Clause 11 was added to the Bill.

Bilt
Clause 14—(Closures of accounts and
disposal of profits)

MR. DEPUTY—SPEAKER : We shall
take up clause 14 no%,

st AT 0 o 14 F A0 QY
wisHza § | ag@TaY gg AwTA 11 F @1z
gg Wity feqr @y -

Page 6, line 15, - adil at the end

“subject, however, to the condition
that there shall be no intervention in
the day to day administration and
affairs of the bank™,

ad Qo 7 ge@ TEE 0§ qawa g

E9H! WAl wElw eER ST fR I g R
wsfafaedaa & q@s 7Y dmr =:fgw

B gAT sz ag §
Page 7, linc 39,

after “account” inseri—

“stating reasons for decrease in de-
posits, profits and other business of
the bank, if any™ (149)

qg qgT TIEE § | gl AT Ag A §
f& sifezt mifr @3 @@ oFEe wiT
¥z dare sy o i fodan,
3 3a¥ gz FiT w1 ¢ % s feaifae
¥ #r{ &9 it & a1 wifwz § F4 Gdr
& &Y 3awT Froor #av @ ag N fear amd
mfs St & qad AT T 82T F 9w
B aeqIT o AT | FEE FIC A H7E)-
g7 §1 Fs< fadz swar Tlagd | g §5
AQASTLAT Y A9 FTHYTT AT A8
§ @ AT wTHT W A EArER Srfaa

SHRI S. S. KOTHARI : My amendment
is No. 216 1

Page 7, after line 10, inscrt—

“Provided that no person or [irm
shall be appointed auditor of more
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than onz new bank or more than any
ten branches or offices of new banks.™

(216)

We do not want that the aulit of banks
should bz concentrated in the hands of a few
persons.  There is already a feeling that a
few (irm3s moaopo’is: a'l work waile  the
others do noat get enough wark.

Another point I want to be noted is that
at the end of every year the aanual report
should b prepared by the banks and that
report should include, besides all normal
relevant material to indicate how  their
activities have assisted  the  industrial and
ccono nic growth da the country,  That  re-
port should b pracad before Pariiament.  In
oth:r words, the repost should indicite how
the purpos:ss for which basks are being
nationalised by the Government have blen
fulfilled or o wiat exient those aims had
bzen achizvad, nancly, giving assistance to
farmers, cte.

st 3T F(T 0@ ¢ AU OF HATHZ
Ao 150 Y 1 W ATZ 7 AT quTdA
AR UNIEEACE-C O 4
Piage 8,—
after line 2, inserf—

“(2) A copy of the annual Audit Report
shall be laid on the Table of the
House.” (150)

=t frg =77 W1 g% OF & W A
FaA ¥ AT muziiz Ao 116 7 3z @ fs
Zad) 134 % 41z g2 A% faar aw :

“*Provided that the remuneration pay-

able to an awlitor shall not exceed Rs,
1,500 per month,™

fag# a®r F&2if7aq F1 a9=318 9T 939
¥ ot 3% gar  f& A raw ¥ wwwr
aaearg 7 81 | »fea & amwr § aaq-
T AT T FY K17A A §—3To Jifgar
¥ 1500 &9 = fafaz 7&) G1—AT 591-
g7 & fgare & s 1500 F syrar A@)
2T Tifgn, A1g ag anfezt @t ar s=-
feqa 21 | fafaag 150 st sqrar & sgrar
1500 1
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&t IEYE A QK A FAEHe 0r
fasg™ qrareor 8 1 oF ar gz fF ot ogy
& wifere § 7 78 vy Tifed | gat a2
fe ot frsgas 8 @z w97 oz gagfax
F07 | IAF o fg 73 1T g qrad
NE o egmamw  ffsaT &
arfen 5 Fagas feqer 21

. b, - \
C!g k:-{.t:‘”/! -;;I:b".fgr?U/:
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SHRI GOVINDA MENON : To this
clause, clause 14, the marginal note is,
*“Closure of Accounts and disposal of pro-
fits.” It deals only with auditing and I see
no reason why rules other than what are
prescribad by the audit on banking concerns
should be there, Mr, Kothari said that there
should bz no concentration of business and
all that,  They are all irrelevant, 1 do not
accepi any of these amenJm :mis,

SIIRT KANWAR LAL GUPTA 1 What
about my am:ndm:nt abwt stating reasons
for decreasing th: deposits, profits, and
other business,

SHRI GOVIND A MENON : There nced
not be anything in the auldit report other
than what is contained in the usual audit
report of a bank.

MR. DEPUTY-SPEAKER 1 I will put
clause 14 to the vote, 1 never asked anye
body to move amendments.  So, there is no
question of amendments. Therc is no
Government Amendment.  The question is :

“That clause 14 stand part of the
Bill.*

The motion was adopted.
Clause 14 was added 1o the Bill.
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MR, DEPUTY-SPEAKER : We now

come to clause 15. The amendments may
be moved. §
SHIEV P.OVINTA RMENON | bay
te woue 1 e
Page 8,—

for lines 8 10 14, substitute —

“*Removal from office of directors etc,

15. (1) Every person holding office
as Chairman, managing or
whole-time dircctor of an
existing bank shall, on the
commencement of this  Act,
be deemzd to have vacaied
office and every other director
ol such bank  (hercinafter
referred to as the ‘continuing
directors’) shall, until director

are duly clected by such
cxisting  bank, bc deemed
to continue to hold such

office.

(TA) Until the Brard of Directors
of an existing bank is duly
constituted by it, the continu-
ing directors shall be deemed
to  constitute  its Board of
Dircctors (hereinafter referred
10 as the ‘continuing Board®)
and the Board of Directors or
the continuing  Board, as the
case may be, may transact all
or any of the following busi-
ness, namely ;—"". (436)

Page 8, —

omit lines 27 to 33, (417)
Page 8,

Sfor lines 34 to 41 subsritute —

*3) The Board of Directors of an exist-
ing bank, or its continuing Board,
as the case may be, may - authorise
all such cxpenditure as it may
think fit for discharging any of the
functions referred to in  sub-section
(1A)and the Central Government
may authorise the corresponding
new bank to make an advance of
the amount required by the
cxisting bank in connection there-
with and any amount so advanced
shall be recouped from out of the
compensation payable to the cxisting
bank under this Act."" (438)

st waveT 7 : Aegs AERg, ¥t
1 wzdizg §—o 151 qar 1521 w@f
a% 151 %1 geaey 8, S47 AR FI
15(3)%:

“(3) Save as otherwise provided fn sub-
section (1), all officers and other
employees of an existing bank shall
become, on the commencement of
this Act, officers and employees of
the corresponding new bank and
shall hold their offices or scrvices
fn that bank on the same terms and
conditions and with the same rights
to pension, gratuity and other
matters as would have been ad-
missible to them if the undertaking
of the existing bank had not been
transferred to and vested in the
corresponding new bank and con-
tinue to do so unless and until
their cmployment in the corres-
panding new bank is terminated or
until their remuneration, terms or
conditions arc duly altercd by the
corresponding new  bank ™

wir wgar az & fx Y gaar qzav fzemr
2, f& o urardrs § SAa afan Ffema
Fgy @AY, IR F T@T w10 g ) dfwq
FrEtT F oy w21 @ e
“‘Unless and untill their employment
in the corresponding new bank s
terminated or un:il their remuneration,

terms or conditions arc duly altered
by the corresponding new bank."

3a%F Fe379 AW KA1 73 ¢ FF ag qgr
FATATE AT & | T AIHIL #WIfqq qrad
Far argft & fe faawt 9 feafag w3
%, foas gfre wfeaq § T2 sot-sqreay
wT 21 & gaa) gaErfesa @r Tngar g
4 |97 9g® AAeHE 7 wgr & fe =fa-
AT & qrz A< /AT w7 g Ay :

“in terms of the rules and regulatlons
of the existing bank.”

& ® A A K wfEwA § I garfaw
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zfaaz w7t fed | vz 7€ fe g A
qu yeaqr g fereda w1 fF faas
argr aY s|%t g2r fRar . ag A fgw &
T foet &Y a0 &1 avare A @A
fgo

Wiagszrg s A aga®
arz 9z e fzar ol fF :

“Piovided that their remuneration,
terms and conditions shall not be
altered to their  detriment without
their consent,””

I ag afawFr gim 3 fd aiF F4
I 2T aFAT 3, FW FT KA T, AT
Frasdt g1 zag A Fmy fFaw
erearaty & farg & ag @ gEA @ax
TEHETHIA FY TATAT F AZIAT AZT TR |
HU w1 48 @ fF N gecardl § 344
afaq Y medt gawy ar =ifzd 1 s
19 TEF M AG 2 fF faF asd
gz #fewg q¢ ag 19 W@ 717 § G
9% 42 &9 KA, a1 & AF G | 4T
HIT IAFY gE&AT WY ATRA & aY IART
ol ¥ az& T IaF fou Tar w1 €d)-
WE A TS A Ik @A aa

I move 3
Puge 9, line 4, —
after “terminated” fnsert—

*‘in terms of the rules and regulations
of the existing bank™. (151)

Page 9, line 6,—
add at the end—

“Provided that their remuneration,
terms and conditions shall not be
altered to their deteriment without
thelr consent'” (152)

BANERJEE : Sir, my
to 3}

SHRI S, M.
amendment secks to delete lines 11
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Clause 15 (1) reads :
“Every person holding officc as
Chairman, managing or other direc-
tor of an existing bank shall, on the
commencement of this Act, be deemad
to have vacated office.”

Afller that it says :
*“Provided that nothing in this sub-
section shall be construed as prevent-
ing any existing bank from constitut-
ing a Board of Directors...”

From this to line 33 1 want to be
deleted. 1 support my hon. friend Shri
Gupta when he says that the terms and
conditions of those cmployees should be the
same. OF course, it is said that the ofTicers
and cmployces of an existing bank shall
become at the commencement of this Act
officers and employces of the new bank on
the same terms and conditions, gratuity and
other things.

Sir, after the nationalisation of the Bank,
the bank employces, in spite of the vicious
propaganda by certain political parties and

other people, stood firmly by nationa-
lisatlon and ultimotely that particular
slogan has been accepted  partially.
So  nothing should be done to harm
their cause,  Their emoluments  should
be protected. The other duy when Shri
Dandcker was speaking he asked whether

Government would pay the salarics as paid
by the Bank of India, The slogan has bven
framed by those who always crash the rights
of the workers or employees. 1o not say
that they should be pald as high wages as
the Bank of India, but what 1 say is that
there should be a proper wage structure and
they should be given pay scales and other
terms and conditions which are favourable
to them, because an impression was created
in the minds of the employees, to make
natiolisation a success, that after the taking
over of the banks by Government their
terms and conditions of service will be im-
proved.

Sir, 1 takc this opportunity to congrafu-
late the All India Bank Employees’ Associa-
tion who stood firmly right from the incep-
tion of this particular organisation, in splie
ol' viclous propuandn by varlous pariies, and

ded natic Today nationali-
mticm has become a reality. But we should
not stop here. Other banks, including foreign
banks, insurance etc. should be tuken over,
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[Shri S, M. Banerjoe)
With these words I commend my amend-

ment.

I move *

Puge 8,—

Omit lines 11 to 13, (159).

SHRI D. N. PATODIA; 1 beg to
move

Page 8, linc 8,—

Jor “Every person® suhbstitute—

“Save as Fkereinafter in this section
provided, every person'. (295)

Page 8,

Sor lines 11 10 33 substitute—

“(2) The Direclors of an existing
bank, other than the Chairman and
the managing or other executive direcs
tor, shall continue in office as dirce-
tors of that bank and shall be deemed
to constitute the Board of Directors
(hereinafter  called the ‘*‘continuing
Board of Directors™) of that bank for
the purposes of und with a view to
transacting all or any of the following
business, namely : —

(1) repistration of the transfer or
transmis<ion of shares;

(b} challenging, if thought fit, the
validity of any, some or all pro-
visions of this Act in a Civil
Court in accordance with due
process of law ;

(c) arriving at an agreement  about
the amount of compensation
payable under this Act or appea-
ring before  the  Tribunal for
obtaining a determination as to
the amount of compensation ;

{d) distribution to each sharcholder
of the amount of compensation
received by it under this Act for
the acquisition of its undertak-
ing;

(e) carrying on the business of bank-
ing in any country cutside India
il under the law in force in that
country any bank, owncd or
controlled by Government, is
prohibited from carrying on the
business of banking there ;

(f) carrying on any busincss, inclu-
ding the business of banking in
India with deposits not exceeding
rupecs  fortynine  and a hall
crores ;

(g) engaging the services of accouns
tanis, lawyers, consultants,
experts, valuers, agents, oflicers
and such other emplovees as the
continuing  Board of Directors
muy consider desirable, expedient
or necessary for  any  of the
aforesaid purposes and  transace
tious ;

(h) appointing a Chairman, a mana-
ging or other exceutive direcior
or General Manager in accor-
dance with law and the Articles
of Association of the existing
bank." (296).

Page 8,

Sfor lines 34 10 41, substitute—

*(2A} The continuing Board of Direc-

tors of an  existing bank shall be
competent to sanction all such expen-
diture by the bank as the =aid Board
may think fit for discharging any of
the functions referred 1o in sub-section
(2" and the Ceniral Government shall
authorise the corresponding new  bank
to wdvance the required amout in
conncetion therewith to the  existing
bank and any amount so  advanced
shall be recouped from out of the
compensation pavable to the existing
bank under this Act.”™ (297).

Page R,

(i) in line 45, omir * the same*

(il) in line 46, omir *‘the same"™
(298).
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Page 9, line 1,—
for “matiers as*”

substitute *matiers and bencflits not
less favourable than' (299).

Page 9,
after line 6, inseri—

“Provi.'ed that if within on year from
the commencement of this Act any
officer or employce of an existing
bank wishes to resign from the service
of the corresponding new bank, he
shall be at lib.rty to do so and upon
such resignation he shall be paid In
full all such retirement benefits by
the corresponding new bank as would
have been payable 1o him by the
existing bank on the basis of conti-
nuity of service and without any
denuction whatsoever in respect of
any short-fall in the total period  of
conlinuous service required for quali-
fying for such bensfits”” (300)

-]

age Y,
for lin:s 12 1018, substitute—

“The compensation, if any, payabie
to an officer or other employee under
the Industrial Disputes Act, 1947, or
under any other law for the time
being tn force in respect of the trans-
fer of his services from an existing
bank to the corresponding new  bank
shall be paid 1o him by the co:res-
ponding new bank and such payment
shall not be deducted from the com-
pensation payable under this Act o
the existing bank.*" (301)
I would like to confine mysell to
amendment Nos. 00 and 301,

With regard to amendment No. 300, |
have suggested :

“Page 9, afier line 6, insert—

“Provided that if within one ycar
from the commencement of this Act
any officer or employee of an existing
bank wishes to resign from the ser--
vice of the corresponding new bank,
he shall be at liberty to do so and
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upon such resignation he shall be
pald in full all such retirement
beneflts by the corresponding new
bank as would have been payable to
him by the existing bank on the
basis of continuity of service and
without any deduction whatsoever in
respect of any short-fall in the tolal
period of continuous service required
for qualifying for such benefits."’

The hon. Minister has stated repeatedly
in course of this debate that so far as the
employees are concerned, they would be
treated as il they are in continuous service.
If that be the case and if for some reason
any employce or officer decided to resign or
leave service within one year or is transfer-
red is only fair and legitimate that that
employee or oflicer should not be deprived
of the banefit of continuity of service, My
amendmeat is to seek that this continuity of
servive benefit will be availuble to all such
persons who propase to resign, 1 hope
this is a wvery sensible  and  reasonable
am:ndmznt which the Governm-nt  will
accepl.

The other amendment is No. 301 which
is as follows :

“Page 9, forlines 12 to 18 substi-
fute—

“The compensation, il any, payable
to an officer or other employee under
the Industrial Dispuies Act, 1947, or
under any  other law  for  the
time being in force in respect of the
transfer of his services from an exist-
ing bank 10 the corresponding new
bank shall be paid to him by the
corresponding new bank and  such
payment shall not be deducted from
the compensation payable under this
Act to the cxisting bank.*

To explain my point, T would draw
your atlentian to clause 4 which says :

“On the commencement of thls Act,

the underiaking of every existing
bank shall bo transferred to, and
shall vest in, the  corresponding new
bank"’.

By this legislation, we are secking to
transfer the entire undertakiog from ‘A’ to
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[Shri D. N. Patodia]

‘B'. The Industrial Disputes Act Is very
clear. In respect of any such transfer, the
Industrial Disputes Act demands that ter=
minal benefits are to be paid 10 every em-
ployee on the basis of 15 days salary for
every year's Service. The idea of this
amendment is that the Government should
muake such a provision in Act as otherwise
the existing banks may b: required to pay
terminal benefits to the respesctive em-
ploye:s if the new banks do not pay. This
it a very valil point. Othorwise, the
existing banks will b: in th: difficulty.
It is necessary that this provisioa is made in
the Act so that in case any such occasion
arises, all th: terminal beqefits are paid by
the new banks to the respzstive employees.
I hope th: Governm:nt wi'l accept the
am:ndment because this is something which
is a necessity, The exlsting banks will no
more b: in a position to piy terminal
b:nefits after having obtainad compeznsatlon
and pald everything.

SHRI NAMBIAR : My am:ndmenis are
Mos, 326, 386 and 387, I think, the Govern-
ment will agree to the principle of my
amendment, Perhaps, Mr. Govinda Menon
may find it difficult to accept the amend.
ment No. 386 as such. But the principle
involved is this, My amendment, which I
move, is thls :

Page 8, linc 44,—

after *‘new bank' insert

“without any break in their service
in the existing Bank™. (386)

The idea is that when the new bank under
the new name comes into being, all the
employees will get transferred to the new
bank, What I say is that when they get
transferred to the new bank, their previous
service should be counted and that there
should not be any break in service. 1
think, the Gowvernment’s intention also the
same, But it is not specifically mentioned
in the Act itself, 1 want that 10 be made
specific, I the amendment cannot be  ac-
cepted, the hon. Minlster can assure us  that
that is the spirlt and there will be no break,
This disposes of my [irst amendment,

1 move my next amendment, 387, which
reads as foHlows: :

-

Bill
Page 9, line 5,—

after ‘Altered’ insert—

“without prejudice to their condi-
tions of service amenities existing and
benefits.”" (387)

This requires a little explanation. Here
what it says is that unless n2w employer
changes, alters, the present remuneration and
terms and conditions of service, ete., the old
things willl continue.  This is what the
Clause says. There is an indication that
thay can chang: those terms, ctc. Will
that chang: be for the b:tter or will it ad-
vorsely affect the employzes 7 1f the hon,
Minister cin assure usi that il changes are
nexessary, thzy will b: made without pre-
judice to the preseat coaditions of  service,
etc., they will b: made for the benefit of
the employess, in a progressive manner and
not in a retrograde manner, then even with-
out my am:ndment I can accep! it,

I move my next amendment, No. 326,
1 move :

Page 9, line 14, —

oniit “‘or other employee® (326)
This is about sub-clause 5V, Sub.clause
(5) reads as follows :—

“Notwithstanding any thing contained
in the Industrial  Disputes Act, 1947,
or In any other law for the time being
in force, the transfor of the services of
any officer or other employee from
an existing bank 10 a corresponding
new bank shall not entitle such offi-
cer or any other employeec to any
compensation under this Act...”’

As Mr. Patodia sald, uader the Indus-
trial Disputes  Act, the employces including
officers have certain rights when they are
transferred,  Here, the sub-clause says that
they will not have any right to any com-
pensation. 1 want to make a distinction
here. The top ranking officials may not
be given compensation because of their
condltions of service and because they are
getting u higher pay and all that. But that
should not apply to the employees, the
under-dogs. Therefore, 1 want the deletion
of the phrase ‘or other employee’, so that
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this compensation §s not denied to the under-
dogs, the ordinary employees, This is the
purpose of my amendment.

I hop:, the hon. Minister will appre-
ciate the points which I have made. By
nationalisation, the existing bznefits and
amenities, etc., should not bz denicd to the
employces. On the other hand, it should
be progressive,

SHRI GOVINDA MENON : To Clause
15, I have mwed my amendment,  Regard-
ing the objections raised, I can forthwith
allay the anxlety exhibited by Mr. Nambiar
and carlier by Mr. Banerjee and also by
Mr. Gupta. Mr, Gupta is a lawyer and I am
sure, if he reads Clause (1), he will under-
stand that there is absolutcly no difficulty...

MR. DEPUTY-SPEAKER : Am I to
take it that you are speaking on amend-
ment 436 that was circulated ?

SHRI GOVINDA MENON:T have
already mowved that amendmeat. T am not
moving any other amendment, I am

replying to the amendments,
Sub-clause (3) says :

*_..on the same terms and conditions
and with the same rights to pension
gratuity and other matters as would
have been admissible 1o them if the
undertaking of the existing bank had
not been transferred to and vested
in the corresponding new bank and
continue to do so..."

Then comes the point:

*__.unless and until their employment
in and corresponding new bonk s
terminated. "’

It means. terminated according (o the terms
and conditions ; if their service could bs
terminated in the existing bank, then alone
that service can be terminated under the
new bank because the rules follow, Their
remuneration cannot be reduced. It s
clear that altcration of the remuncration
can be only for the better. If any assu-
rance is required, I can tell Mr. Anandan
Nambiar and the House that the object of
Government s to see that the employess
of the existing banks should continue to
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enjoy the same bencfits in the new banks.
Revisions of salary now-a-days arc never to
lower the salaries.

Mr. Patodia raised the qusstion of
transfer. That has been introduced here
just to meet a technical point. If an
employee of an existing bank—I will take
the first bank in the list, the Central
Bank of India—becomes an employee of
the Central Bank, i.e, the new bank under
the law, then notionally and theoretically
there is a transfer because previously he
was under a joint stock bank, but now
he is under a statutory Bank. Theoretlically
there is a transfer. Because notionallt
there §s a transfer the cmloyee should noy
claim  transfer benefits. That is the only
thing.

SHRI D. N. PATODIA : I seck some
clasification. The point is not notional.
The point is regarding the legal interpre-
tation of the whole matter. Under the
Industrial Disputes Act if any employce
wants, he can claim these terminal benefits
from the existing bank unless you give
an assurance that it will be payable by
the new bank.

SHRI GOVINDA MENON : [ agree
whatever benefits that have accruzd to an
employee under the existing bank, he will
carry them over to the new bank.

SHRI D. N. PATODIA : When he s
being transferred from ‘A* undertaking, to
‘B’ undertaking, he is entitled to certain
terminal benefits,

SHRI GOVINDA MENON : Let us
be very clear. The object of this clause
is to see that because he is transferred
from a joint stock bank to an existing
bank which is a statutory bank, he should

not claim terminal B:nelits. That is the
object of the clause,

SHRI D.N. PATODIA: 1 would
seek an assurance from him. Il in case

the court decides that under the Industrial
Disputes Act that such terminal bencfits
arc payable, then in that case will the
new bank pay ?

SHRI GOVINDA MENON : Courts
cannot hold that because the Act s here,
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SHRI N. DANDEKER : Sir, this is
important both from the point of view
of the employecs as well as the existing
banks. The law under the Industrial Dis-
putes Act—I am not able to quote the
precise section just now—is that when an
undertaking is transferred from owner ‘A’
to owner ‘B’—in the present case the
banking undertaking of the existing banks
is transferred to the new corresponding
bank, —terminal compensation is payable.
This clause that has been put inis to
pegative that provision of the Industrial
Disputes Act.

18.29 hrs.

ISHR1 K. N. TIWARY in the Chair).

SHRI GOVINDA MENON :  That is
the object.
SHRI N.DANDEKER : The point

is ; if that object succeeds, 1 have little to
say, though I think it is an unfair deal
to the employecs. If the employees go
to the courts, as they are cntiled to, and
the court were to hold that this negativing
of the terminal compensation rights under
the Industrial Disputes Act is not proper,
that it is confiscatory and, thercfore, that
terminal compensation Is payable, I main-

tain that it should be paid by the
corresponding new  bank.  That is  the
position.
18.30 hrs .

[SHRI VASUDEVAN NAIR in The Chair ]

SHRI NAMBIAR 1 At lcast employecs
would not be clbowed out from this
provision. What is the objection ?

SHRI GOVINDA MENON. I will
say about that. There is a going concern.
Instead of calling is a joint stock bank
we arc now calling it a statutory bank.
That does not constitute any change in
the condition of the employee, and as
suggested by Shri Dandeker, there may
be a claim for comp:nsation and all that,

We want to sec that such a claim does
not arise,

SHRI N. DANDEKER : With great
respect, I would say that you are not

right. [ was a Chairman of a small

clectrical undertaking in the Mysore State.
That undertaking was taken owver by the
Mysore  Stawe  Electricity Board, as a
going-concern. It was transferred from
the ownership of a joint stock company
to the ownership of the State Electricity
Board. Terminal compensation was paya-
ble ; and indezd this was the only point
of dispute beiween me and the Mysore
State  Electricity Board ; and 1 said to
them @ You give the terminal compen-
sation or you increase the compensation

payable 10 the wundertaking so that the
company could pay compensation.  The
simple issue was to make payment of

terminal compensation and terminal com-
sation has in fact been paid bocause it
had to be paid. 1 may thercfore, brielly

recapitulate the point at issue. If  an
employee chooses to go to  the court, as
he is bound to do, and say that his

statutory right under
Act 10 reccive terminal compensation was
withheld, 1 suggest that the amendment
should be there that the compensation
shall be payable by the new coniesponding

Industrial Dispuies

banks and not by the old existing banks
whose undertakings are  being statutorily
taken ovcer.,

SHRI GOVINDA MENON : 1 wish to
give a warning to those who are speaking on
behalf employees that il they take terminal
they benefits in the existing bank then they
become new employees, in the new  bank,
The continuity of service and otherthings
to which  references wer: made,  which |
want to protect, will not be there  because
taking terminal benefits means he goes out.
And, if he comes in the new bank, he comes
as a fresh entrant.  Let that be remembered.

SHRI KANWAR LAL GUPTA : Other
conditions of service will remain the same.

SHRI GOVINDA MENON : No change.

MR. CHAIRMAN 1 shall put all
amendments except the Government amend-
ments to the vote of the House,

Amendments Nos. 151, 152, 159,
295 to 301, 326, 386 & 347 were
put and negatived.
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MR. CHAIRMAN ¢ What are the
Goveroment amendments ? (Interruption)

SHRI KANWAR LAL GUPTA : The
Minister doss not know which are his
amendments, It is very strange.

MR. CHAIRMAN : I am asking him to
clarify,

SHRI GOVINDA MENON : My diffi-
culty was this, :parate numbsars were
given. NMNow, I have moved only one amend-
ment and the Nos. being given are Nos.
436, 437 and 438. I havc not given separate
numbers.

SHRI KANWAR LAL GUPTA : But
they were not moved by the Minister.

MR. CHAIRMAN : His explation is
that he moved the whole amendment.

SHRI KANWAR LAL GUPTA : Sece
the record. He moved only one amendment,

SHRI P. C. SETHI In one sheet,
which is circulated, all these are there,

SHRI GOVINDA MENON : I did not
know that two other numbers were given by
the office.

MR. CHAIRMAN : The question is 1
Page 8, for lines 8 to 14, substitute—

Removal ““15. (1) Every person holding
from office as Chairman, managing
office of or whole-time director of an
Directors, existing bank shall, on the
etc. commencement of this Act, be

deemed to have vacated office
and cvery other director of
such bank (hercinafter referred
10 as the ‘continuing dircctors‘}
shall, until directors are duly
elected by such existing bank,
be deemed to continue to hold
such ofTice.

(1A) Until the Board of Directors
of an cxisting bank is duly
constituted by it, the continuing
directors shall be deemed to
constitute its Board of Direc~
tors (hereinafter referred to as
the ‘continuing Board') and
the Board of Directors or the
continuing Board, as the case
may be, may transact all or
any of the following busincss
namely ;** (436)
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Page 8, omif lines 27 to 33 (437)
Page 8, for lines 34 to 41, substitute —

*(3) The Board of Directors of an exist-
ing bank, or its continuing Board,
as the case may be, may authorise
all such expenditure as it may
think fit for discharging aoy of the
functions referred to in sub-section
(1A) and the Central Government
may authorise the corresponding
new  bank to mike un
advance of the amount required by
the cxisting bank in  connection
therewith and any  amount  so
advanced shall be recouped from
out of the compensation payable (0
the existing bank under this Act."”
(438)

The motion was adopted.
MR, CHAIRMAN : The question is :

“That clause 15, as amended, stand
part of the Bill,

The motion was adopted.

Clause 15, av amended, was  adled
to the Bill.

Clause 16 —(Obligations as to fidelity
and secrecy)

SHRI N. DANDEKER 1 | move :

Page 9, —afrer line 25, insert —

“Provided that cvery corresponding
new bank shall at all times during
working hours disclose to the existing
bank in rclation to which it is the
corresponding new  bank all such in-
formation, particulars, documents,
account books and the like as the
existing bank may reasonably requirc
relating to its affairs and undertaking
up to and including 19th day of July
1969 for the purposes of determination
of the of comp tion
reccivable by it under section 6 of this
Act, whether by agreement or upon
reference of the matter by the Central
Government to the Tribunal". (262)

This is a simple amendment. The clause
prohibits the Custodian and other officers of
the new corresponding banks from disclosing
any information whatsoever to anybody.
And, of course, there are also oaths to that
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(Shri N. Dandcker]

effect which they  will have to sign in terms
of Schedule Threz. Unless there is this right
of the existing banks to get all the informa-
tion necessary for the purposes of preparing,
processing and pressing their claims whether
for purposes ofarriving at an agreement
with Government or for the purpose of
contesting the matter before the Tribunal,
they just cannot procced with making
their claims properly, 1 am sure the Law
Minister will agrez that this disclosure which
I suggest in relation to these matters for that
purpose is quite plainly necessary,

SHRI GOVINDA MENON : 1 do not
think 1 will accept the amendment because
we  have provided for an agreement to be
reached  with  respect  to compensation
between the existing bank and tke new bank.

SHR1 N. DANDEKER : How without
information on our side 7

SHRI GOVINDA MENON Agice-
ment can only be reached by discussion and

disclosure ol necessary - material, If it
cannot bhe reached, it goes to the tribunal
and  the  wibvnal  would require  all he
evidence to be produced. 1 think this is

an exhibition of unnecessary suspicion with
regard to the new banks.

SIHRLI N. DANDEKER : 1 really do
not understand,  Am 1 supposed  to make
claims without any papers or information
available to me amd with a completely blank
mind 7 1 am talking about the continuing
board of ditectors, 15 the continuing board
of directors 1o argue  i1s case before the
tribunal not knowing what documents are
relevant, what should be asked ?  They
will have no papers, no place, no equip-
ment, no pen, no paper, nothing, Why
should they be placed  under this awful
disability 7

SHRI GOVINDA MENON :
ment is by discussion,

SHRI D. N. PATODIA : The informa-
tion asked for is in regard to the past per-
formance, prior to 19th July, Nobody is

Agrec-

asking for post July 19 information. What
is the difficulty in its disclosure 7
SHRI GOVINDA MENON: 1 do not

want 1o say anything. We have provided
for the agreement and that presupposes
discussion, Discussion means disclosure.

MR. CHAIRMAN 1 Shri Dandeker had

Bill

moved an amendment., No. 262, 1 shall

put the amendment to the vote of the
House.
Amendment No. 262 was put and

negatived,
MR. CHAIRMAN 1 The questlon is :

“That clause 16 stand part of the
Bill."

The motion was adopted.
Clause 16 was added to the Bill.

Clause 17 and 18 were added 10 the
Bill.

Clause 19—(/ndemnity)

MR. CHAIRMAN . Wc go to
use 19,

cla-

Amendment made
Page 10, linc 6,

after “Reserve Bank™, jnsert “amd
every officer or other employee of a
corntesponding new bank,™ (133)

Shri P. C. Sethi)

SHRI N, DANDUKLR : 1 move my
amendment No. 267 @
Page 10, after line 18, inseir —
3" A director on the continuing
Board of Dircctors or member of a
Committee of an cxisting bank shall
not be responsible for any loss of
expense caused to such bank by the
insufficiency or deficiency  of  the
compensation given to such bank by
the Central Government under section
6 of this Act, whether by agreement
or after reference of the matier by the
Central Government to the Tri-
bunal.” (267)

This is to give indemnity to the continuing
board of directors ; the ncw expression used
is continuing board. One has to seck this
protection because some obstreperous share-
holders may allege that the directors had
not done their best, they should have
done this and that and so on though the
directors will undoubtedly do their best
to arrive at an agreement. They may say
that they had not acled competently ; and
they ought therefore to be indemnified
against claims of insufficiency or deficiency
in compensation which was paid afier
agreement was reached or afier reference
was made to the tribunal.
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SHRI GOVINDA MENON: T do
not think that the indemnity which Mr,

Dandeker wants is really necessary, It is
not accepted by the Government.
MR. CHAIRMAN : 1 shall put

amendment No, 267 to the vote of the
House.

Amendment No. 267 was put and

negatived.

MR, CHAIRMAN : The question is:
“That clause 19, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 19, as amended, was added

to the Bill.

Clause 20—(Refcrences to existing
Banks on and from the commence-
nient of this Act.

MR, CHAIRMAN : We take up clause

20, Theie is an amendment No. 420,

Amendment made
Page 10, afrer line 21, insert—
“Provided that nothing in this section
shall apply to an existing bank in
relation 1o any business  which it
may, notwithstanding the provisions
of section 4, carry on (420)."

(Shri Govinda Menon)

MR. CHAIRMAN : The question is :
“That clause 20, as amended, stand
part of the Bill 2.

The motion was adopted.
Clause 20, as amended, was
added 1o the Bill.
Clause 21— (Dissolution).
SHRI GOVINDA MENON :
move i
Page 10, omit lines 22 to 25 (358).

Sir, 1

The ohject of this amendment is to
omit sub-clause (1).

*it angs T W : A T (1) B
@ sfifqe Foa Tga § Tay  genfa-
o wom W g1 s (1) & D
aqat aEAz M @t aeag w9 f§
qwrg 19 gor€ & 31 Fa< & @y fear
o\ ag zafan fo & waar a1 fe ag
faes fx & agi s | o faw a1 4E
qg @ a1 W 9g UF AT fw I
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:‘-{?V& T2 A5
1) SBUn G LAY By gy
(J“:: 01,51 S B ELA 15 ot
Lo T, 373 30y 9y,
ETone Sl BECE /2y,
AR T A LI T AT
' (-- Eieloyst

MR. CHAIRMAN : The Minister has
not moved that amendment.  You cannot
move an amendment to it

stygs it s : gz g d 5
o (1) &1 atfaz fom st st ady
g9 qAeRz ¢ N E Fzar g froag
mifaz 7 faan s

S WS o N3P
T Gk o L]
CLbu EeTos fun

MR. CHAIRMAN :
the Government amendment,

SHRI ABDUL GHANI DAR : T have
given so many amendments, 1 have every
right to say why I am opposing. Otherwise,
I am not a man who opp wes  for the sake
of opposing,

T mit w2 ogmw oard A
at 3w 9T WEATAZ § 9 ¥T F7AT
w3 F@T (1) a@r @ g oA
AqTHE qF FIA §1 F 91 | 4T 7 Fg
¢ 5 w1 (1) My afme foar s @te
FF (2) &1 (1) ¥ frar a7 )

S TIILBL P oy
Y JUT (0 W e s,
S S Fr PO
/(f”f(z) U, Z'-I:vi.._r’d,a_-,u-{u

( Lels

You are opposing
That is all.
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MR. CHAIRMAN ; I can understand

that., But you have no other amendments,
Y 3age mt w0 F AT ol AW F
g1 g ¥ feadee swar § fr fom ¥t &
qg o1 1@ &, AN ® W@ qw g A
gz fred § 1 &7 @ a1 fa 9cdY 7§30
6 7Y F1anfeFa g 1...... (eamura)..,

Ul EgifA S E)

GG VR T ELT e L

uajﬂgy;lﬁfél)‘gc‘d/‘ JT

A e ISl

(cquerds) -4

MR. CHAIRMAN 1 The question is 3
Page 10, omif lines 22 to 25 (358).

The motion was adopted.

MR. CHAIRMAN : The question is 3
“That clause 21,
part of the Bill."

The motion was adepted.

Clause 21, as amended, was added

to the Bill.
Clause 22 —(Power to make rules)

SHRI P, C. SETHI: Amendment 135

relates to the rule-making powers of the
Central Government, and amendment 136
is conscquential,

as amended, stand

Amendments made

Page 10,—

after line 44, insert—
) the terms and  conditions of ser-

vive of the Chairman, members

and stafl of the Tribunal,

the procedure for payment of
compensation,  including  the
requircments subject 1o which
the payment shall be made,

the determination of the persons
to whom compensalion shall be
payable in all cases including
cases where shares have been
held by more  than  one person,
or where they have been trans-
ferrcd before the commencement
of this Act but the transfer

e)

"

has not been registered, or where
the sharcholder is dead,

the clrcumstances under which
claims for payment of compen-
sation from these claiming
through or under a sharcholder
may be entertained,

the requirements to be complied
with before reccipt of compen-
sation by a sharcholder whose
share certificate has been lost,
destroyed, mutilated or stolen,

1) the requirements subject to which
information regarding payment
of compensation may be granted
or refused and conditions subject
to which such information may
be given.' (135)

Page 10, linc 45, —
Sfor ), substitute ().
(Shri P. C. Sethi)

MR. CHAIRMAN : The question is 1

(136)*

“That clause 22,
part of the Bill,”

as amended, stand

The motion was adopred.

Claute 22, as amended, was added

ta the Bill.

Clause 23—(Rules and schemes to
be laid before Parliament.)

MR. CHAIRMAN ; Then we come to
clause 23,

SHRI N. DANDEKER : Sir, I beg to
move :
Page 11, line 2,—
after *1this Act” insert—
“and cvery order made by the Cens

tral Government under section 26 of
this Act”™. (2T0)

SHRI MADHU LIMAYE : Sir, lbsg

1o mo\e ]

*Amendments Nos. 135 and 136 were

later rcscmded by 1he House, vide col 458,
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Page 11,—
(i) line 2,—
after *1aid" insert—
“‘in draft form™,

(ii) for lines 5 to 12, substitute—

“sessions, and shall come into force
after it has been agreed to by both
Houses before the expiry of the
session in which it is so lald or the
session immediately following and il
it has not been so agreed to, it shall
lapse,”" (418)

SHRI
move |

N. DANDECKER : [ beg to

Page 11, line 1,—

after *‘Central Government™  jn-

sert—

“or, as the case may be, by the Re-
serve Bank'. (269)

SHRI ABDUL GHANI DAR : 1

move ;
Puge 11, —
(i) line 2,—
after *1aid" insert

“in legal form well drafted™.
() for lines 5 10 12, substitute

tgessions, and shall come into force
after it has been agrecd 1o by both
Houses before the expiry of the next
Budget Scssion and if it has not been
so agreed to, it shall lapse.” (435)

SHRI N. DANDEKER : Sir, my
amendments are very simple, Clause 21 is the
usual clause In most Bills to the effect that
rules and schemes framed under the Act
should he placed before Parliament for a
certaln period of time, My suggestlon ls

that in the case of this particular Bill
Government should also include in this
particular . clause the orders which the

Government may lssue under clause 26,

Undertakings) Bill
Clause 26 reads like this :

“Uf any difficulty arises in giving
effect to the provisions of this Act,
the Central Government may make
such order, not inconsistent with the
provisions of this Act, as may appear
to it to be necessary for the purpose
of removing the difTiculty.”

This is almost a substantive legislative
power. When we come to that clause I am
going to oppose it.  Bul 1 am proceeding
on the assumption that this clause will be
steam rollered just like all other clauses.
Just as Government is under obligation as
per clause 23 to place before the Houses of
Parliament for a certain period, for approval
or disapproval, every rule and cvery scheme
made under this Act, so too 1 submit must
they put for the consideration of the House,
for approval or disapproval, every order
made by them under ¢lause 26, because
that is just an important statutorily in terms
of delegated Jegislation as the rules and
schemes referred 1o in clause 23,

sit wy fawa : ganafa qa@daa, garn
qg agd wgeayT #wiva g—zq feg f&
zq faldas § A1 gex wiad §—uw-aw
4, faa¥ aana arq aveifog &) aoF
gra & & 72 § ot fee 13 (1)—fored
A9A w71 ¢ 5 g DNAAT FAT FT MAE
T WA | g7 T3 F1E Froer qg) R
AT 23 (1) F agr nar g fw ) o
aarg wrat, A farm qam wman, R
u WA & Fe2T A2 9T @A, AN
& T g ® gy AT § 1 A
Afs QrFar AY 71§ wiar  zA gmd
) & st &€ q1T 97 7O gw AT W
T R I3 IF E—3Aare Sfadwm
Far a—gafaq arw N qF Fhradr
A1 IITAT AIZAT § 491 Ay wOYEA A
Y & @r =7 7 § 1 § g § fe mifae-
AT WIRY eATqAT RO ama w g0
# 7@ ofiada & a9 qgar —at wg
Y A A1 F A gAT A war w9 @0
gift—ag qgar Iz
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gwiafa w@laa, 23 & s A GrAar
t—3u%T wawa DAt g & T S =W
g, fram qAGR W1 e FwifaEg
& JraT R IGH) §EA K TS 7 @I
Srgar &YX g7 S 3 gfy s garaa
fear at 39 ¢ aga gt Wiz afz ofada
¥ fou efigfr faa Y afeada @
e feat 7 Wgag agl &Y, == A
o1t @1 A g7 et 7 fAaw & g,
qiaar g7k &, &z wraifrad g amgar
e qiearizdr Sfaeg & Afm NH-
seFgr g & agAr ¢ @ Ay awe-
#feq Mt foar omg o & @ graew H
I aifFam=) dfees & oF arar ggat
FAMAT ARAT §, 8% IgiA wgr fr gm
ag & e Afqedma ¥ oy #
qiferiiz § A sfgsre g3 & 3w
gt auiT fFar g—uw @ Adfea
st &, S B9 g1 97T BB K@ 2,
gaa neeAfza SrataT —

"“In these cases regulations or
orders made by a Minister become
operative only after a resolution has
been passed by both Houses approv-
ing them in draft.””

Rasa gg f& fraw atx gtaar wafaar
¥ W 0 A § oY wa qgi @ A I
g ot gaw sfaq ey fRar @@
oI ag Fgifeag g arar g

zau @t qifzs AT g, smE A
Dgrc g cafor & A4 "fEw ¥
faadt s=mr  fx ¥ 70 g 1@ 57 A
&, foasr naoq ag g f+...

“Every rule and every scheme made
by the Central Government  under
this Act shall be lald in draft form,
as soon as may be, afier it is made
before each House of  Parliament
while it is in session for a total period
of thiny days which may be comp-
rised in one session or in two succes-

sive sessions.,.”
% gz Wk grear Tigar §, I9F O I3
IH SFHIT WI—
“and shall come into force after it
has been agreed to by both Houses
before the expiry of the session in
which it is so laid or the session
immediately following, and if it has
not been so agreed to, it shall
lapse."
adeT gz f& arg g@ ayaa a1 egfa
ad) faeY aY ag @Ysar < fagw @en
SET | gEET waeg fas zaar g gar @
fs ga¥F o< g aifaa 2, fasarg @y
fe i o fragw T Qoar  aqiEd 39
qgt 717 % ArAA WA ) @5 § agg N
1T g7 97 epfa [r FHY 37 9%
ywa fear @ | @1 gA e afgaaaq
Far ¥ F7 ¥ FW qZ AT AT 2 |
AT gAY 721aa 7 nArEad a1 #}
NE wE TgiFeS ¥ X garu /41
¥ $34 frur @, 9d) a1z wgzan 1
Fogardram s zad :1f JEE
W Fr@r ALY 2, AMTET AZAT R, A OF
FTAT AZA, QT ZY am,  Al6T Zaw
TET FIA W A=Y AT
fas sraar |

SHRI N. DANDEKLER ; T want to sup=
portit in a couple of sentences, 1 would
not have ordinarily taken objection to this
as Mr. Limaye has done, but for the fact
that this is not merely a matter relating 1o
rule but also relating to the schemeas con-
cerning all kKinds of things, relating  to these
enormous undertakings that are going to be
taken over by the Government, 1 agree
with Mr. Limaye that in the circumstances
of this particular matter, namely, the clawse
being concerned not merely with rules but
with also the scheme connected with the
sct=up and the organisation, the manage-
ment, the purpases and objects, or so to
speak, the articles of associations of the
correspanding new banks, 1 am entirely with
him that this ought not to be a subject of
negative approval of Parliament but should
require the positive approval of Parliament.

4 F1 HYEI
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SHRI NAMBIAR : My point is that
the whole legislation suffers from want of
this scheme. When it goes to the court,
there is a danger. I this amendment is
accepted and, cven If it gocs to the Supreme
Court or any court, it will partly prevent
that danger; Further, the House does not
know the whole scheme. He could not
give it in clause 13.  Therefore, in all fair-
ne s, with all our good wishes for the suc-
cesesful completion and operation of this
law, we request you to conrider this ques-
tion so that wc may not have another dan-
ger, another hurdle, (f the Supreme Court
docs sometning againt the law.

ot spags wA wiw ;A ariedz fam
AT AT ZATAT 3 a1 & o & 1 /7Y
UF Fg Y 4Y ad g | dA3F 7T T F@;
nqr &, &7 F31 2 fF 939 IAF1 AV HI
& | #WE aga weF I A, IEA)
Z% a9 FU, T G JTHA AT 2T
qu Aaea agr 3 fF wigAq F1 0 29
foar wram, ga% @ & 97 agq A=
TME £ AAAC N FH AW FAIAT @),
JaF TEY 9IS 2 AY |
ZA AIA—TeE IR OF q7WA, ar amq
gl g —HA Fgr &, a9z [AA AT FT
faar sra 1 3a% @17 w1 d4Y a7 A
ar# 73 31 & rzan g fe 93 57 w1
gAIR AIAY qAZ AMA A F FAT AW
qAZ AT F AT ax KGF T AT |
ag agd fasTs sifzdz 1 A Ay femy
#1 wAzHz #1 W aga M ¥ fzama
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SHRI GOVINDA MENON : My diffi-
culty is that Mr, Limaye's amendment applics
to the scheme also.  He wanis to  provide
that the scheme will come into force afier
It is approved by the House. That kind of
a transaction in banking business may create
difficulties. We have given power to the
House to modify the scheme or even 1o can-
cel it, but whatever has been done previous-
ly should stand. That is how the Clause
has been drafied, That being so, I am sorry
I cannot accept this.

SHRI N. DANDEKER ;  What about
my suggestion that the orders that Govern-
ment may pass under Clause 26 for the
removal of difficulties should also be inclu-
ded under Clause 23 and ought to be placed
on the Table of the House 7

SHRI GOVINDA MENON : Under
Clause 23 these will be placed, but about

Clause 26, that isa well known type of
legislation...
SHRI N. DANDEKER : 1 want that

those orders also should come to the notice
of the House. Why should you hide them ?

SHRI GOVINDA MLNON :
accept them,

I do not
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MR. CHAIRMAN : Now I put the
amendments to the vote of the House.

Amendments Nos. 269, 270, 418, &
435 were put and negatived
MR. CHAIRMAN : The question is :

“That Clause 23 stand part of the
Bill.””

The motion was adopted
Clause 23 was added to the Bill

Clause 24 —( Power fo make regula-
tign

SHRI P. C. SETHI : I beg to move
Page 11,—

(1) linc 17, for ““for giving effcct,™
substitute —

*for which provision is expedient
for the purposc of giving effect".

(ii) line 47, for *“of effect, substi-
tute—
“and effect’.
Page 12,—
after linc 19, insert{—
*and until any such corresponding
authority is constituted under this
Act, shall be deemed to refer to the
Custodian®  (143)
SHRI TENNETI VISWANATHAM
(Visakhapatnam) : 1 beg 1o move ;

Page 12,—

(137).

after line 12, insert—

*“(n) The establishment of Joint
Consultative counclls at all
levels consisting of represen-
tatives of management and
rccognised trade unions of
employees incluing  super-
visory staff." (172)

More than Clause 23, Clause 24 is the
real cssence of this Bill. Under Clause 24,
with the previous sanction of the Central
Government, the Board of Directors may
make so many rules.  In this, I want only
ope thing to be added, namely, that the
rules muy also provide for the establishment
of Joint Consultative Councils at all levels
consisting of represcntatives of management
and recognised trade unions of employees'

including supervisory staff,
important thing.
modern thinking.

This is a very
It is quite in line with
In several industries, in

scveral department also, and in  several
banks Joint Consultative Councils are
accepted In principle. In the case of

nationalised banks it is necessary that there
must be a statutory provision for this so
that the nationalised banks might make
their own rules for the implementation of
this principle, namely, the establishment of
Joint Consultative Councils,

SHRI GOVINDA MENON : That is a
matter which has something to do with
tabour and ecmployer management ; that will
not have a proper place here ; that has to
be taken clsewhere.

MR. CHAIRMAN :1 now put Mr.
Tenneti Vishwanatham's amendment, No.
172, to the vote of the House.

The Amendment No. 112 was put
and negatived

MR. CHAIRMAN : 1 shall now put
the Government amendments, Nos. 137 and
143, to the vote of the House.

The question is ;

Page 11,—

(i) line 17, for *for giving effect™,
substitute —

“for which provision is expe-
dient for the purpose of giving
effect”.

(ii) linc 47, for *‘of cffcct™, substi-
ture —

“and effect”.” (137)

Page 12,—
after line 19, insert—

*“and until any such corresponding
authority is constituted under this
Act, shall be deemed to refer to the
Custodian.”™  (143).
The motion was adopted.
MR. CHAIRMAN : The question is :

“That Clause 24, as amended, stand
part of the Bill.”

The motion was adopted
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Clause 24 as amended, was added
to the Bill.

Clause 25— Amendment of certain
enactments

SHRI P. C. SETHI : I beg to move 1
Page 12,—

after line 46, insert—

(4) “In the Deposit Insurance Cor-
poration Act, 1961 47 of 1961,—

(a) in section 2,—

the follow-
inserted,

(i) after clause (e),
ing clause shall be
namely 1—

“(ee) corresponding new  bank™
means a corresponding new
bank constituted under sec-
tlon 3 of the Banking Com-
panics  (Acquisition and
Transfer of Undertakings)
Act, 1969 ;' ;

() in clause (i), after the words
“hanking company”, the words
*or a corresponding new bank"
shall be inserted ;

(b) section 13 shall be renumbered as
sub-section (1) thereof and after
sub-section (1) as so renumbered
the following sub-section shall be
inserted, namely 1I—

The provisions of clauses (a),
(b), (c), (d), and (h) of sub-
section (1) shall apply toa
corresponding new bank as

‘1(2)

they apply to a banking
company.”
(5) In the State Agricultural Credit

Corporations Act, 1968 (60 of 1968)—

(a) In section 2, after clause (i), the
following clause shall be inserted,
namely §—

“(li) *‘corresponding new bank"
means a corresponding new
bank constituted under section
3 of the Banking Companics
(Acquisition and transfer of
Undertakings) Act, 1969 ; "

Transfer of 402
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(b) after the words “*subsidiary
banks" or “‘subsidiary bank", as
the case may be, occurring in
clause (d) of sub-section (3) of
section §, in clause (b) of sec-
tion 9 and in the proviso to sec-
tion 18, the words *‘correspond-
ing new banks" or corresponding
new bank' as the case may be,
shall be Inserted.” (138).

The purpose is to amend the Deposit
Insurance Corporation Act and the State
Agricultural Credit Corporations Aclt, so as
to make these applicablc to the new banks.

SHRI GOVINDA MENON 1 I move 3
Page 12,

after line 36, inser(—

*1d) in the Fifth Schedule, in Part I
of paragraph 1, after clause (s), the
following Explanations shall be inser-
ted, namely :—

E_\‘pfanar;'on 1.- For the purposes of
this Clause, “‘value’ shall be decmed
to be the market value of the land or
building, but where such market
valuc exceeds the ascertained value,
determined in the manner specificd in
Explanation 2, shall be deemed to
mean such ascertained value.

Explanation 2. Ascertained value
shall be equal to 1—

(1) in the case of any buildiog
(including the land on which it
is erected or which is appurte-
nant thereto) which is wholly
occupied on the appointed day,
twelve times the amount of the
annual rent or the rent for which
the building may rcasonably be
expected to be let out from year
to year, after deducting from

such rent ,—

(i) one-sixth of the amount
thereof on account of main-
tenance and repalrs,

(ii) the amount of any annual
premium pald to insure the
bullding agalnst any risk
of damage or destruction,
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()

(&)

(iii) where the building 1s sub-
ject to any annual charge,
not belng a capital charge,
the amount of such charge,
(iv) where the building is sub-
ject to a ground rent, the
amount of such ground
rent,

(v) where the building is sub-
ject to a mortgage or other
capital charge, the amount
of intcrest on such morigage
or charge,

(vi) where the building has becn
acquired, constructed, TC-
paired, renewed or re-con-
structed  with  borrowed
capital, the amount of any
intcrest  payable on such
capital, and ,

(vliv any sums paid on account
of land revenue or other
taxes in respect of such
building ;

in the case of any building
(including the land on which it
is crected or which is appurten-
nant thereto) which is partially
occupied on the appointed day,
the value of the portion which is
occupied, ascertained in accor-
dance with the provisions of sub-
clause (1) (the deductions under
sub=clauses (ii) to (vii) being
made on a proportionate basis)
and multiplied thereafter 1o the
ratio which the cntire plinth
area of the building bears to the
plinth arca of the portion of the
building which has been occu-
pied or let out ;

in the case of any land which
has no building crected thereon
or which is not appurtenant to
building, the value, determined
with reference to the prices at
which sales or purchases of simi-
lar or comparable propertics
have been made durlng the
perlod of three years immedia-

tely preceeding the appointed
day, by Instruments reglstered
under the Indian Registration
Act, 1908, (16 of 19C8) in the
city, town or village where such
land is situated’. (421).

SHRI NAMBIAR : I move

Page 12 1~

omit lines 26 to 30. (327)

SHRI

TENNETI VISWANATHAM

(Visakhapatnam) 1 1 move 1

Page 12 :-

after line 47, insert—

25 A (New)

O

(2)

3

4

Add new sub-clause (g) to Sec-
tion 19 (1) of the State Bank of
India Act :-(25 A New)

“‘(g) Two directors representing
recognized organisations of
employees including super-
visory staff.”

Add new Sub-clause to Section
21 of State Bank of India Act

“Two members representing
recognised organisations of emp-
loyees including  supervisory
staff.

Add at the end of section 22 (1)
clause D of State Bank of India
Act. “for any employee represen=
ting recognised organisation of
employees including supervisory
staffl.”".".

In Section 50 (2) of the State
Bank of India Act the following
Sub-clause be added 1—

*(v) The conditions subject to
which the Bank may
appoint officers advisors
and other employees and
fix their remuneration and
terms and conditfons of
service,"
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“(w) The establishment of joint
consultative councils at all
levels consisting of represen-
tatives of management and
recognized trade unions of
employees including super-
visory staff.,”” (173),

SHRI KANWAR LAL GUPTA 11 beg
10 move 1

Page 12,—

omit lines 26 to 30. (153)

SHRI 5. M. BANERIJEE : I beg to
move :

Page 12,—

Sfor lines 26 to 30, substitute :—

“(b) section 36AD shall be omitted.”
(160).
it w2z &1 oA - §F g9 e do
153 % wgr ¢ fd 26 7 30 aw Y s17A
*1 Az w7 AT Tifge | @i

*“in section 36 AD, in sub'section (3)
for the words ‘*and any subsidiary
bank’’, the words, figures and brac-
kets ‘“*a  corresponding new bank
constituted wunder section 3 of the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1969,
and any subsidiary bank’ shall be
substituted.”

Marmibecdrg N fF w g@Eey
qgX qIF AT 3, FE U AT TH 9T A
@I ®TAT g § | T goma ag g fw
ag ©F 9T 1 TG g =rfgg 1 av f
arfY a1 @1ga A wgr fr foad o SaY
TR § oA o AT F |y
Geigw o &1 gaga fer ¢ dfew &
o g 6 w9 e # 3 s @y
LUFT GHGT FX W@ § IAH § UW ARG
tran ¢ o) et oF ot ¥ g a9
¥ ®I9, WTY UEITHT Ha& AW

Undertakings) Bill
& &, a3 Y IaFr qArgg g oAraar, 3
g g ga¥ warar Wear ¥ wfeg @,
yEardl & wfte & afes aere 1 |
A 7@ | 9T @t gE 8, 9y qam
% fou fp ot usgas & gz A0t &
faw &, feaml & feg &« wqarfl
& fou & 1 9% qar & f& qoare 3R an-
&9 &1 7gf am F9ifE ez gw wide
@ FT F GUIAIT T g0 § a8 AT
& FATT | oY §IFI wETAES 3¢ gfa-
a7 UL F1 WY oFEE 4@ Fu ¢ faw
gz % fag Aragdd & dfgdt s a5
gré #9 AR IS 17 IAFT w4 {4,
qg gLFT §UIET $I&, (4% SFCH
#YT 92 T8 O FT IAF FIEEHF U
) FIATT TgAt & 1 N Vel AFH FATA-
T A G § AT HIA 92 48 I 2
fr ag frarl & oo a0, mdhaE & fan
Fui, g anfaai & faq &30, a7
¥ qF Afefede 2z & gomar it gy
2 A& @FAT 3 | AATH WA TAAT @A
ZHY TAGIE 7 FL SfFT @ A AT AL
yagga FTt ) HIaaAm ¥ ¥ A8 2
i 7 gurt wiédf & F4Y & 3fwT agi 9T
Fg S R § o, 9fF 9z asdimwr @
wwfag et gaga 531 ar gfc ag
usdrgg § gafeg awr fady wIr—
7 S A § §, s asflaw S
¥ fga & & aY eq WY S@FT gAdA FIN
#fe ga N mer fady s @ § wEer
Frror gz 2 fezas) mign g fo @
ashtawr & Al &1 fgg Ad g &
aqA el o Rifear aga w7 qar 2w
wrgar 2 fe da@ drae 8t ST AT K
wTe Al § qfegda qgf 1 ava §, §9
staw o rafezafora & q@r w3
W19 @11 B 79T q1 AL FT gwA
2 @ w7 @agT f& aEf @ s
st @ § A adT anafagl €1 gAdq
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a1 gem ) zafeg & wgar qzar ¢ s
FIHRIT AAT N W {wrAgC g ay 36-u
2l $) uF "rew w1 Rfaga &
g fge | | wig afag F F
# arod wifeg & JIa 2|7 wgar g
TEeETds F1 A A agy dw ftz @) &
fe faaft wemg o= 35 & sd;fad
#1 fawdt §, YT w1 7g) faed, gT @a
M Sag fawar &, ANazew frea g,
oS fawar &, T-zater faec) &, s
% 9% UL IS AT AT AE R
QI AT AY-AY A draar o,
aeearg w9 gt s, & faw F4-
I & FIT IR USIARI{T FT A5
T3 a1 ¢ AT 7 ¢ §F ag aga w=dl
dYsr 3, Ik WA g AF G A )
S At gar &, ama @ @i & 3few
wrar & B ot §, ogmar dear @ gad
aI% 8% $g A fAear, 6T g § 9=
a9 A & FANF AR el qrd
gY 24 fe 39% srex qramla F fag
g g7 7@ & | I IqT ¥E 9N | I
qg TEATZ FT AAT KA &) IARY T
agt faeft 1 ag A awwT 1 gA-a-
fosn & az < & |HA AT )

& qUEaT § GURTT ATET OEETAT A
g ¥ AT7 YT THR) 99 F 7 |

it go WYo wAAT : Fwrafa weEm,
#gin gear g fe @ arzw 26 3 30
&Y sz 93X 77 fow fear w3 fs 36 (o)
(¥Y) v @war 3 fZar aar . & awwar
g fFww 36 (7) () & AN m
T AL T | 9T gW S A gEe fadw
frar a1 a7 g% e R 5 gw aw @m
UFJATE Y| I ERT AT AT A9 &
wigml § fady fear a1 %3 @y
qiEf & JAIEe Tad ou ¥ A 3 W, WK

e Wt F gwrar g fF o qodw A
wfaeddt uit alT s WY 7@ AW o
¥ @1z 300

¥ Fgar wgan ¢ f A1 Qaww @
foar mar | s asDasw & Fora ga
fF AmAsgSea @ o aw gER ¥y
sfedl ¥ oF wifen g€ ok 9o fear-
fazd &Y 27 fFm mn s gegk Fer-
g #Y o= & 1 s are 3G A 36(q)
@)oo d sgrmmg & s w0
fafog &) g7 =03 Y Fifery w0,
fas fewredaa & 78, fad ardah &
afY, wzar @ ag), TuT A AF), e N
Ul g7Fa s faad 97 fafwaw =
T Fl @, A 3% faens qema fomr
STATT | AT 9T OF G & | AT9R dE
g fe gad ¢ fe—

It §s mentioned there :

“‘Save your Bank Accounts.'s

“Bank Account In Danger™ etc,

It is a protest meeting.
17 qg #fzn #T @ & 1 sra1d Fo e
FTI@EY, THo ATTo AAM, THo Yo,
FSUS AAIF, IFIATE 929, aHe UHe
g, o uAo qrAifzar, ww gfeqr 4%
feqifaed daifaoaa |

It Is a public meeting,

FMT 20 Im wft twr e 23 ek
ferifazs & 77 33 & qu S i &), &t
am axt mfed, 36 (v) (@) & gmfas
¥ T T FT a9 g et 1 A 7gt Q-
fear 43 @7, 7 marh &3 A, sk gwar
FG FgA F1 A€W 7 g | g a%ar & fr
gW @ IAF AT FT FIfTw F@ 1 AfE

o O oF frwed §, 0% wearm @

ar 36 (u) () &1 38 @ gar
3 yu 7 71 ox (422 foelt 29

Ay AR R e faa aR @ -
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@A WA i% s s v
fear &1 AN A d sgr AT ¢ fE
g1 &Y §T A17 WAS A Qg7 AG) &0 |
T ITH F7L WrEAr § A gy
¥ q1g 5@ §Fd § a1 qg q97 | gW SN
¥ ATRATAY AG WY 1 WA ALAFI J
Al # aHSE 7@ A gW TTEHIX
gt s sER qraAdi g fFew
Ay wEX § gaTy § 1 K €0 W@ §
f& 36 (@) (&) # awaw foar amm arfe
d% sdarfedt § gt #) sy Ay A
ZF ULITHA F G TAR Y awA

HATHT 94T &% |

SHRI NAMBIAR : My amendment is
to omit lines 26 to 30. This legislation is
for the purpose of nationalising 14 banks,
But it goes to the extent of amending the
Banking Regulation Act to indirectly bring
forward and include in it 36AD. This is a
mischievous move, If this is passed, the
nationalised banks will have the operation
of 36AD of the Banking Regulation Act.
If these lines are deleted, they do not come
within that mischief.

What is 36AD 7  An employee working
in a scheduled bank has no right even to
protest agalnst certaln hardships caused to
him within the bank permises, This method
of protest is a very clementary method of
showing his resistance to certain conditions.
When Morarjibhai first introduced thls pro-
tvislon, we pleaded with him not to include
it, but he did not agree. So it came into
being. But what is the necessity of bring-
ing it into this Bill, If the Bill is without
this provision, what is the harm 7 How
does ft  obstruct  nationalisation 7
Nationalisation is for the benefit of the
pation, to see that the assets and
credits available are used for the people.
Why should employees stand against that
purposc ?  As a matter of fact, the em-
ployees are enthusiastically for nationalisa-
tion, So why should this provision be
brought in here ?

Perhaps the bureaucraey played 2 mis-
chief. They did not want' a différentiaton
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between the nationalised banks and the none
natlonlised ones, Becausc 36 AD  operates
on the non-nationalised banks. They
thought that the employers of both should
be put on par in terms of this disability. This
is stretching things too far. This does not
g0 with the spirit and fundamentals of nation-
alisation. Nationalisation has created tremen-
dous enthuslasm among the bank employees
who are going t0 run the nationalised
banks. They are the people who are going
to make the banks successful, not the officers
who are sitilng at the helm. So he must
agree to this deletion and show to the coun-
try that that the Government are not against
employees and are going to work with them
for the success of these banks.

SHRI TENNETI VISHWANATHAM 1
By my amendment, I seck to amend the
State Bank of India Act. Section 25 amends
certaln other Acts. So I have taken this
opportunity to amend certain sections of the
SBI Act. It becomes necessary in  view of
what has happened here, The Minister is not
moving any amendment about giving rights
to the bank employees eic. to be represen-
ted in the board of directors and advisory
boards. My first amendment is 10 sec. 19(1)
SBI Act. It relates to constliution of the
central board. What applies to the nationa-
lised bank should equally apply to the State
Banks which is already natlonalised. That
is I am moving this amendment. The
amendment sought is :

*Two directors representing recognised
organisations of employees Including
Supervisory staff”",

to be included. This is my language. In
the language used by the Minister himself in
moving his amendment, he can adopt it like
this : “Two directors representing employees,
workers, workers, artisans eic. to be elocted
or nominated’’ as he has said. If this ap-
plies to the operation of the 14 bank+ 4+
only stands to reasen that it must app.. t
the State Bank also in respect of its central
board and local boards. My first amend-
ment will be an amendment to section 19.(1)
of the State Bank of India Act which deals
with the central boards. My amendment
relates to section 21 of the State Bank of
India Act which relates to the local boards.
Once the principle has been accepted with
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regard to nationalised banks, It should be
extended to the State Bank of India. My
third amendment wants to remove a disquali-
fication. It is said that the directors cannot

hold any office of profit.  Once we accept
that the bank employees also can be direc-

tors, the clause relating to  disqualification
has got to be amended ; it is consquential
upon what is happening now. That will be
an amenement to clause (d) of section 22 (1)

of the State Bank of India Act. The last is
to section 52 of that Act. They have got
power to make regulations. One of the

points that came out during the recent strike
of the supervisory stall of the State Bank
was that they had statutory regulations re-
garding their conditions of service but they

were holding office under contract.
So, power must be given to the Board
to make regulations under  sub-

clause (2) of sections 50 of the State Bank of
India Ac: giving them power to appoint
offlcers, employees, etc, flx thelr remunera-
tion and terms of service. These four
amendments have become absolutely neces-
sary in view of the previous amendments
moved by Mr. Menon.

SHRI P.C, SETHI ; 1 move an amend-
ment to amendment No. 421

In amendment No. 421, in Explana-
tien (2)

Jor clause “*(1), (2) and (3)"
substitute **(A), (B) and (C)"

SHRI GOVINDA MENON ;
that amendment.

1 accept

With great respect to Mr. Viswanatham
my respected colleague I should say that the
amendment to the State Bank of India Act
is absolulcly out of order.

BHR1 TENNETI VISWANATHAM :
" “m soery to say that It Is quite in order

lse the State Bank {s already a nationa-
lised bank. These are also nationalised
banks. What applies to these banks must
also apply there. You may not agrec but
do not say that It Is irrelevant,

v

SHRI GOVINDA MENON : | say It ls
out of order, An amendment to the State
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Baok of India Act here Is not in order.
Regarding 36 As I still remember the very
strong controversy which went on this House
when that particular Bill was moved. Please
consider for a moment what the possition
is. Even if these amendments were accep-
ted, 36 AD will be applicable to the State
Bank of India; it will be applicable to its
subsidiaries and to non-nationalised banks.
It was applicable to all those banks till to=
day. Assuming that 36 AD is bad why
should this alone be changed 7 For that a
general amendment to remove 36 AD from
all these banking institutions would be
necessary :

SHRI NAMBIAR : Why do you bring
in an amendment to the Banking Companles
Bill ?

SHRI GOVINDA MENON : I will tell
you, It is because of this, Wherever in
the Banking Regulation Act the banks are
referred to, it becomes necessary to refer to
these newly constituted banks also. The
purpose of clause 25 is in  that connection.
‘We are introducing it in  several Act: in the
Banking Regulation Act, the Legal Practi-
tioners’ Banking Accounts Act, and all such,
Wherever banks are referred to in the exis-
ting Acts, these 14 nationalised banks also
should come in there. It is only for that
purpose that this has been  done and, there-
fore, with great respect 1o friends who
wanted clause 36 AD to go, | should think
that if clause 36 AD gocs, il goss only these
14 banks. (Interruption

SHRI NAMBIAR 1
child remain ?

Why should the

MR. CHAIRMAN : 1 shall put the
amendments to the vote now.
SHRI KANWAR LAL GUPTA : My

ameadment No. 153 may be put separately.

MR. CHAIRMAN : Yes. The question
is1

Page 12, omit lines 26 to 30. (153)

The Lok Sabha divided ;
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Division No. 15] [ 19.28 brs. Dwivedi, Shri Nageshwar
Ering, Shri D.
AYES Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira

Abraham, Shri K. M. Ganesh, Shri K. R.
Banerjee, Shri 5, M. Ghosh, Shri Bimalkanti
Berwa, Shri Onkar Lal. Ghosh, Shri P. K.
Chakrapani, Shri C. K. Ghosh, Shri Parimal
Chandra Shekhar Singh, Shri Gowd, Shri Gadilingana
Esthose, Shri P, P. Gupta, Shri Lakhan Lal
Ghosh, Shri Ganesh Gupta, Shri Ram Kishan
Gupta, Shri Kanwar Lal Hem Raj, Shri

Jha, Shri Bhogendra Igbal Singh, Shri

Jha, Shri Shiva Chandra Jadhav, Shri Tulshidas
Kachwal, Shri Hukam Chand Jadhav, Shri V.N,
Kandappan, Shri S. Jaggaiah, Shri K.
Menon, Shri Vishwanatha Jagjivan Ram, Shri
MNambiar, Shri Kamble, Shri

Patil, Shri N. R, Karan Singh, Dr.
Samanta, Shri S. C. Kasture, Shri AS.

Satya Narian Singh, Shri Kesri, Shri Sitaram

Sen, Dr. Ranen Khan, Shri M.A.
Viswambharan, Shri P. Khan, Shri Zulliquar Ali
Viswanatham, Shri Tenneti Kinder Lal, Shri

Kotokl, Shri Liladhar
Koushik, Shri K. M.,

NOES Krishna, Shri M. R.
Kurecl, Shri B, N.

Achal Singh, Shri Lalit Sen, Shri
Ahfrwar, Shri Nathu Ram Mahadeva Prasad, Dr.
Aga, Shri Ahmed Maharaj Singh, Shri
Ahmed, Shri F, A, Mahida, Shri Narendra Singh
Ankineedu, Shri Mandal, Shri Yarmuna Prasad
Azad, Shri Bhagwat Jha Marandi, Shri
Babunath Singh, Shri Master, Shrl Bhola Nath
Barua, Shri Bedabrata Masuria Din, Shri
BRarua, Shri R. Mecna, Shri Mectha Lal
Basumatary, Shri Mehta, Shri P. M.
Bhagat, Shri B. R. Melkote, Dr.
Bivagawati, Shri Menon, Shri Govinda
Bhandare, Shri R, D. Minimata Agam Dass Guru, Shrimati
Bhanu Prakash Singh, Shri Mishra, Shrl Bibhuti
Chanda, Shri Anil K. Mishra, Shri G. S.
Chanda, Shrimati Jyotsna Mody, Shri Piloo
Chaturvedi, Shri R. L. Mohamed Imam, Shri J.
Chaudhari, Shri Nitiraj Singh Mohammad Yusuf, Shri
Choudhari, Shri Valmiki Mohsin, Shri
Dalbir Singh, Shri Mukne, Shri Yeshwantrao
Damani, Shri S. R. Naghnoor, Shri M. N.
Dandeker, Shri M. Nahata, Shri Amrit
Das, Shid N. T, Naik, Shri R. V,
Deshmukh, Shri B. D. Pahadia, Shri Jaagnnath
Deshmukh, Shri K, G. Pandey, Shri Vishwa Nath
Dhillon, Shri G. S. Panigrahi, Shri Chintamani
Dhuleshwar Meena, Shri Paokai Haokip, Shri
Dinesh Singh, Shri Parmar, Shri Bhaljibhai

Dixit, Shri G. C., Partap Singh, Shrl
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Parthasarathi, Shri

Paiil, Shri Deorao

Patil, Shri S. B.

Patll, Shri T, A.

Patodia, Shri D. N.
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri

Raj Dco Singh, Shri
Ram, Shri T.

Ram Sewak, Shri Chaudhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.
Randhlr Singh, Shrl
Ranga, Shri

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Dr. V.K. R. V,
Raut, Shri Bhola

Reddi, Shri G, S.

Reddy, Shri Ganga
Reddy, P. Shri Antoni
Reddy, Shrimatl Sudha V.
Sadhu Ram, Shri

Baha, Dr. S. K.

Saigal, Shri A. S.
Saleem, Shri M, Yunus
Sankata Prasad, Dr.
Sapre, Shrimati Tara
Sayeed, Shri P. M.

Sen, Shri Dwaipayan

Sen, Shri P. G.

Sethl, Shel P C.
Sethuraman,. Shri N,
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Krishore
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Sheo Narain, Shri

Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shukla, Shrl 8. N.
Siddheshwar Prasad, Shrl
Sinha, Shri R. K,
Sapatak, Shri Nar Deo
Sonar, Dr. A. G.
Sonavane, Shri

Surendra Pal Singh, Shrl
Sursingh, Shri

Swaran Singh, Shri
Tapuriah, Shri S, K.

Bill
Tiwarl, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri
Uikey, Shri M. G.
Verma, Shri Balgovind
Verma, Shri Prem Chand
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet

MR. CHAIRMAN : The result of the
Division is 1

Ayes—20
Noes—153

The motion was negatived.

MR. CHAIRMAN 1 The question is :
Page 12,—

for lines 26 to 30, substitute—

*(b) section 36 AD shall be omitted
(160).

The motion was negatived
MR. CHAIRMAN : The question is :
Page 12,—

omit lines 26 to 30 (327).

The motion was negatived.
MR. CHARMAN : The question is :
Page 12,—

after line 46, insert—

(4) "In the Deposlt Insurance Cor-
poration Act, 1961,—47 of 1961

(a) In section 2,—

(i) after clause (e), the following
clause shall be inserted,
namely—

(ee) "corressponding new
bank™ mecans a corres-
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ponding new bank consti-
tuted under section 3 of
the Banking Companles
(Acquisition and Transfer
of wundertakings) Act
1969 ;"

() in clause (i), after the words
“banking company'®, the words
or a corresponding new bank™
shall be inserted ;

(b) section 13 shall be renumbered as
sub-section (1) thereof and after
sub-section (1) as so renumbered,
the following sub-sectlon shall be
inserted, namely : —

*(2) The provislons of cluases (a), (b)

(), (d) and (h) of sub-section

(1) shall apply to a correspon-

ding new bank as they apply

to a banking company."

(5) In the State Agricultural Credit
Corporations Act, 1968,(60 of 1968)—

(a) in section 2, after clause (i), the
following clause shall be inscrted,
namely :—

“(il) “corresponding new bank means
a corresponding new bank con-
stituted under section 3 of the
Banking Companies (Acquisi-
tion and Transfer of Under-
takings) Act, 1969 ;" ;

(b) after the words *‘subsidiary banks™
or “subsidiary bank', as the case
may be, occurring in clause (d)
of sub-section (3) of section 5, in
clause (b) of section 9 and in
the proviso to scction 18, the
words *‘corresponding new banks'
or *‘corresponding new bank" as
the case may be, shall be inserted
(138).

The motion was adopted.

I shall

MR. CHAIRMAN ) now put

the amendment to amendment 421, The
question is 1
In amendment MNo. 421, in Explana-

tion (2)

Transfer of 418
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For Clauses (1), (2) and (3) substiture
*"(A), (B) and (c)**

The motion was adopted.

MR. CHAIRMAN : I shall now put
amendment, No. 421 as amended, to the
vote of the House, The question is 1

Page 12, after line 36, insert :

“(d) in the Fifth Schedule, in part
1 of paragraph 1, after clause
(S), the following Explanations
shall be inserted, namcly :—

*Explanation 1.—For the purposes of
this clause, *value’ shall be deemed to
be the market value of the land or
building, but where such market wvalue
exceeds the ascertained wvalue, determined
in the manner specified in Explanation 2,
shall be deemed to mean such ascertained
value,

Explanation  2,— Ascertained  value

shall be equal to,—

(A) in the casc of any building (inclu-
ding the land on which it is ecrected or
which is appurtenant thereto) which is
wholly occupied on the appointed day,
twelve times the amount of the annual
rent or the rent for which the building
may reasonably be expected to be let out
from year to ycar, after deducting from
such rent, —

(i) one-sixth of the amount thecre-
of on account of maintenance
and repairs,

(li) the amount of any annual
premium paid 1o insure the
building against any risk of

damage or destruction,

(iii) where the building is subject
to any annual charge, not being
a capital charge, .the amount of
such charge,

(iv) where the building is subject

toa ground rent, the amount
of such ground rent,

(v) where the building is subject
to a morigage or other capital
charge, the amount of interest
on such morigage or charge,
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(vl) where the building has been
acquired, constructed, repaired,
renewed or  re-constructed with
borrowed capital, the amount
of any interest payable on such
capital, and

(vil) any sums paid on account of
land revenue or other taxes in

respect of such building ;

(B) in the case of any building (includ-
ing the land on which it is erected or
which is appurtcnant thereto) which is
partially occupicd on the appointed day,
the value of the portion which is occupied,
ascertained in accordance with the provi-
sions of sub-clause (1) (the deductions
under sub-clauses (ii) to (vii) being made
on a proportionate basis) and multiplied
thereafter by the ratio which the entire
plinth area of the bullding bears to the
plinth area of the portion of the building
which has been occupied or let out ;

(C) in the case of any land which
has no building crected thereon or which
is not appurtenant to any building, the
value, determined with  reference to the
prices at which sales or purchases of
similar  or comparable propertics have
been made during the period of three
years immediatcly preceding the appointed
day, by Instruments registered under the
Indian Registration Act, 1908, (16 of 1908)
In the city, town or village where such land
is situated.” (421 as amended)

The motion was adopted.

MR. CHAIRMAN : The question Is :
“That clause 25, as amended, stand
part of the Bill,"”

The motion was adopted.

Clause 25, as amended, was
added to the Bill.

MR. CHAIRMAN : The question is 3
after linc 41, insert—

25 a (New)

25 A, (1) Add ncw sub-clause (g) to Section
19 (1) of the State Bank of India
Act : —

**(g) Two directors representing recog-
nize organisations of employees

including supervisory staff."”

(2) Add new Sub-clause to Section
21 of State Bank of India Act
“Two members representing recog=
nized organizations of emloyees
including supervisory staff.””

(3) Add at the end of Sectlon 22 (1)
clause D of State Bank of India
Act *‘or uny employee representing
recognised organisation of employees
including supervisory staff."

(4) In Section 50 (2) of the State
Bank of India Act, the following
Sub-clause be added : —

“{v) The conditions subject to which
the bank may appoint officers,
advisors and other employees
and fix their remuneration and
terms and conditions of service."

“(w) The establishment of joint con-
sultative councils at all levels
consisting of represcntatives of
management and  recognized
trade  unions of employees
fncluding supervisory  staff.”
(173)

The motion was negatived.

Clause 26 (Removal of difficulties)

MR. CHAIRMAN : Then we come
to clause 26.

SHRI ABDUL GHANI DAR:
I beg to move &

Sir,

Page 13, linc 4,—
add at the end—
¢*with the advice of the Tribunal™ (83)

MR. CHAIRMAN :
amendment te vote.

I shall put the

Amendment No. 83 was put
and negatived.

SHRI N. DANDEKER :

Sir, clause
26 reads as follows :

“If any difficulty arises in giving
effect to the provislons of this Act,

the Central Government may make
such order, not inconsistent with the
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provisions of this Act, as may
appear to it to be necessary for the
purpose of removiog the difficulty.”

This |§s the escape clause for comp-
lete bad drafting, bad thinking and bad
planning. This virtually confers substan-
tive legislative power to add to the pro-
visions of this Act so long as such new
provisions do not conflict with any of
the existing provisions. Apart from being
an escape clause for slip-shod drafting,
thinking and bad planning, this is altogether
bad in law and should not be accepted.

SHRI GOVYINDA MENON: Sir,
this ‘removal of difficul tles clause’ is now
found Ia all legislatlons which we are
passing and there is nothing particular
about this legislation. This power will
be exercised only for a period of two
years, This is a well unown procedure
and I do not accept the hon. Member's
proposal.

SHRI RANGA 1 My friend says it
is well-known. He has not quoted any
precedent. There is no precedent for this
kind of a thing in any legislation because
it helps the Government not to come to
this Parllament in order to make the
necessary amendment. If by any chance
in a court of law, in the Supreme court
or anywhere else, some difficulties would
arise as have arisen in the casc of the
Gold Control Order, the Ordinance and
all the rest of it, just as they have to
come, as they have done now, before
this House with necessary proposals for
amending their own law, they want now
to take power by this provision so that
they need not have to come to this
House—for what period ?—for two years.
Ordinarily, it is for six months. Here, it
is for two years, If they pass an Ordinance
of this kind. This is worse than an
Ordinance. Therefore, I rise In my seat
to protest agalnst this,

SHRI GOVINDA MENON : Sir, a
precedent has been asked for. There isa
precedent in the Constitution itself wherein
article 392 says :

*“The President may, for the purpose
of removing any difficulties, parti-
cularly in relation
from the provisions of the Govern-
ment of India Act, 1935, to the
provisions of this Constitution,

to the transition

Transfer of 422
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by order direct that this Constitution

shall, during such period as may be

specified In the order, have cffect,
subject to such adaptations......"

SHRI RANGA:1 Not
any law,

SHRI GOVINDA MENON : There
are such provisions in the States Rcorga-
nisation Act. 1 can remember that now,
There are provisions like that. This is
not anything knew.

MR. CHAIRMAN :
tion is :

“That clause 26 stand part of the
Bill"
The motion was adopted.

Clause 26 was added to the Bill.
Clause 27—(Repeal and saving)

SHRI GOVINDA MENON: 1 beg
to move :

relating to

MNow, the ques-

Page 13,—
after linc 13 insert—

“(3) No action taken or thing done
and under the said Ordinunce shall,
if it Is inconsistent with the provi-
sions of this Act, be of any force
or effect.’” (359)
Page 13, after line 13, insert—

*(4) Notwithstanding anything con-
tained in the Banking Companics
(Acquisition and Transfer of Under-
takings) Ordinance, 1969, no right,
privilege, obligation or liability shall
be deemed 10 have been acquired,
occurred or incurred thercunder.”’ (422)

MR. CHAIRMAN : The question is ;

Page 13,—
after line 13 insert —
“(3)No action taken or thing done
under the said Ordinance shall, il it
Is inconslscant with the provions of

this Act, be of any force or effect,”
(359)

Page 13, —
after line 13, inseri—
‘*(4) Notwithstanding anything con-
tained In- the Banking Companics
(Acquisttion and Transfer of Under-
takings). Ordinance, 1969, no right,
privilege, obligation or liability shall
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[Mr. Chairman]
be decmed to have been acquired,
accrued or incurred thercunder. (422)
The motion was adopted.

MR. CHAIRMAN : The question is 1
““That clause 27, as amended, stand
part of the Bill”

The motion was adopted.

Clause 27, as amended, was
added to the Bill

First Schedule
SHRI NAMBIAR : I begto move i
Page 14,—

after line 18 insert—

American Express International
Banking Corporation Inc.

American Express
International
Baking Corporation

Bank of Tokyo Lud.

Chartered Bank Ltd.

Eastern Bunk Ltd.

Moercantile Bank Laid,

Mitsui Bapk Lid.

National and Grindlays
Bank Ltd.

Bank of Tokyo

Chartered Bank

Eastern Bank

Mercantile Bank

Mitsui Bank

National and Grindlays
Bank. (328)

SHRI P. C. SETHI : 1 beg to move !

Page 14, in the entries in column 1,

insert * The™ before the following

entries, numely ' —

“Central Dank of India Limited

Buank of Indla Limited

Punjab National Bank Limiied

Banl of Baroda Limited

Unlted Commercial Bank Limited
Union Bank of India Limited

Indian Bank Limited

Bank of Maharashtra Limited

Indian Overscas Bank Limited™ (144)

SHRI SHIVA CHANDRA JHA: |

beg to move :

Page 14,—

after linc 18, insert—

“All private Banks the correspond-

ing new Banks."”

(118)

SHRI NAMBIAR : My amendment s
to add to the First Schedule these seven
foreign banks. At the original stage, 1
wanted the foreign banks to be nationalised
which they did not agrec. Now, by extend-
ing the First Schedule, to be frank, 1 want
to bring in the nationalisation of these

foreign banks. There is no other argument,
What [ say is that the nationalisation of
certain Indian banks alone will not satifys
and mect the purpose because the concen-
tration of power will go in the forcign banks
and the forcign banks will get opportuni=
ties to do harm to the economy of this
country and to do more mischlef. There-
fore, if the purpose of nationallsation Is to
improve conditions and to see that the
Government has more money for the bene-
fit of the common man, thut purpose s
defcated unless the forelgn banks are
nationalised. 1 would request and appeal
to the Government to accept my amendment
and I press for it.

ot forg 9°X WY HU §WINA qEel
aggA § 118 araz #7 § | 5@d & wEgm
g fe ure qredz A st dv d ot § ag
AT ) fa2ely 4% § a8 99F 69 38 "m-
g fed g ardY 57 o 1 o
& foar ¥ 1 14 3% A g AywT-
59 &3 a1 @ ¢ I Rz dF A firer
wT 85 qedz Tlew Aw ¥ feqrfags g%
FOHIT F1 Fodl &) A0 & AT fadalt de
W & ITH 10 qede ¥ £0q saAr 2
Tl AN ATeAT A E AN A ogEE @R
g & 37%F faaifaca ctew & 5 qedz &
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FOT§ 1| 57 IR 15 O aTHIT R
WA FARIE IR N @F AR
oI aga e § 1 9ge anw @ 48 &
g RN st o mareE &
T AZT AT A Tg FUBE FLA AT
sifrr 61 1 FA N afawr § 77 W
F1¢ H T § AT T 99 T qZ FW
T gUET FLA | gur N W Tw @
ge & sAs M sar awd § ofw anw
61 9 GIF T FAT g | q@iOY TR
"y 9 398 Sy faw ang o

SHRI GOVINDA MENON : Both Mr.
Nambiar's and Mr. Shiv Chandra Jha's
amendments are barred because Clause
2(a) has bcen adopted where banking com-
panies have been notifled as not locluding
foreign companies. Clause 2(b) has also
been adopted where the "existing bank® has
been defined as a bank whose deposits on
a certain date were more thun Rs. 50 crores.
These Clause having been adopted, the
amendments are barred.

SHRI NAMBIAR : It is technically
barred, but what about the spirlt behind
it?

MR. CHAIRMAN ;1 shall now put
amendments 118 and 328 to the vote of the
House.........

SHRI SHIVA CHANDRA JHA:

Please put my amendment separately.

MR. CHAIRMAN : I now put Mr,
Shiva Chandra Jha's amendment to the
vote of the House,

The question is 1

“*Page 14,—

after line 18, inser{—

“*All private banks the corresponding
new Banks.™ (118)"

The Lok Sabha divided 1

Transfer of 426
Under takings) Bill

Division No. 16] [19.45 hrs.

AYES

Banerjee, Shrl 8. M.
Jha, Shri Bhogendra
Jha, Shri Shiva Chandra

NOES

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad
Ahmed, Shri F. A,
Ankineedu, Shri

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Barua, Shri Bedabrata
Barua, Shri R.
Basumatari, Shri

Bhagat, Shri B. R,
Bhagavati, Shri

Bhandare, Shri R. D,
Bhanu Prakash Singh, Shri
Bramhanandji, Shri Swami
Buta Singh, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chaturvedi, Shri R. L,
Chaudhary, Shri Nliiraj Singh
Choudhary, Shri Valmiki
Dalbir Singh, Shri
Damani, Shri 8. K.
Dandeker, Shri N,

Das, Shri N T.

Desal, Shri C. C.
Deshmukh, Shri B, D,
Deshmukh, Shri K. G.
Dhillon, Shri G. S.
Dhuleshwar Mcena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

Gajraj Singh Rao, Shri
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ghosh, Shri P. K.

Ghosh, Shri Parimal
Gowid, Shri Gadiliogana
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hazarika, 8hri J. N.

Hem Raj, Shri

Igbal Singh, Shri

Jadhav, Shri Tulsidas
Jadhayv, Shrl V. N.
Jaggalah, Shrl K.
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" Jagjiwan Ram, Shri
Kamble, Shri
Karan Singh, Dr.
Kasture, Shri A, S.
Kesrl, Shri Sitaram
Khan, Shri M. A.
Kinder Lal, Shri
Kotokl, Shri Liladhar
Koushik, Shri K. M.
Krishna, Shrl M. R.
Kureel, Shri B. N.
Lalit Sen, Shri
Mahadeva Prasad, Dr,
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri
Mahida, Shri Narendra Singh
Mandal, Shri Yamuna Prasad
Marandi, Shri
Masani, Shri M. R.
Master, Shri Bhola Nath
Masuriya Din, Shri
Meena, Shri Meetha Lal
Mehta, Shri P. M.
Melkote, Dr.
Menon, Shri Govinda
Mishra, Shri Bibhutl
Mishra, Shri G. S.
Mody, Shri Piloo
Mohammed Imam, Shri J.
Mohammad Yusuf, Shri
Mohsin, Shri
Mrityunjay Prasad, Shri
Mukne, Shri Yeshwantrao
Murthi, Shri B, S,
Nahata, Shri Amrit
Naik, Shri R. V.
Pahadia, Shri
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patil, Shri Deorao
Patil, Shri 5. B,
Patil, Shri 5. D.
Patil, Shri T. A,
Patodia, Shrl D. N,
Qureshi, Shrd Mohd. Shaffi
Raghu Ramaiabh, Shri
Raj Deo Singh, Shri
Ram, Shri T.
Ram Dhani Das, Shri
Ram Sewak, Shri Choudhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Bill
Randhir Singh, Shri
Ranga, Shri
Rao, Shri K. Narayana
Rao, Shri Muthyal
Rao, Shri J. Ramapathi
Rao, Dr, V. K. R, V.,
Raut, Shri Bhola
Reddi, Shri G. 8.
Reddy, Shri Ganga
Reddy, Shri P. Antony
Reddy, Shrl R. D.
Sadhu Ram, Shri
Saha, Dr, S, K.
Saigal, Shri A. S.
Saleem, Shri M. Yunus
Sankata Prasad, Dr,
Sapre, Shrimati Tara
Sayeed, Shri P. M.
Sen, Shri Dwaipayan
Sen, Shri p. G.
Sethi, Shri P, C.
Sethuraman, Shri N.
Shah, Shrimati Jayaben
Shambhu Nath, Shri
Shakaranand, Shri B.
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shastrl, Shri Biswanarayann
Sheo Marain, Shri
Sher Singh, Shri
Shiv Chandika Prasad, Shri
Shukla, Shri S. N,
Siddheshwar Prasad, Shri
Sinha, Shri R, K,
Snatak, Shri Nur Deo
Sonar, Dr. A, G.
Sonavane, Shri
Surendra Pal Singh, Shri
Sursingh, Shri
Sawaran Singh, Shri
Tapuriah, Shri § K,
Tiwary, Shri D. N.
Tiwary, Shri K, N,
Tula Ram, Shri
Uikey, Shrl M. G.
Ulaka, Shri Ramchandra
Verma, Shri Balgovind
Verma, Shri Prem Chand
Yirbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Bhrl Chandra Jeet

MR. CHAIRMAN : The result of the
Division 1s :

]

Ayes ; 3, Noes 1 156,

The motion was negatived.
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MR. CHAIRMAN : I shall now put Mr.,
Nambiar's amendment No. 328.

The Amendment No. 328 was put

and negatived.

MR. CHAIRMAN: I shall now put
Government amendment No. 144,

The question is :—

“Page 14, in the entries in column 1,

insert *“The" before the following
entries, namely :—

*Central Bank of India Limited

Bank of India Limited

Punjab National Bank Limited

Bank of Baroda Limited

United Commercial Bank Limited
Union Bank of India Limited

Indian Bank Limited

Bank of Maharashtra Limited

Indian Overseas Bank Limited™ (144)

The motion was adopted.

MR. CHAIRMAN : The question {s 1

“That the First Schedule, asa mended,
stand part of the Bill.”

The motion was adopted.

The first schedule, as amended,
was added 1o the Bill.

Second Schedule

SHRI C. C. DESAI (Sabarkantha) 11
move |

Page 16,—
after line 46, add—

*The amount of compensation as
may be determined according to the
principles indicated above will be
subject to audit by the Comptroller
and Auditor General." (407)

SHRI N. DANDEKER : I move :
Page 16,—
after line 34, insert—

*"(i) goodwill of the undertaking as a
golng concern regardiess of whether
any such asset appears in the book
of the bank, valued at an amount
equal to the aggregate of the profits

Transfer of
Undertakings) Bill

of the bank (after tax) in respect
of five completed accounting years
1964, 1965, 1967 and 1968, plus the
aggregate of the sums, If any,
transferred to reserve fund in respect:
of those five accounting years.”
(274)

450

SHRI S. M. BANERIJEE : I move :

Pages IS and 16,—

JSor “The Second Schedule™, sub-
Stitute—

““Compensation to be paid by the
Central Government to each of the
exlisting bank in respect of the
acquisition of the undertaking thereof
shall be 1

() An amount equal to the stock
exchange average market rate of
the shares for each of existing
banks for preceding 3 years from
the date of acquilsition ; or

(li) The actual value of the paid up
shares in ecach of the acquired
units, whichever is higher," (280)

SHRI GOVINDA MENON : I move :

Page 16, Part I, in clause (e) of the
Explanation,

omit ‘*market”" (145)

Page 16, after clause (¢), inseri—

‘Explanation 1. For the purpose of
this clause, ‘“value” shall be deemed 1o
be the market value of the land or build-
ings, but where such market value
exceeds the ascertained value, determined
in the manner specified in Explanation 2,
shall be deemed to mean such ascer-
tained value,

Explanation 2.
shall be equal to,—

Ascertained  wvalue

(1) in the case of any building (Including
the land on which It is erected or which {s
appurtenant thereto) which is wholly occu.
pied on the date of the commencement of
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this Act, twelve times the amount of the
asnual reot or the rent for which the building
may reasonably be expected to be let out
from year to year, after deducting from such
reat,—

(1) One-sixth of the amount thercof on
account of maintenance and repairs,

(li) the amount of any annual premium
pald to Insure the building against
any risk of damage or destruction,

(ill) where the building is subject to any
annual charge, not being a capital
charge, the amount of such charge,

(Iv) where the building Is subject to a
ground rent, the amount of such
ground rent,

(v) where the building is subject to a
mortgage or other capital charge,
the amount of interest on such
mortgage or charge,

(vl) where the building has been acqulred,
constructed, repaired, renewed or
re-constructed  with borrowed
capital the amount of any interest
payable on such capital, and

(vli) any sums pald on account of land
revenue or other taxes in respect
of such building ;

(2) in the casc of any building (includ-
ing the land on which it Is erected or which
s appurtenant thereto) which is partially
occupied on the date of the commencecment
of this Act, the value of the portion which
is occupled, ascertained in accordance with
the provisions of sub-clause (1), (the deduc-
tlons under sub-clauses (ii) to (vii) being
made on a proporiionate basls) and multi-
plled thereafter by the ratio which the
entire plinth area of the building bears to
the plinth area of the portion of the building
which has been occupied or let out ;

(3) in the case of any land which has no
bullding erected thereon or which Is not
appurtenant to any building the value, deter-
mined with referrence to the prices at which
sales or purchases of similar or comparable
Iands have been made during the period of
three years immediately preceding the date

of the commencement of this Act, by instru-
ments registered under the Indian Registra-
tion Act, 1908, in the city, town or village
where such land is situated.” (423)

Page 16 Part II, paragraph 2, line 1,
omit ““dlvidend 0.  (141)

SHRI N. DANDEKER : 1 have
ready spoken on the subject earlier,

SHRI C. C. DESAI : The amount of
compensation that will have to be paid will
be enormous, The point is that money is
paid out of the consolidated revenues.
Even in small contracts, it is subjected to
pre-audit. Here money that is golng out
is of the order of 100 crores.

19.50 hrs.

[MR.DEPUTY-SPEAKER in the Chair)

MR.
order,

DEPUTY-SPEAKER : Order,

SHRI C. C. DESAI ;: When money isto be
glven as compcensation it should be subj.cted
to pre-audit by the Comptroller and Auditor
General.  This will bz compensation pay-
able of the order of Rs. 75 crores or Rs. 100
crores andl this is too large an amount to
be paid without audit control,

Therefore, 1 submit, there should be
pre-audit before compensation is paid, 1
wish to utter a warning to them that they
should pot delay the procedure for calcula-
ting the payment of compensation. There
should be pre-audit for comp:znsation that
is paid. There should b: such pre-audit
before the money is actually pald out, out
of the Consolidated Fund of India.

I hope Government will accept this
amendment by way of abundant precaution
and I may say, this is in accordance with

the usual practice of Government and
administrative procedures.

SHRI ABDUL GHANI DAR 1 I move
Page 15, line 15,—
after “‘notes" insert—

*sor securlties etc.” (36)
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Page 15, line 17,—
after “balances” insert—
““and unsettled dues” {37)

Page 15, line 21,—
add at the end—

“‘and shall be debited to the account
of Directors and officers who are
responsible for such dealings”  (38)

Page 16, line 5,—
after ““bond" insert —

in surance
fn surance

life
life

“surrendcr value of
policies, deposited
policies”™  (39)

Page 16, —
after line 45, insert —
“Provided further that if due to
some reasonable ground the dividend
referred 1o in lirst proviso could not
be declared carller the dividend
shall be payable to the sharcholders
by making another announcement.”
(40)
fedt eftw amea, AN A7 foge
FAEHEH Ao 36-37-38 & 1 gget aY ag
e 15 %5 qu argT 1S & wgi ®Ezd)
Mzy foar §, 39 F a7 fyaafd) 4tz
w faar s
el wsdz 4z } T =g 999
formr 8, agi amdzse-aqw &% faar w7

et 2z @ fe o Omr g 9w
fr fisdft TTaia< ®1 T2 ¥ a7 TALAT
¥t awg ¥ w1 o9 A 0 @, N eTEy
FO8 woat & gY, fAasl o=@ a3M ar
ax g1 fear @, 4f6 T 797 9T g9
T et §, S AT FT AT AT
& oY A ANTH KT ANIH §I4T BTGIESCT A
ferar o g1 weeE Aifmae & foar ar,
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oY €1 a1 f TEardY Y gy
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SHRI S.M. BANERIJEE : I have got
Amendment No. 280 which has already
been moved. 1 have stated that in pages 15
and 16, for ‘The Second Schedule' swhsti-
fute —

“Compensation to be pald by the
Central Government to cach of the
existing bank in respect of the acqui-
sition of the wundertaking thercof
shall be

(i) an amount equal to the stock cx-
change average market rate
of the shares for each of the
existing banks for precceding 3
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years from the date of acquisi-
tion ; or

(ii) The actual value of the paid up
shares in cach of the acquired
units, whichever is higher.”

We believe that there should bs no
comp:nsation. But since the Government
is not in a mood to go to that degree of
sociilism, [ hope my amandment would bz
accepted.,

SHRI P.C. SETHI : Nos. 141 and 145
are Government amendments.

SHRI GOVINDA MENON : With
respect of Schedule II, there has been a dis-
cussion here for about half an hour. 1 do
not want to say anything more on it, Except
Government amendments, [ oppose all the
other amendments.

MR. DEPUTY-SPEAKER : I shall now
now put all tne amendmeonts, except govern-
ment amendments, o vole,

Amendmenis Nos, 36 1o 40, 274, 280,
407 were put and negatived.

MR. DEPUTY-SPCAKER 3 The ques-
tion is :

Pag: 16, Part 11, paragraph 2, line
1, omit *dividend in®. (141}

Page 16, Part I, in clause (c¢) of the
Explanation, omi¢ “*market’". (145)

Page 16, afrer clause (¢), insert

‘Explanation 1. - For the purpose of
this clause, **value®™ shall be deemed
to be the market value of the land
or bulldings, but where such market
value exceeds the ascertained valuc,
determined in the manner specified
in Explanation 2, shall be deemed to
mean such ascertained value,

Explanarion 2, Ascertained value
shall be equal 10,

(1) in the case of any building (in-
cluding the land on which it is
erected or which is appurtenant
thereto) which is wholly occu-

@

pled on the date of the com-
mencement of this Act, twelve
times the amount of the annual
rent or the rent for which the
bullding may reasonably be
expected to  let  out from
year to year, after deducting
from such rent,

(i) one-sixth of the amount
thereof on  account of
maintenance and repairs,

(li) the amount of any annual
premium paid to insure the
building against any risk
of damage or destruction,

(ili) wherc the building is sub-
ject to any annual charge,
not being a capital charge,
the amount of such charge,

(iv)  where the building is sub-
ject to a ground rent, the
amount of such ground
rent,

(v)  where the building is sub-
ject to a mortage or other
capital charge, the amount
of Interest on such mort-
gage or charge,

(vi)  where the building has been
acquired, constructed, re-
paired, remewcd or re-
constructed with borrowed
capital, the amount of - any
interest payable on  such
capital, and

(vii) any sums paid on account
of land revenue or other
taxes in respect of such
building ;

In the case of any buildiog (in-
cluding the land on which it is
erected or which is appurtemant
thereto) which is partially occu-
pied on the date of the com-
mencement of this Act, the
value of the portion which
occopied, ascertained in accerd-
ance with the provisions Sub-
clause (1), the deductions under
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sub-clauses (ii) to (vil) being
made on a proporticnate  basis)
and multiplied thereafter by the
ratlo which the entire plinth area
of the building bears to the
plinth area of the portion of the
building which has been occu-
pied or let out,

(3) in the case of any land which
has no building erected thereon
or which is not appurtenant to
any building the wvalue, deter-
mined with reference to the
prices at which sales or pur-
chases of similar or comparable
lands have been made during the
period of three wyears immedia-
tely preceding the date of the
commencement of this Act, by
instruments registered under the
Indisn Registration Act, 1903,
in the city, town or village where
such land is situated.”. * (423)

16 of 1908

The motion was adopted.

MR. DEPUTY-SPEAKER 1 The ques-
tion is ;

“‘That the Second Schedule, as amen-
ded, stand part of the Bill'*.

The mation was adopted.

The Second Schedule, as amended,
was added to the Bill.

Third Schedule
Amendment made :
Page 17, line 5,

Sor “wuely”,  substiture *‘truly’’.

(142) Shri P. C. Sethi)

MR. DEEUTY-SPEAKER : The ques-
tion Is :

“That the Third Schedule, as amend-
ed, stand part of the Bill™.

The motion was adopied,

The Third Schedule, as amended,
was added to the Bill.

MR. DEPUTY-SPEAKER 1 As | have

Transfer of  #38°
Undertakings) Bill

already said, I will permit some observa-
tlons at the third reading stage,

The qusstion is :

““That clause 1 stand part of the
Bill.

The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula was added
to the Bill.

The Tiile

MR. DEPUTY-SPCAKER : There are
a number of amendments. As 1 have al-
ready said, I will give some time at the
final stage.

The question is @

“That the Title stand part of the
Bill™.

The motion was adopted.
The Title was added to the Bill.

SHRI GOYINDA MENON i1 1 move ;
“That the Bill, as  amended, be

passed .
MR, DEPUTY-SPIAKER Moation
moved 1
“That the Bill, as am:nded, be
passed™.

SHRI D. N. PATODIA : Under rule
93(2), when a Bill has undergonc amemd-
ments, the motion that it shall be passed
shall not be moved on the same day unless
the Speaker allows it. The discretion i
with you. But there should be some reison
for taking it up the same day. As there is
no apparent rcason, there is nothing wrong
If it is taken up tomorrow. I therefore
propose the House do now adjourn.

SHRI N. DANDEKER ! The phrased
used is ‘shall not’. Consequeatly, in exer-
cising your discretlon, Sir, there should be
cortipeliing reasons. 1 would like you to
give them to the House,
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20 hrs.

oY waT =E 9@ Iqregy "Eied,
AN STAT IOBFT WA ¥ w7 P, TEA TR
‘e &, fomer qaaq g—wra: @9 TEv
gl 70 afsT saraer feeo &, fo®
AR AT e FAT qfgw |
3 gNaTF 7 g 7 e fam & #e=
Q-9 7TZAT FozRzg &, @ TF ¢
QS ALY §, W19 wz @FF § fF o
&3 | gg ® #40 q79037 T 91 ? %A feg
TATET 747 97 6 %0 AAT JAX § A
fas 97 g7 794t qrdt & §55T SaaT FC
% ot 2@ §% f& s sEtwe
fogaT F31 ¥ 1 aviEdHT & TIT I WES
M@ Fusgaag & s zad
fradt sideiza gt & mag A9 "g=a
oY 7Y qar aF% a1 % ang ¥ AW AT
war g e g & aar Afax f 7z faw
y¥HTHzE ¥ A FqT T T R 1 & wEAv
g fr e & ¥FT A a5 N N AT
gz A% @ qrm fE adzizE A F
g sa fas A mS FT L1 WT gAY
srfeqT ot § it g w=a ¥ wifas
WY g gATd TR ATEY FEA G0 g
s Frerrgiz fwar | arey FE1 f6 g
TEEY AT B Al EAA AU HATHIA
gifqa ¢ fog, fedraa &) qim 78 a1
gafan 3q &= qo2 3y g § Fg fanzq
I A1 WM EA WS X 1 ;T
femast  wear  fyedlma w@@are &
arfe an Y fawir =& fF ¥ & iz
Yz gu & Wiz 9a% yarfes s gw ais
qF | F799T I A9y feedlga @
¥ FAT Wt v nEn @ /g
amr &5 A& it | yafsn a9 ga
WY KIS A1 AT F=G1 QI |

MR. DEPUTY-SPEAKER 1 Mr. Pato-
dia raissd a polat of order and I permitted

him. I have already said that the Bill
shall be passed today. 1 have gone
through rule 93(2) very carefully. The
intention of the clause fs that we should not
pass any legislation without proper scrutiny.
In this case, If I might disclose what hap-
pened in the Business Advisory Committee,
Mr, Masani applied his mind very well to
every piece of legislation and had suggested
15 hours. Ultimately, after that some new
amendments came and not only did we not
try to rush through using our other powers
of guillotine but we went on adding hours
and days for the consideration of the Bill.

SHRI M. R. MASANI (Rajkot) :
Would you kindly give one good reason
why the third rcading of the Bill cannot be
taken up tomorrow 7

MR. DEPUTY-SPEAKER ; I know
the force of *shall’ In the first part of the
rule. It Is not a question of saying : what
would happen 7 Heavens would not fall if
we did It tomorrow, That is a different
matter. I must also refer to the other part.
...(Interruptions). 1 had given ample op-
portunity to scrutinise every amendment.
I have given more than justified opportu-
nity and allowed even speeches where it was
not necessary.  Let us now have the final
in a good atmosphere. Therefore, 1 am
not entertaining his plea. 1 am asking Mr.
Masani to speak on the third reading.

SHRI C. C. DESAI: How long arc
you going to sit ?

MR. DEPUTY-SPEAKER : Till the
Bill is passed.

SHRI RANGA 1 Mr. Deputy-Speaker,
you were trving to argue how reasonable
you were because you gave us so much time,
etc. Can you put your hand on your heart
and say to yoursell : I am satisfied...(Inrer-
ruptions.) If this Bill had gone to the Joint
Committee, do you say that it would not
have received better attention and greater
scrutiny and it would not be in a better
shupe than it Is now ? Say it to yourself
and if you say that are satisfied, 1 am
satisfled. But your ruling is most unsatls-
factory for us and therefore we are walking
out In protest.

(Shri Ranga and some other hon.
Members then left the House.)
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st wew fagrd ool (TeTmge) ¢
IqisTer 72199, 9z aF AT M a7 §
AT AT FN9T ATH @ FUAT A_Y E )
WEWA FI9F A9 E, qAT ATAT 909 A
o1 T &, afEa gadg siwara £ g
FIF AT 77 937 H AL 9@ gwy § )
- (sgmwra)- - aw s § fF F WA
d sz ¥ 9w # aff wr § e W
F1§ oF F107 71 a6 § fF gata v
afz & | g at 17 @ FIAT
aret & 170 (sqar) g8 g A 639 I9
agY faar ST 1 AT ATT HET A g
T T @ WY [y g fo@n
atg & e 1F 1 AR TR gaa &1
94 A § oY fRe gag & &7 & F1E 09
g grr 1 (saEm)

MR. DEPUTY-SPEAKER : This is
not fair ; they will get opportunity, but
let him have his say now. You must
have patience,

ot wze fegrd wmaddy ;o 3qrsEy
AT, A9 A3 ¥ fF qg faas Age-
qoi & | 7 fafe w4 wdiag sar aed
fs dearei & arg @ fadas &1 sfaw
®q 547 § | Wi wrzdAfaas AAlew #
gigde fRo 10 &Y sFr EIU IreA
Wag frgr aT W@ gz 837 & &g
I A F1 aQF A6 § 1 43T ¥ Tow
AreH g1 § 40 92 9gd oF  wegnEw
ardY & fRar nan AT gw E F 1)
I &1 WIAST ATA § 9y NE @9
T U |AT F CGXT MW KT WO
€ 17 (vmawTA) T A 8T WU |
& T 1 W wU |

MR. DEPUTY-SPEAKER : Order,
order, Again I would request hon. Mem-
bers that they must have enough patlence
to listen to the hon. Member who has
every right 10 make his point.

Transfer of 442
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saar & wfy I7%F gag 7 /arga A &,
ar fex uefragm §t qgaTiTar €Y axg
¥ OF AT ST g Ay

HIFTT 4ZT § FR@A 91 G
IFHg W WRE FAQR IBQRE,
ofFa Fream I & fog, gumd
#emq q@T & fan I sy g wifed
&q T AW FWR F1 AT 97T AN

fear 31 @ aEafrs Il ®@)
A% ®A A1 I 0X  aafm
fgy N gafqs sa@t & wfa

fresr vady &Y, X sxfsa wfgm fami
wedigar ¥ WA oz s
gATr & safoq g9 wwey awe S0 9
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gg war wifgr f& Sl #a9 @i
FA 2, gguse N gfw g faa
TGN FY ATFAT FAC VLAFT TS
AgF & aFaT | T ULFAT F AEAT F1
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TZA &1 fady £ § a1 SaF o 6
dzifas adf & 1 wrawsaT qud o %
folt st a3 §, anazaFKar 93 9T FIEFT
wrarfas sftaa & feg & oY oft Fagao
w1 aar @, wfFT 997 ag & fF 97 /%
FT AT FA F1 0 AF F A 797
awd! dl 3§% g9 & % a1 71§ 3fg-
R &7 A A8 & | gAr fady sura-
gifew &l & &, gara fade s aw
& sgwal 9 amurfea g1 gwrdd w9
edfes ad) g, dadfes &1 et @
WY W a &% Af fod 1 @i A
fea ? fazet 3 agf fadr, s4f adf a7,
Faifs AR 7 ot agi fa¥F FTA1 ara-
wF qa | %5 47 fou ad, g g
fag snd, &Y 4% fog md, a3 &=
fgw g, ®fF...... (soawr)...... LS
HITRY @IF GEA § A, WMT AT
gifae |

Ay fr3zr & fr aza w1 agRa A
fadgs & @ # g1 3z fadas s
T, FER & gra 7 9w afiys
ar @ & o faer) wr geraww Ad¥
giar wifgn 1 waq & T wafads 3qi-
qfaqt &Y SwkqIgT 23 & AW 97 =Y
eard #t fafg 3df € ar wrfge 1 wa-
g SFaT § A7 T & wfagre a3
Emm @ a@ & qwe fT AN Y =
37 wzx gq fusrd o1 397 Fwe oF
mkfaradl Szod A ea = &
forq %17 & wrar S AKAT B 1 3 &R
% fr @it @raurT far q¥an
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IeT A grg § daT W A A
g § S amardl ) qd T W
for it e 9T a7 @Y & 1 ¥ae ard
¥ awear ga@ EY gROT ) AR feaA Rt
#rgw g, feaa & wiedw &Y, ag Afaay
FT €QIT TE T qHA, T gy @y F
T 7 wrfa® g7 ¥ | aw wTw AT
FH AEN L T FIA W TGS FR
femmar 81| Og TWER IW wEW W)
qFS T GHAY, F AR F gH wIOET
g T 3ol fan gw fadty &T @ &)
Ffga forg awg & w19 fadtaw qrg T @
& sa¥ g7 mfae af &Y v 1 wEfag
g1 fally g%z & & for W araw
gaafa & agL wraT QR § )

SHRI ATAL BIHARI VAJPAYEE

AND SOME OTHER HON, MEMBERS
THEN LEFT THE HOUSE.

it AgRE wTM (FTHST) ¢ A3 AY
g% ¥ zar fand) &w ardy Mfrw s QR
Efragfamamag arfelr gt =
Nt 3efiz @) ot 7f fr gz s are aff
g Bfew 9E mn oy s A
Fifag T F1 § @R aAw N wifow
srgfmazqaag

@ fas w1 Qv 5@ gu g g
@ ad wg & T qga A oz N
T Ft§ 1 az g mar @ fe «f whiw
qiEl # ¥ETEI% U 97 79 a0 g faw
qrad arar § 1+ ag W wzr A § e e
wFEIEE &Y a9z & ag fa® amy anar B
et 3 521 @ s age ot ¥ q@a) =
mar § 1 ara faegs & &1 WY @AW
gra ge fFar 2 Im%1 37 ww s ¥
g Minfafees 927 w16 @A €
ara & wg= Frar 1 AoaemgoaT s
fmadrerafr g o =y wr @
t fs 357 & Frgs a8 fafxdq gra-
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o wrt wgR W (g 9R) ¢
JUTEqE HEZT, IFT FT A1 TLIGH
fear w1 <@r &, & awwar 2 fe aal &
fea & & sfer ot 3 o wgw SEaT §
g 29§ GUGAR A AT X @1 AT
s i famv g fe dm w ad@ &
FuA & fou sitad) gfear aiat 3 24T
®1 Jqar< foar § | AFHT qHE AT E
[ foq anfz ofea & & &1 s7a w3
g w1 av e ) ) g anfe afs
¥ & w F A qT & famrw
w0 & fou sfeu mit A s fom
R %3 ofvaw 9T oW AtRdT & A fre
w3 g & e my g & few ag
¥ @ auTArY %9 & faO09 FT aFar
g & awwa g e efra st & qo 2w
¥ IoeT wtiw w1 fowa fear & 1 wigw
J AwTorATE STR &1 A ara fear qv A
39 feam #1 31T Fgw IHM AT | AW
¥ forg z= 2 @, 79 & foq 2w = g
biadcm o Qg s & gEmr @Y
& wwwn § fe ag 3w o fem 2 #war
b @i dems A g KA
ag a% e g e 3fg v of adime
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g afge 1 3fz & g @ F gzFar
srar g 1 gafoq & sganr g fs w60 A
3fz &1 W vdww @ ) fow s 3
99 3fg g ag @1 AW & fog &tk AR
foea & foo ), 3w oY fasa ¥ &emmm
& fou 39«7 wAAS 21 |

W W&l # 4rg & @ usdlaseo &
g3 ¥ qNGT F@ ¢ MY W FW M
3z & faq tfhaa &t #1 qwid 2ar 2
IAF WIG-ET F AT F A4 FY oA
T 2T 2

SHRI S. KANDAPPAN (Mertur) ¢ [
am very happy to associale myself with this
Bill at the third reading stage. 1 would
only like to make a few observations. We
sce to-day a sort of enthusiasm on all sldes
barring a few partics who have some  suspi-
clon over the nationalisation.  Unfortu-
nately 1 was not able to follow what the
Swamiji who spoke before me said, but
still I was able to understand the spirit
with which he spoke in support of nationa-
lisation.

1 do not want to enter into the circums-
tances fn which nationalisation came into
being.  Some people argue that the way
nationalisation was brought about does
not augur well to the Congress and they
suspect the bona fides of the Congress. |
do not want to enter into that argument at
all whether it is due to good intention or
due to political expediency. Whatever may
be the motive we welcome this as a prog-
ressive measure, What T would like to
plead with the Congress fs : before Indepen-
dence, before 1947, 1 do not think there
was anybody in this country who opposed
the fight for freedom. Everybody wanted to
free the country from the British yoke,
That was a good thing. It does not turn
out to be a good thing after all, after we
achieved freedom. Sometimes we do come
across people who say that It would have
been better if we remained under British
yoke instead of the Congress rule. I only
warn the Government that those who sup-
port nationalisation to.day including the
Opposition Partics will be brought into
ridicule if we are unable to properly carry



451 Banking Cos. (Acquisition and AUGUST 4, 1969 Transfer of Undertakings) 452

[Shri 5. Kandappan]

forward the benellts of nationalisation to
thosc for whom they are intended
because the experience of the LIC, the
cxperfence of the State Bank does not en-
courage us 1o believe that the Government
will be able to deliver the goods. Here is
a suspicion and a fear lurking among many
of the Opposition members and 1 do feel,
rather wonder why the Law Minister was
not able to agree to the amendment moved
by Mr. Madhu Limaye and supported by
some others that the Rules be framed in
consultation with the House so that the
whole House may discuss it and they may
have some constructive suggestions to make
and they may process every aspect of ft
thoroughly. IT the Government has got an
open mind and il they are interested to see
that it should be beyond partisan or  politi-
cal angle, the bank should be run on very
constructive, banking and business line. The
Government  should not  hesitate to see that
they take into consideration all shades of
opinion from all scctions of the House so
that it can be run on proper lines. Not
only run on proper lings, it should benefit
those lor whom it is really intended. This
fs the plea I would like to make to the
Government even at this late stage that
they should make a healthy departure from
the past practice. At lcast in this Banking
Bill T think the Governm:nt would do well
to make a healthy departure and see to it
that the Rules framed thereunder are  dis-
cussed by the whole House without being
rush through so that we may all take
cognizance of the Rules and best attention
to the Rules that are framed.

With these words 1 fully support
Bill and 1 do appreciate the anxiety of
Government 1o pass this Bill today. 1
not one of those who would clamour
having the third reading postponed till
tomorrow. 1 do appreciate the anxlety of
the Government and I fully support it with
this warning not only to the Government
and even to the Opposition Parties who
supported the Government thinking -~ that it
is a progressive measure, It 1s upto the
Governmant to see to It that they wuphold
the soclalism which we all cherish and
should not give a handle by their executive
fallure to the reactionaries 1o blame the
principle of Soclalism itsclf,

the
the
am
for

Bill

ot QYiez wwl (Jqaem) @ SdeREw
TEIEg, a1 #1 f2A gAn 2w ¥ @Edlg
gamaT ¥ sfage # ux faweroia faaw
Qm, FifF gl gax A 49 F -
F0 ¥ fadws F of@ T & O
safg stz amfas saa & 99 ¥ ow
HZAQ FT Ia14T & | FrEl FUE Iy
Fr g e Ngwiyss @t s
51 &1 usdraFo fear 9@, fada sar-
T &1 UEEH fFar i & IS
AW F1 AAH fwar 17 1 T guAF

®) fawm & a7 oF g7 Ay FAw ISTAT
AT 2

afz gq failgs ¥ garady &) ¥9 &3,
fazsit &% alr gut i d@ @l
USHTFT FIF AT GRT 36 Yo ¥ F
g & graeg § Ay {MITAl F1 @6
T fagr mar 2ar, 41 g% T A sfus
gt 2t 1 afwa g fazarm @ fF fom
afsq ¥ 51 § waFr F AT 0F
ass gfwmfs as agamr 2, af ofaa
AR Ml § T F N qU FUN
—3ra 7Y A F3 qU FA

A% q19 & 919 29 |IFT FY qT49-
QAN LA A F 0 FEF w0 aa-
FIO FT & FIFTT ¥ FAqUEH Y ¢F g
& gF wwg ox goe fear & s Sw
7o ¥ are & faafeer @ § 0 ¥ g-amw
wg 1@ & s g 99§ gavw W
qFTAT F X FTAT TIM | N AT FW
§ fy guwiT g aafeal &1 aoiar &
Fft 3z afz ag 997 d6eT 7 W FAT
wigdY &, A1 3T @ awfeal w1 g
w3 % fon dar AT 9477 |

TgtaETr & fog ot gy o aedEie
gawr §, ag & Wawa &1 @Iw ) AN
A a5 709 5 §, I8 @ &
s% a53 &, afea 9 ofiax @ v fadw
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F@ & A8 Fzar sfs7 dardafz
a1 ¥ qu afewfeai ¥ grai ¥ wedta-
FAANI FTgTT @, A g @I fF
Tz g3 qU a8 g, frawt @ F@
F faw gm I ST USAFT FAT
qMwwE

¥ UF g A1 TZAT & | it A
iw fag ar <@ &, 9 g §w9 @«
W@ EI oF TE A dF F S| "
FHA &, N UKAFT F IFW A
QU FIAT 18 & AT AN TH IT IS0
& ¥ gfgsrdy § 9 WaT-a1d $AT T_]A
§1 35 aw gfewr F oot fram &
frarae d39¢ gq 4% 1 faes &Y amw
marst § saifeat 1 d@ig-als &
AFT9 FY AT ¥ 20T @red fou g AR
A amEEi e ETd @ &1 W
@ WaTwT g Wi, Jafs gn
fas exaga s @ &1 afg awwe €@
fae & 9isq F @FF FLAT FgaAr &, A
3 a5 71 37 wfasifeat § g37 &
qET |

Wa-aa R @ T ¥a= 95 F
qu wfawifeat st sataed 41 N Y,
fr:gia s aF GAmE F} AIT I
&8 ¥ afad, afr oy AN N ATy
Y, @ F1 F uedaFw w1 AAF I
W@ & ag 5z 7T fs ag av @t & usf)-
TETOT AT | A AT Y q@AT ATEAT
g fF 7ar 3g Q& S w1 ww A9 F
TSGR T IF @ U FT qwdl
o & foor aegel A, fawzm 3, gard
qrl % 77 9T ag w9 I § fF gw
®T IR Rl § oz ewAr Ay €
T dszgrgmifFaem g &
wtE § 7, foad mas 2w % ow
wzET A AT 6 w90 g fF ag famw o
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Tar g,  Safs FEF F S #)
gITE—A1 A1 T TA@ VW W MT N
a1 39 Y X AF | afz wEE 7w H
fammra wedtaweor & faQ qeal w1 78
AT T4 A AAFFT FT IFW QU ALY
T gW s & fF Usdiawr § IFIw A
a%@ g4 ¥ feu 37 faQfeaai 1 qaar
AT 90, AT F12T § fqdw F @ &,
WX At AR g FT Na-TT 7T QR E
AR AT 9ET[ | AT FIF 9T
USSYTFIO FT IZH TFS 1T |

SHRI P. RAMAMURTI (Madurai) :
I am not going to go into the inncr party
factional quarrels of the Congress Party,
I am not concerned with them. 1 am
mainly concerned with dealing with 1two
or three points raised by Shri Vajpayec.

He said that this measure has come not
out of a fecling of its economic necessity
as fur as the Congress Parly is concerned
it has come as a result of their inner
party factlonal guarrels. He does not say .
whether per se of merits  this purticular
measure is needed for the country’s economy
or not. Granted there are factional
quarrels in the Congress Pariy, is that
the reason for opposing such a measure ?

Secondly, he said this measure would
raise a lot of hopes and asmirations among
the people which we would not b able to
fulfil, T am very sorry he has com: out with
this argument because  his Partly the Jan
Sangh, wants to keep the social life of
this country a life of stagnation. There-
fore, for fear that people’s hopes and
aspirations would be roused, ure we 1o
condemn them to everlasting stagnation, to
loss of hope and frustration in social,
economic and political lifc 7 Oa the other
hand, the very fact that this measure
wil' rouse people’s hopes ltsell a welcome
thing because it Is only out of people's
hopes and aspirations that a new move-
ment will come and il those aspirations
are not fulfilled, this Governmont will go,
whoever is at the helm of affalrs will go,
because ultimately it Is the people who
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will come into their own, Individual leaders

will go. Therefore, these arguments do
not wash,

Of course, it §s true this measure
has got 10 be implemented. The present
bureaucratic methods will have to go.
I am not golng to speak on that because
there is no time. But I am absolutely
certain that having set in motion certain
economic forces in this country, this
Government or anybody for that matter,
will find it extremely difficult to stand
in the way of the forward march of those
torces. It is precisely because of that fact
that these force will get further Impetus,

On these main  grounds, [ welcome
this measure, not because it is going to
usher in socialism. As far as my party
is concerned, we have not asked for
socialism here and now. Our position is
clear., We want that monopoly should be
broken, the foreign grip should be broken,
landlords should be broken. To the extent
this becom:s an instrume:nt in the hands
of the people for breaking up the grip of
monopolists in this country, it is a good
measure and I welcome it.

ot snge mA W (qEwia) o fegd
Tii&T ArET, | @ §8 @At §, o9

qT o7 awar A8, WzA-fea g fe gfaar
Fa1 § F41 {1 ATIA |

vt gfezer aidt sttt @A @
Fre A gareFa 3ar ¢ fe 3= frarl,
g gawAFd A1 wAgd ¥ fou ag oF
5 T2y goiar § | IEM I ur fw
TW TH &1 AT WA AL qAAT A0HA
¢ afga ot g5 zq faw § o ar @
faad AfganT a5 &1 wlaFr a@wn A
foar 2, & gawar 2 fF oz &@wr T &,
Arax a€) qaee §, O a97 e g { AHT
At ¥ 727 3, wrzn fafyezr afgar &
T 7 4 77 fawgs 393 IoT 1 9
g2t afadwa &1 sfawc s ga &

foar | gadt ar@—waat & 4 ok AmA
& cqre gfar & &5 g8 A, $1% Far
% KA1 | BRA TI &) G 2471, qUA
a5 & ¥ 39 31 ¥A1 59 # gy T AT
gLt Atfa adf s Y o

gl A FT AT g ar

T4 gt & 5 <@ fao &) 73 @@ wx
a1 T2 § 1 AfEa el eftwT mrga sk
&3 F g T wvwC ATEE, d @7 17 H
aifefera & smr | ans as oy fasear
fam a7 g@ fagsy a@ & awee fear
nar fas @ gew ® A€ aan, 7 ey
YR F smar 7 feeht Fegfves #31 &
Frar A fedY Morfacz £21 § anar | frg
atg gfizdz 9T A ez, ez 9T AT -
HZ §IFC AT ¥ A1f 39N J@d gu aw
fedt gz W gugmr & geqes af B
aFy 1oz en g 5 sz fasam st @
g dsitgug  afea 18 & arolt
qTT G G AT 77 g gA W A4 X
T &Y aurg gy

Aim A1 §g @A § FT 4 7g wrar agh
wgy 2 2 e gfamam &gl
Srad o

a1y gz g5z g1 7E 18 F Atz ar fEe
qz fa= Y7 I@1qm ? )17 mar oeell-
Hz wmr ? .. (sowemw)... mwx ow€ A
qrHr AN 1A A A P 7 &
17 % wifafesg & wmar | ga 5@ =g @)
fett eflFT q1gq, faw ®t FUgar s@
gr ot @k garwarr ] gu o faw
fawey uD® & gg fas omr T &, 94
#1 & ggar adY w7 gwar s & EH
wriarT A &@AT F1gan Iafoq & arw
qTIT FTW@E |
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(Shri Abdul Ghani Dar then left the
Hause.

MR. DEPUTY-SPEAKER : The bhon.
Minisier...(Inserruprions). This I a
solemn occasion when the House Is puttiag
fts steel of approval on this Bill. Hon,

mbers must remaio calm,
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SHRI GOVINDA MENON ; On this
solemn and memorable occasion 1 do not
feel like answering any of the criticism
made here from any side...(Interruptions).
I am rather overwhelmed by the support
which I received while piloting this Bill
from varlous sections. Yourself and those
who sat on the Chair in your absence have
been indulgent towards me (linterruptions).

o frw Wiz mv: guTsasr @AEm,
g Y A< fire ot g Ad ! oanq
w1 qg AAF IGHE Araiwm g &

wsg g § fe & xo fadgs & @ig
gafer o & @@ adF F faQw A 3%
HTIT FL@T |

SHRI GOVINDA MENON )
the third reading of the amended Bill,
from the way in which the previous
reading Is over, I want to go on record
that/as the original time which was
fixed by you and the Business Advisory
Committee for the discussion of the Bill
has been overstepped several times, and
since last Monday we have been conti-
nuously sitting over this Bill, there can
be absolutely no grievance on this matter.
1 received support from all sections of
the House and intrlguing feature is that 1
have received support even from these
sections of the House which walked out be-
fore the third reading was golng to be voted.

So, on

Finally, 1 want to say, by way of
disgression, how  gratified 1 feel that 1
would move Parliament for the adoption
of this Bill. Sir, in 1955 or 1956, when |
was a8 member of the National Develop-
ment Council, in my capacity as the
Chief Minister of my State, 1 had occasion
to raise the questlon of nationalisation of
Insurance in  the Development Council.
And although, Mr, Dsshmukh, the then
Finance Minister, and the Prime Minlster,
Pandliji, did not say anything about
that matter, 1 was surprised to hear a few
days later on the radio that life insurance
in this country was being nationalised.
After having had to so much to do with
the nationalisation of life insurance, 1
have today a feeling that even with respect
to the nationalisation of these major banks
In the country, 1 could play my own
humble part and for that 1 am thankful

Bill
to the House, to yourself and to everyone.

May I in this connection ask for one
more indulgence ? When you were not
in the Chair, there was a big uproar in
the House and with respect to claause 7,
regarding the tribunal, we wanted to
change the word -‘the'* into *“*a™ in three
or four places ;and 1 read out the
numbers of four amendments, but only
onc went on record, The other three
amendments are intended only to change
the word ‘‘the” Into “a’ In clause T of the
Bill. T pray therefore that amendment
Nos, 410, 411 and 412 may be passed.

Similarly, In the great rush at that
time, twe amendments which we did not

want to move—amendment Nos. 135 and
136 —were moved and passed. Therefore,
I request you to give me one more

indulgence by allowing these verbal amend-
mens to be moved. (Interruption).

SHRI P, RAMAMURTI : For verbal
changes, the Speaker himsell can do it.

SHRI GOVINDA MENON
only a verbal change. The
amendments should be withdrawn,

It is
other two

MR. DEPUTY-SPEAKER :
taken certain decisions,
that those d:cisions
Please repeat it.

We have
You must say
must be  rescinded.

SHRI1 GOVINDA MENON : 1 regnest
that amendment Nos. 135 and 136 may be
rescinded and am:ndment Nos, 410, 411 and
412 be allowed 10 be moved and passed.

I move :
“That the decision of the House
adopting Amendments Nos. 135 and

136 to clause 22 of the Banpking
Companies (Acquisition and Transfer
of  Undertakings) Bill, 1969, be
rescinded.”

MR. DEPUTY-SPEAKER : The ques-
tion is ;

“That the declsion of the House
adopting Amendments Nos, 135 and
136 to clause 22 of the Banking
Companies (Acquisition and Transfer



